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HOUSE OF THE PEOPLE 
Monday, 9th June, 1952

The House met at a Qiuirter Pasif 
Eight of the Clock.

[ M r . S p e a k e r  in the Chair'i

MEMBER SWORN
Shrimati Vijaya Lakshmi Pandit 

[Lucknow District (Central)].

ORAL ANSWERS TO QUESTIONS 
CocoAwr Prices

*574. Shri Velayudhan: Will the
Minister of Commerce and Iniastry be
pleased to state what action Govern
ment took to see that the price of co- 
coanut does not fall further?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): Gov- 
ernmgnt could take no action since
the fall in the price of coconut was a 
part of the general fall in prices, the 
causes of which were beyond our con
trol.

Shri Velayudhan: May I know
whether the price of coconut began 
to fall considerably after allowing 
Imports of coconut and coconut oil 
from Ceylon and Malaya into India 
freely?

Shri KamuiFkar: No, Sir.
Shri Velayudhan: May I know

what Quantity of coconut and coconut
oil was into India frotn
Ceylon and Malaya after the bilateral
agreement entered into with these 
countries in the matter of the import 
of coconut and coconut oH?

Shri KarnniiiEAr: In respect of
particular qoantities imported from
Ceylon and Malaya I should like to 
have notice.
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Shri Punnoose: May I know Ihe 
price of coconut and coconut oil 
during the last four years?

SlR-i Karmarkar: I shaU oblige the 
iion. Member for two years. The 
price of coconut oil (Cochin), as com
pared with the pre-war price of
Rs. 63-9, was Rs. 616-9 in Aoril 1950 
and Rs. 413 in May 1952. In between 
thes2 two dates the price has fallen.

Shri A. M. lliomas: May I know 
whether there has been a reduction
both in the import duty as well as the 
tariff duty on copra?

Shri Karmarkar: I suppose tariff
duty and import duty are the same, and 
there has been a reduction recently.

Shri P. T. Chacko: May I know
whether the Government consulted 
the Coconut Committee before chang
ing the former policy regarding im
ports?

Shri Karmarkar: I am not sure. Sir.
Shri Nambiar: In view of the fact 

that this fall has created a serious 
situation among the growers, may I 
know whether Government propose to 
reconsider this question of tariff?

Mr. Speaker: He is making a sug
gestion.

Sliri Pocker Saheb: May I know 
whether Government has consider
ed the advisability of restoring the 
import duty on copra?

Mr. Speaker: Order, order. That is 
also a suggestion.

Shri Vela:hidhan: May I know
whether the soap manufacturers of
India were demanding a loTv*ering 
down of the duty on copra from 
Ceylon?

Shri Karmarkar: Yes, Sir. They
did urge for that with a view to 
lowering prices.

PRODUCTTON OF METALLURGICAL COAL
•575. Shri Velayudhan: WiU tho

Bflfiisttfr of FMnctliiii be pleased to
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state whether the Railway Collieries are 
producing metallurgical coal with the 
result that lower grade coal production 
has been reduced?

The Minister of Production (Shri 
K. C. Reddy): The rSilway collieries 
do produce metallurgical coal but the 
production of lower grade coal has not 
fallen on that account.

Shrl Velayudhan: May I know
whether the coal merchants of Bihar 
have represented to the- Government 
of India that the production of this 
metallurgical coal has affected the cosf 
of ths other coal?

Shrl K. C. Reddy: So far as 1 am.
aware, that Association has not repre
sented to that effect. But they have 
made some representations mentioning 
their grievances with regard to mak
ing available to them siding facilities 
for the transport of their coal.

Shri Velayudhan: May I know
whether the production cost of the 
lower grade coal is lesser than that 
of the other one?

Shrl K. C. Reddy: I want notice of
that quesLion.

Cotton (Export)
♦576. Dr. Ram Sabhag Singh: Will the  ̂

Minister of Commerce and Industry be 
pleased to state the a.uantity of cotton 
exported from this country during the 
latter half of the year 1951-52?

The Deputy Minister of Commerce 
and Indusiry (Shrl Karmarkar): 2.430 
bales of 400 lbs.

Dr. Ram Subhasf Sineh: Has this
cottdn export of . the latter part of
1951-52 exceeded the export figure of 
the first half of that year?

Shri Karmarkar: No, Sir.
Dr. Ram Subhag Singh: Has it come 

to the notice of Government that some 
of the Indian mills are not buying 
Indian cottcn?

Shri Karmarkar: That was true two 
months back, but now Indian mills 
are buying a lot of Indian cotton.

Dr. Ram Subhag Singh: Do Govern
ment propose to reduce the import of 
cotton?

Shri Karmarkar: No. Sir. The idea 
is tavs^ger the imports. Already a 
specific ^̂ Luantity has come in accord
ing to our programme. We are ex- 
te n ^ g  the period of the licence with 
a ' f̂ew to staggering the imports.

Jonab Amjad All: Is it possible for 
the Government to give the quantity

of short staple and long staple cotlon 
exported from India,' and particularly 
from the Garo Hills of Assam?.

Shri Karmarkar: The total exports 
of raw cotton dui'ing 1951-52 came to 
1,26.2.77 bales, and almost all of it is 
short staple cotton. We don’t export 
any medium or long staple cotton.

Jonab Amjad Ali: Is it a fact that 
during the year under review the
export of cotton ' from Garo Hills,
Assam went down on account of high 
export duty?

Shri Karmarkar: I think the hon.
Member is referring to what is known 
as Comilla cotton. I should like to 
nave notice of that question.

Shri Punnoose: Are there cases of 
cotton mills closing down on the 
ground that they do not get cotton?

Shri Karmarkar: Not that I am
aware of.

Shri Badshah Gupta: May I know if 
ths cotton was exported because iricre 
was no demand for it in the country, 
and may I know to w'hich country it 
was exported?

Shri Karmarkar: With regard to the 
latter part of the question I want 
notice. As regards the former part, 
we used to export only the unspin- 
nable cotton, cotton that was not use
ful to us.-

Salt (Export to Pakistan)
’̂ •577. Br. Ram Subhag Sinjh: Will the 

Minister of Commerce and Industry be 
pleased to state the quantity of salt ex
ported to East Pakistan since January, 
1952?

The Deputy Minister of Commerce 
and Industry (Shri ^rmarkar):
3,94,235 maunds of salt was exported 
to East Pakistan during the period 
January—April 1952.

Dr. Ram Subhag Singh: May I know 
whether we import any kind of salt 
from Pakistan?

Shri Karmarkar: We used to, from 
West Pakistan, But now I think we 
are not importing anything.

Shri Nana Dass: Is it the policy of 
the Government to encourage salt pro
duction in our country?

Shri Karmarkar: Yes, Sir.
Shri R. N. Singh: May I know which

salt was exported to Pakistan— 
whether it was Sambhar,.Kharaghoda, 
Dhrangdhra salt or sea salt?

Shri Karmarkar: I should like to
have notice as to what salt it was.
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Shri BadshaJi Gnpta: May I know if 
we produce the fii )̂ quantity of salt 
required for the country?

Shri Karmarkar: Yes, Sir, a Uttle 
more.

Shri Pimnoose: May I know the 
quantity of salt produced in India 
state-wise? ^

Shri Karmarkar: Regarding the total 
produced. I gave the figure last week. 
Regarding state-v/ise figures I want 
notice.

Displaced Persons in Yol Camp

=̂ 578. Shri Hakam Singh: Will the
Mir.-star of Rehabilitatioii be pleased to
state:

(p) the number of displaced persons 
' in Yol Camo as on the 31st March, 

195.?;
(b) the number of inmates as on the 

1st January, 1952; and
(c) how those, who have been moved 

from the camp between these two dates, 
have been rehabilitated and where?

TVe Minister of Rehabilitation (Shri 
A. P. Jain): (a) 11,165.

(b) 13,659.
(c) 2,405 on land in Raiasthan, 58 

in Premnagar Townshio at Dehra Dun
. and 31 left the Yol Camp of their own 
accord.

Shri Hnkam Singh: Have any of
these been sent -to Bhopal as well?

Shri A. P. Jain: None of these but 
others.

Shri Hiikam Singh: From which
camp they were sent?

Shri A. P. Jain: They were sent from 
the Yol Camp to Bhopal.

Sliri Hokam Singh: Is it a fact that 
when they reached the place they 
could not find water to drink even?

Shri A. P. Jain: All over Bhopal
there is scarcity of water, but now 
arrangements are being made.

Shri Hnkam Singhi Was the place 
first surveyed to see whether the 
people could get drinking wat^r, let 
alone irrigation water?

Shri A. P. Jain: The whole of 
Bhopal has been surveyed but this 
year has been particularly excep
tional. It was an extraordinary pheno
menon that there was scarcity of water 
there.

Shri Hnkam Singrh: Where was this 
survey made which went to show that

drinking water coxild be made. avail
able? - .

Shri A. P. Jain: For a rlong time it 
was an inhabited area and there was 
water, but this year owing to a short 
fall of rain, there was no water.

Shri Hem Raj: May I know whether 
they are being treated on the same 
footing as the refugees coming from 
West Pakistan?

Shri A. P. Jain: Yes. They are being 
treated on the same footing.

Shri Hem Raj: May I know whe
ther their claims will be registered on 
the same basis?

Mr. Speaker: Order, order.
Shri A. P. Jain: The question of the 

registration of these claims does not 
arise because their properties have 
now become evacuee properties on 
either side.

Machine Tools (Import)

*579. Shri Rnkam Singh: WiU the 
Minister of Commerce and Industry be
pleased to state:

(a) the value of Machine Tools (non
capital goods) imported by Established 
Importers and Actual Users (separate
ly) during .the year 1951-52; and

(b) the number of cases wherein 
licences to Actual Users were refused?

The Deputy Minister of Ck* 
and Industry (Shri Karmarkar):

erce
. (a)

Separate figures for Established Im
porters and Actual Users are not Avail
able. Total value of certain Machine 
Tools, imported during the year 1951
52 was 179.48 lakhs.

(b) The total number of applica
tions refused is 59. Separate figures 
in respect of Actual Users are not 
available. I should also like to add 
that the machine tools referred to in 
part (a) of the question are drilling, 
grinding, milling, planing and shaping 
machines and lathes.

Shri Hukam Singh: Were there any 
reasons v/hy quotas for the actual 
users were refused?

Shri Karmarkar: The principa’.
ground on which normally the appli
cations for machine tools are refused 
Is that similar types of machine tools 
could be supplied by Indian factories. 
Otherwise normally we pass on all 
applications for acceptance.

Shri Hukam Singh: Were quotas
issued on the merits of each applica
tion or was there any quota system.
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Jf̂ lyad mtd thtr isere liven mccotd- 
ing to that system?

muA lUmnftrlQik: W i«i ^ gard  to im- 
{X)rttTS that is the jiractioe iollowed 
but regarding actual users w f issue 
the quota on the merits o l each appli
cation.

Shri Hukam Singh: Were tt.e new 
comers also coiisidered for this com
modity?

Shri Kannarkar: No, Sir.
Shri Velayndhan: May I know whe

ther the licenses are issued separate
ly for the actual users apart from the 
established shippers?

Shri Karmarkar: Separate licenses
are issued for each of them.

Shri Velayndhan: Then why this
difficulty? ^

Mr. Speaker: Order, order, let us
not argue the point.

Shri JhunjhonwsOa: Are an  ̂ quali
fications prescribed which would en
title the actual users to ®et the 
licenses?

Shri Karmarkar: Actual users are 
those who are considered actually to 
use the thing. That is about all the 
limitation. ' *

Shri Jlmnjhunwala: Is there any
condition imposed on actual nsers that 
such of those who emcloy 50 
labourers would be regarded as actual 
users and they alone would be recom
mended?

Shri Karmarkar: My hon. friend 
obviously is referring to the future 
licensing system by which an actual 
user in order to qualify as such ought 
to have 50 labourers in his factory or 
concern.

Shri Jhnnjhimwala: This was not the
case before?

Shri Karmarkar: It was not before 
obviously.

Mr. Speaker: We will go to the next 
question.
Pakistani Muslims Entering India

*580. Shri B. K. Das: Will the Minis
ter of Rehabilitation be pleased to state:

(a) whether infiltration of Pakistani 
Muslims into India has been reported 
during recent months;

(b) if so, whether their Jiumber has 
been ascertained;

(c) how many of them have been 
arrested; and

(4-) what has been lound to be the 
motive their e^try into India?

The ROnisiie  ̂ iHt Reliabilitatioa (Sbrl 
A. P. (a) Yes.

(b) It has not been possible to ascer
tain the actual number.

(c) About 700 persons have been 
arrested.

(d) The motive behind the infiltra« 
tion is mainly to return to India for 
permanent resettlement. In a number 
of cases however, the motive is report
ed to be espionage, cattle lifting, smug
gling, and disposal of property.

Shri B. K. Das: Did all these persons 
evade the permits that are being issu
ed by the Pakistan Government?

Shri A. P. Jain: Permits to India are 
issued by the Intiian authorities and 
everyone of these oersons have evaded 
the permit system.

Shri B. K. Das: To which provinces 
have they generally come?

Shri A. P. Jain: The provinces to 
which they have infiltrated are Rajas
than, Bombay, U.P., Punjab, Kutch 
The few provinces where they have 
not; infiltrated are Manipur, Tripura, 
Bilaspur, Hyderabad, Travancore- 
Cochin, Ajmer, Orissa. In others the 
infiltration is in small numbers.

Shri B. K. Das: Has any action beea 
taken against those who have given 
shelter to the people who have come 
witii sinister motives?

Shri A. P. Jain: So far as I am aware, 
no action has been taken against them.

The Prime Minister (Shri Jawahar- 
lal Nehm): Nor is it proposed to be 
taken. It is exceedingly improper to 
do that.

Shri B. Shiva Rao: Have any cases 
been brought to the notice of my hon. 
friend of infiltration through the Por
tuguese territory?

Shri A. P. Jain: Yes. There are re
ports that some infiltration has taken 
place through the Portuguese territory. 
There was also a report that they were 
going to establish a steamer service 
which may perhaps increase the infil
tration, but we have no further infor
mation about it.

Shri Nambiar: What steps do the
Government propose to take if these 
arrested persons are prepared to live 
here peacefully and whether they will 
be released in that case?

Mr. Speyer: Order, order. This is 
a hypothetical question.
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£»iri Onniiwiaswaw  ̂ I Jjct̂ w
whether &e Oovemment Is aware tiurt 
some of the Muslims who have iniiltra- 
ted into India are carrying on espion
age work on behalf of Pakistan?

Shri A. P. Jain: I have already
answered that question.

M e d iu m  a n d  C o a r s e  C l o t h  ( P r ic e )

*581. Shri B. R. Bharat: Will the 
Minister of Commerce and Industry be
pleased to state:

(a) whet’ier the prices of medium 
and cDarse varieties of cloth and yam 
will be revised, and if so, when and 
how; and

(b) whether the practice of quarterly
review of cloth prices will be continu
ed? ■

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
Prices have been recently revised for 
June. T’ley will be revised again for 
July in accordance with the usual pro  ̂
cedure.

(b) Yes. Sir.
Shri B. R. Bharat: May I know whe

ther there has been an upward revision 
of prices, and if so, what are the 
reasons for that?

Shri Karmarkar: Regarding fine and 
superfine cloth when the prices were 
last revised for the quarter—April to 
June 1952—there was a reduction from 
about 5 per cent, to 9 per cent, in com
parison with t’le previous quarter. So 
also there was a similar reduction in 
the prices of yarn. In respect of 
coarse and medium cloth for the month 
of May alone the prices of coarse and 
medium cloth were revised and there 
was a reduction of 5 to 24 per cent. 
After the prices were enforced, the 
Textile Corhmissioner went into the 
incidence of cost because the mills re
presented that there has been an in
crease in cost. As a result of his in
quiry for the month of June there has 
been a small increase between -7 per 
cent, to 2-59 per cent, over the May 
prices.

Shri B. R. Bhagat: May I know whe
ther it is the policy of the Govern
ment to revise the prices now' monthly 
instead of quarterly?

Shri Karmarkar: My hon. friend will 
appreciate that in respect of coarse and 
medium cloth the system of abnormal 
monthly revision was found necessary 
because there was a dispute regarding 
the prices of indigenous cotton whic'; 
fluctuated very much during that
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period but nonnall]^ tte w licy to 
revise the prj(ces only quafb^ly. '

Shri B. B. lHbi|:at: ^ow  has tl^ cost 
of production o f  theie t#o t̂ Ĵ es of 
cloth been determined? In view of thj 
fact that there may a f|dl in the 
cost of production due to the lowering 
of prices of raw maferials, may I know 
whether the Government will examine 
it at a later date the prices of these 
commodities?

Shri Karmarkar: Government has the 
matter under consideration and exami
nation.

^  TTT# #  ^=T I  ?

[Shri Siahasan Singh: Are the
prices of cotton lower now than they 
were in March?] .

^  WRRVT  ̂ rft

^  f  fp  ^

^  ^T.ft 11

fShri Karmarkar: I require notice 
for that. From newspaper reports it 
appears that the prices of indi«'eiious 
cotton are rising gradually, day by 
day.1

Shri Jangde: May I know what was 
the price index number of this cloth 
in 1950 and what is the price index 
number in 1952?

Shri Karmarkar: I shoulc like to 
have notice.

Shri G. D. Somani: May I ask if the 
latest revision of prices of coarse and
medium cjoth fully compensates 
the rise in the manufacturing cost as 
laid down, in the Tariff Board formula?

Shri Karmarkar; I am hapoy that 
this question gives me -ui opportunity 
10 make a clarification. We ofTcred 
the results of the Tariff :3oard formula 
but they were not happy about it. 
They wanted the incidence in the rise 
of cost should be considered S > wo 
considered it. My personal opinion is 
that the present prices wou.d .jfTor.i 
full coverage by way of compensation.

Shri Damodara Menon: rfas the Go' - 
ernment considered the effect of mis 
increase in the price of coarse Ci ith on 
the cost of living of the lower income 
groups, at a time when the prices of 
foodgrains also have registered a rise?
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Shri Karmarkar; I suoDose my hon. 
friend remembers that the increase in 
June is -7 to 2 87 and I think this 
will hot have a great effect on the 
cost of living.

Shii G. D. Somani: May I ki ow 
whether the rise in the cost of living 
index figure by 32 points in Bombay 
and Ahtnedabad. caused bv the with
drawal of food sub^dy has been taken 
into account in fixing the revised price 
structure?

Shri Karmarlcar: I should b'ke to 
have notice.

Shri B. S. Murthy: What is the mar
gin of profit given to the producer for 
coarse cloth? May I know whether 
there is any possibility of further re
ducing it?

Shri Karmarkar: At present, a mar
gin of 14 per cent, for cloth and 12§ 
per cent, for yam. over ex-miU prices 
is allowed to the retailer. If my hon. 
friend feels that there is any sugges
tion for a change, he can ser.d it to 
us. We shall be happy to consider it.

Dr. P. S. Deshmukh: Is there any 
relationship between the price of cot
ton and the price of cloth? If so, what 
is the justification for raising the price 
of cloth when cotton prices have 
faUen?

Shri Karmarkar: As my hon. friend 
wen knows, cotton prices cover 60 per 
cent, of the price of cloth. But, there 
is also something like working of 
cotton into cloth. It was the Mill 
Owners Association that urged that 
there was an increase in that. The 
Government had to consider that also.

Technical Training of Displaced 
Persons

*582. Shri S. C. Samanta: Will the
Minister of Behabilitatum be pleased to 
state:

(a) whether it is a fact that a techni
cal training centre for displaced 
students will be "attached to the Jadav- 
pur Technical Institute near Calcutta;

(b) if so, how much capital and re
curring grants have been sanctioned 
and how many students can be trained 
there at a time; and

(c) what will be the courses of study 
there?

¥he Minister oi RehabUltatioa (Shri 
A. P. Jain): (a) Yes. -

(b) A capital grant of Rs. 2,89,000. 
The amount of recurring grant is 
under consideration. The scheme pro
vides for the training of 328 students 
«ach year.

(c) A statement is laid on the Table 
giving the trades in which traiiiing 
will be imparted. [See Appendix 111, 
annexure No. 40.]

Shri S. C. Samanta: May I know 
whether general students will be 
allowed to continue their studies with 
the displaced persons?

Shri A. P. Jain: I do not know whe
ther there are • any general students. 

-The institutions which we set up are 
primarily meant for displaced persons.

Shri S. C. Samanta: May I know 
whether any financial assistance will 
be given to the students studying in 
these institutions?

Shri A. P. Jain: Yes; Rs. 30 a month; 
for exceptional students Rs. 35.

Shri S. C. Samanta: May I know 
whether there have been added such 
training centres in any other institu
tion in India?

Shri A. P. Jain: Very large number. 
We are giving training, I think, to 
about 12,000 students in the east and 
west.

Shrimati Renu Chakravartty: May 1
know whether the Government has 
any plans to absor*b these trained 
students?

Shri A. P. Jain: Yes. We try to 
secure jobs for them. We also give 
them loans for establishing smaU scale 
industries.

Membership in International 
Organizations

•583. Shri S. C. Samanta: ‘  Will the 
Prime Minister be pleased to state:

(a) how many International Confer
ences were held in India in 1951-52; and

(b) the monetary help in the form of 
grants or loans received from those 
Organisations or Conferences?
...The Prime Minister (Shri Jawahar- 
lal Nehm): (a) Ten.

(b) None.
Shri S. C. Samanta: May I know 

whether the International Commission 
on Irrigation and Canals and such îke 
Conferences were held in January 
1951, and the 27th session of the 
International Institute of Statistics 
was also held in Calcutta and Delhi?

Shri Jawaharial Nehru: Yes. So £ar 
as the first one is concern^, I believe 
that falls outside the period of en
quiry. So far as the second is con
cerned, it is certainly included in my 
answer. *
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Shrl A. C. Giiha: What are these 
ten International Conferences held in 
that year and on what subjects?

Shri Jawaharlal Nehru: (1) The
Asian and Far Eastern Travel Com
mission of the International Union oi 
Official Travel Organisation; (2) Ihe 
Indo-Pacific Fisheries Council; (3) The 
International Statistical Conference; 
(4) The Commonwealth Medical Con
ference; (5) Regional Seminar on 
Labour Inspection; (6) Far Eastern 
Technical Assistance Seminar on 
Labour Statistics; (7) Symposium on 
the concept of Man and the philosophy 
of Education; (8) Seminar on methods 
of Icaching United Nations in Schoois; 
(9) Seminar on Youth Welfare; (10) 
Medical Historians Liaison Commiuee.

Sh?i B. S. Murthy: May I know the 
total expenditure incurred by the Gov
ernment and whether it is not a lact 
that even when these Conferences are 
held in other countries, some grants 
are given?

Shri Jawaharlal Nehrn: Sorry, I
have not got the figures here.

Shri S. C. Samanta: May I know 
whether the International Association 
for Hydraulic Structures Research was 
also held?

Shri Jawaharlal Nehru: I have no 
idea.

M a c h in e  T o o l  F a c t o r y

*584. Shri S. C. Samanta: Will the 
Minister of Production be pleased to 
state:

(a) how far the proposed scheme 
for establishing a Machine Tool 
Factory in» India has progressed:

(b) where it is going to be located;
(c) the capital to be invested on it;

and .
(d) whether land has been acquired 

and permanent building for the factory 
constructed?

The Minister of Production 
K. C. Reddy): (a) The erection of 2 
out of 5 hangars in which the factory 
will be housed to start with has been • 
completed. The remaining hangars 
are being transported to the site where 
they will be erected immediately on 
arrival.

60 machines secured out of the Ger
man reparation machinery are already 
at the site for installation. Orders for 
further plant and machinery to the 
value of 7-92 million Swiss Francs 
(=Rs. 86,16.960) have already been 
placed in Europe. Shipment of con
signments from Europe to India has 
commenced.

Certain European key teclmical per
sonnel required for the factory in the 
early stages of construction and pro
duction has been selected. The ques
tion of selecting Indian technic^ per
sonnel for the factory is under con
sideration. A Gfenerai Manager for 
the Factory has been appointed and 
has just taken charge.

It is anticipated that production will 
start by about August 1953,

(b) Jcdahalli, near Bangalore.
(c) Hs. 8-37 crores.
(d) Out of 300 acres of land requir

ed for the factory, 220 acres have al
ready been acquired. Steps are being • 
taken to acquire the rest. For the 
present it is not proposed to construct 
any factory buildings; as stated in 
reply to part (a), the factory will be 
housed in hangars.

Shri S. C. Samanta: May I know 
what will be the productive capacity 
of the factory?

Shri K. C. Reddy:. Ultimately, the 
factory is expected to manufacture 
900 high speed lathes, 460 milling 
machines, and 240 heavy duty drilling 
machines, per year.

Shri S. C. Samanta: May I know 
the number of machine tool factories 
at present in India? What led to the 
establishment of a similar one?

Shri R  C. Reddy: There is no full 
grade machine. tool, factory in India.
I may say for the information of tiie 
hon. Member that there are at present
16 graded and 100 un-graded firms in 
India producing machine tools. The 
production in these firms is still con
fined to simple primary types of 
machine tools and the private sector 
of Industry has not been in a position 
to manufacture precisiqn types of 
modem machine tools which are an 
essential pre-iequisite for industrial* 
development in the country, for which 
we have been entirely dependent on 
foreign countries. Hence this machine 
tool factory has been planned and it 
is under erection.

Shri S. C. Samanta: Is it not a fact. 
Sir, that the number of Machine Tool 
factories has decreased and the pro
duction has increased?

Shri K. C. Reddy: I take the infor- 
. mation from the hon. Member, Sir.

Shri Barman: Apart from the Ger  ̂
man reparation machines, are any 
other machines available from the dis
posals?

Shri K. C. Reddy: I have already 
answered the question. Orders have 
been  ̂ placed on the Continent for 
machinery wi.rth about Rs. 86 lakhs.
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and a port of it* has steady been dttt- 
fntched. Tbat U oar. mhotmailoA.

Shri A, C. Gnba: May I know i# it 
will be cent, per cent, a Governmeat 
factory or foreifin- interest is also 
asBociated with it?

Shri ‘ K. C. Reddy: "niere is no
ioreign firm connected with this fac
tory if the hon. Member means whe
ther any investment by ai\y foreign 
firm has been decided upon. The in
vestment is entirely that of the Gov
ernment, but a foreign firm there is 
who gives help in the matter of the 
technical know-how and other things 
like that.

Shri A. C; Gnlia: May I know the 
terms for the engagement of the firm?

Mr. Speaker: Order, order.
B alance  of  T rade

♦585. Shri B. R. Bhagat: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the balance of trade in the first 
five months of 1952;

(b) the main items and volumes of 
export and import during the period; 
and

(c) if the balance of trade is an ad
verse one, the reason for the same?

Tke Depnty Mini^cer of Commerce 
and Industry (Shri Karmarkar): ca)
Balance of Trade position in the 
period January-March, 1952, was as 
follows:

• (In cr ores of Rupee*)

have HDtiett.
I should like to

Imports Exporta and 
r '-exports

Ba’ance

238-55 1(54 8o — 103 69

’ Figures for the months of April and 
May 1952 have not been compiled so 
far.

(b) Two statements are laid on <he 
Table of the House. [See Appendix 
III, annexure No. 41.]

(c) The main reasons for Ihe 
adverse Balance of Trade are:—

(j) Substantial imports of wheat.
(ii) Increase in imports of essen

tial commodities like indus
trial raw-materials and capi
tal goods.

(iii) Decline in Indian exports.

Shri B. R. Btaagat: What is ihe
amount and proportion of capi»;al 

^goods in the import budget figured 
" Shil Sarnb&rlcaT: For this period?

Shri B. R. Bhagat: Yes.

Sm  B. R. Bhagsu: May I know
wfiether it is the policy of Govern
ment to balance the trade?

Shri T. S. A. Chettiar: What are the 
proposals of Government to meet this 
adverse balance?

Shri Karmarkar: I think the hon.
Finance Minister has given extensive 
information on this subject on various 
occasions in the budget. There is al
ways an effort made on behalf of the 
Government to balance the budget, the 
foreign exchange budget, by way of 
regulating our imports in accordaiice 
with our export earnings. But there 
is also something like a planned ex
penditure of our Sterling balaQces in 
the interests of the country. And 
from that point of view, we have also 
used some balance which stood to our 
credit for expenditure in the previous 
year. In a sense, this deficit was a 
planned deficit largely, but as my hon. 
friend is doubtless aware, the only way 
to balance decreased export is to les
sen our imports.

Shri S. V. Ramaswamy: May I
know. Sir, what are the main articles 
ir? which there has been a drop in tne 
foreign import, and why?

Shri Karmarkar: The main fall in 
our exports is in the following com
modities: There has been a notable
decline in the export of ground-nut, 
tanned and dressed hides and skins, 
and cotton piecegoods. Some declines 
have also been registered, in respect 
of commodities like cashew kernels, 
black pepper, tea, shellac, 
mica, cotton waste, raw wool, wollen 
carpets and rugs, coir yarn and manu
factures. The reasons in respect of 
these commodities are likely to be 
different. One of the principal 
reasons is that stock-piling, especially 
in the United States, has ceased. That 
has been partially responsible for Ihe 
drop in some of the commodities. The 
droD in some of the other commoditisj 
is likely to be temporary.

Shrimaid Renu Chakravartty: May I
know why out of the list the hon. 
Minister was reading, jute is missing?
I believe jute has also been falling.

Shri Karmarkar: It is missing be
cause the House knew the other day 
from my hon. friend the Commerce 
Minister that lute is definitely show
ing a he&lthy tendency. For the :.ast 
month—I do not remember if it is 
April or May—the exports have been 
about 80.000 tons higher than any
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figure in this year. Therefore I have 
not included it.

Shri Nambiar: May I know. Sir. 
/what steps the Government are taking 
I in order to balance the budget and 
I increase the exports?

Increase the pro-Shri Karmarkar:
duction?

Shri Nambiar: Exports.
Shri Karmarkar: The remedy is

•different in different cases. For in
stance, in the case of tea, we are try
ing to find out why our exports have 
been less. In the case of jute, we 
have reduced the export duty. In the 
case of pepper, we are trj îng to see 
whether the growing could not be re
duced. Different remedies are requir
ed for different commodities.

H in d u s t a n  Sh ip y a r d

*586. Shri B. R.. Bhagat: Will the
Minister of Prodaction be pleased to 
state:

(a) whether an Agreement has been 
signed with a French Company to 
develop the Hindustan Shipyard. 
Visakhapatnam;

(b) if so, the name of the Company 
with which the Agreement has been
signed; and

(c) the terms of the Agreement?

The Minister o2 Producticm (Shri 
K. C. Reddy): (a) Yes, Sir.

(b) The name of the French Com
pany with which the agreement has 
been signed is La Societe Anenyme 
<les Ateliers et Chantiers de la Loire, 
Paris.

I hope I have pronounced it fairly 
well. (Shri Jawaharlal Nehru: Abso
lutely well.)

(c) A statement showing the main 
terms of the Agreement is placed on 
the -&o-e of the House. [See Appen
dix III, annexure No. 42.]

Shri B. B. Bhagat: May I know 
whether there was any other foreign 
company which offered to enter into 
an agreement?

Shri K. C. Beddy: Not that I am 
aware of.

Shri B. B. Bhagat: What will be ihe 
work undertaken by this company 
during this period?

Shri K. C. Beddy: If the hon. Mem
ber has read the statement that I nave 
already nlaced on the Table of the

House, he would get the answer to 
his question. So far as the actual 
implementation of the terms of the 
agreement -is concerned, I may tell the 
hon. Member, Sir, that we are making 
fairly satisfactory headway.

Shri B. R. Bhagat: The statement 
says that the Company will render 
some technical assistance. The agree
ment is in regard to the develoiMnent 
of the shipyard, and the agreement is 
for five years. I want to know what 
actual work will be done during this 
period by this company.

Shri K. C. Reddy: I do not know 
what the hon. Member really wants, 
Sir, but I have already said that satis
factory progress is being made, and I 
think the last clause of the agreement 
gives the answer to the hon. Member’s 
supplementary. The duration of the 
agreement is for a period of 5 years, 
commencing from 15th July, 1952. In 
the meanwhile, spade work is already 
going on.

Dr. P. S. Deshsnukli: Would any of 
the Members make the name more 
clear? - •

Mr. Speaker: Order, order. He need 
not reply to that.

Dr. Lanka Snndaram: Is Govern
ment aware that today in the ship 
yard, there is. absoluteft  ̂ ho work at 
all? Will Government do something 
to tide over this gap till the date on 
which the agreement comes into force?

Shri K. C. Reddy; I cannot accept 
the statement that the shipyard is 
idle. There are certain orders which 
have been placed, and I think work is 
going on there. If the hon. Member’s 
allegation is true, I shall certainly 
have the matter gone into.

Shri B. S. Murthy: May I know Sir 
whether Government entered into 
i^gotiations with other shipping firms 
before coming to an agreement 
this firm.

Shri K. C. Reddy: All possible care 
has been taken before tiie agreement 
was entered into with this firm.

By-products in Sindri Factory

•587. Dr. M. M. Das: WUl the Minis
ter of Produccion be pleased to stale;

(a) whether it is a fact that the dis
posal of the b.y-Droducts and refuse 
matter of the Sindri Factory has been 
a problem to the authorities;

rb) the quantity of such by-products 
and refuse matter which are produced 
daily;
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(c) liow they are disposed of at pre
sent; and

(d) the average daily cost of such
disposal? ^

The Minister ol Prodncti<Mi <Shri 
K. C. Reddy): (a) No. ■

(b) About 900 tons of calcium car
bonate sludge will be produced daily 
when the factory is in full production. 
About 300 tons of ash and some quan
tity of coke breeze will also be left 
behind as waste'matter when the fac
tory is in full production.

(c) The calcium carbonate sludge is 
being stored and will ultimately be 
utilised for cement manufacture. The 
ash is dumi>ed at the ash siding pro
vided at the marshalling yard. The 
question of utilising the usable por
tion of this ash for stowing in collie
ries is under consideration. Small 
quantities of coke breeze are burnt 
with coal in the Power House.

(d) The cost of disposing of the ash 
is estimated at Rs. 650 per day.

Dr. M. M. Das: May I know. Sir, 
what the plan of the Government for 
utilisation of these oroducts is and 
whether any steps have been taken 
by Government for implementing "hat 
plan?

Shri K. C. Beddy: As I have already 
answered, so far as the use of calcium 
carbonate sludge is concerned, an 
agreement has been entered into with 
the A.C.C. whereby the whole quantity 
will be purchased by them for the 
manufacture of cement. As for the 
ash, Sir, it is dumped at present, and 
a portion of the ash is proposed to be 
utilised for a particular purpose, as I 
have already mentioned.

Dr. M. M. Das: May I know. Sir, 
whether any calculation has been made 
to find out how the utilisation of these 
products will affect the cost of pro
duction of ammonium sulphate?

Shri K. C. Reddy: The utilisation ol 
these products will ultimately result in 
a reduction of the cost of production.

Dr. M. M. Das: May I know. Sir, 
by what percentage the cost ol produc
tion will be reduced, by the utilisation 
of these products?

Shri K. C: Beddy: I want notice to 
answer that question.

Shri T. N. Singh: May I know. Sir, 
whether ammonia is one ol the by
products, and il so, what use is being 
made of it? -

Shri K. C. Beddy: I have mention
ed here only three by-products; as re- 

,gards any additional item, I shall have

*5
to go into the question, before I could 
answer.

Shri S. V. Ramaswamy: May L 
know, Sir, what, the by-products are 
and the value of the by-products that 
we are using?

Shri K. C. Reddy: I want notice,.
Sir

Indian Embassy in Moscow

*588. Shri P. T. Chacko: Will the
Prime Minister be pleased to state:

(a) the total expenditure incurred 
on the Indian Embassy in Moscow in
1951-52; and

(b) whether our officers at the 
Embassy in Moscow are free to move 
about in that country?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) Rs. 11,54,020.

(b) There are a number of restric
tions on the movements of foreigners 
including members of the diplomatic 
staffs in the Soviet Union. Some of 
the Soviet Republics and a number ol 
districts and towns are prohibited to 
foreigners. Travelling beyond 25 miles 
from Moscow is permitted only after 
previous intimation has been given to 
the authorities.

Shri P. T. Chacko: May I know, Sir, 
whether it is imperative on the part 
of our Embassy in Russia to employ 
a certain number of Russians who are 
named by the U.S.S.R. Government?

Mr. Speaker: The question is whe
ther it is an obligation on us to em
ploy Russians?

Shri Jawaharlal Nehm: I am iure 
there can be no such obligation. It 
may be convenient or not, but tliere 
can be no obligation to that effect.

Shri P. T. Chacko: May I know. Sir, 
how many Russians are there in ihe 
employment of our Embassy at 
Moscow? .

Shri Jawaharlal Nehm: I imagine, 
very few, doormen and the like. I 
have not got the exact information 
with me at present.

Shri P. T. Chacko: May I know, Sir» 
whether our officers at the Moscow 
embassy ever noted that the Press and 
the Radio in U.S.S.R. have been con
sistently publishing and broadcasting 
distorted and false news about India 
with a view to spreading anti-Indian 
propaganda?

Mr. Speaker: I think this question is 
out of the scope ol the main question.
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Shri Feroze Gandhi: May I know. 
Sir, whether there are any such res
trictions on the Soviet Ambassador in 
Delhi?

Shri Jawaharlal Nefani: No, Sir.

Dr. P. S. Deshmiikh: Is it not a fact
that our Embassy in Moscow has not 
had the hberty to employ any Rus
sians that we want?

Mr. Speaker: I think that question 
has already been answered by the hon. 
the Prime Minister who has put it 
negatively in a different form:

Sbii Altekar: May I know, Sir,
whether there are any such restric
tions in other countries?

Shri Jawaharlal Nehru: On whom?
Mr. Speaker: His question appears 

to be whether there are restrictions 
only oil Indian embassies or similar 
restrictions there are on other embas
sies as regards the movements of the 
embassy members.'

Shri Altekar: May I know. Sir,
whether there are similar restrictions 
as have been imposed upon the mem
bers of our Embassy in Russia, on 
other countries?

Shri Jawaharlal Nehm: No restric
tions have been imposed on our Em
bassy as such; those restrictions are 
for all foreign embassies. I under
stand, that in certain countries notably 
the United Kingdom and the U.SA., 
as a measure of retaliation, similar 
restrictions have been placed on the 
Soviet Embassies there.

Prof. Mathew: May I know. Sir, in 
the western half of Eurooe, whether 
there are any such restrictions as we 
have in the U.S.S.R.?

Mr, Speaken That has already been 
answered. The hon. Member has per
haps not caught the answer: he may 
refer to the proceedings.

Shri Anil K. Chanda: Have any in
structions been given to our Embassy 
staff to make a study of the Soviet 
administrative system, in general and 
their method of dealing with the 
Opposition in particular.

Shri Gadgil: May I know, Sir, wh^ 
ther the treatment given by the Gov
ernment of India to embassies here is 
on a reciprocal basis, or whether a 
uniform treatment is being given to 
all the embassies in India?

Shri Jawahailal Nehm: Generally 
speaking, it is both uniform and reci
procal. There may be minor excep
tions, as in the particular instance to 
which the question relates, in regard 
to freedom of movement and travel. 
There are restrictions which I men
tioned earlier, in Moscow for aE 
foreigners; so far as we are concerned, 
we have imposed no restrictions. Here 
it is certainly not reciprocal, and there 
is a difference.

B a l a n c e  o f  T r a d e

♦589. Dr. Ram Subhag Singh: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) our balance of trade position 
with non-sterling areas during the 
period July to December, 1951; and

(b) our balance of trade position 
with other soft currency areas during, 
the same period?

The Depnty Mini^cer of Commerce 
and Industry (Shri Karmarkar): (a)
and (b). I take it that in part (a) of 
the question reference to “Sterling**̂  
(and not “Non-Sterling”) areas i-s in
tended. On this assumption, a state
ment is laid on the Table of the House. 
[See Appendix III, annexure No. 43.f

M e d ic in e s  ( I m p o r t )

*590. Dr. P. S. Deshmokh: Will the 
Minister of Commerce and Indnsdry be
pleased to state what was the value of 
foreign medicines imported into India 
in 1950-51 and 1951-52?

The Depnty HOnis'cer of Commerce 
and Industry (Shri Karmarkar):

Rs. (lakhs>
1950-51 .............. 993*15
1951-52 * ... ... 1,514:83

Dr. P. S. Deshmnkh: May I know. 
Sir. what is the coimtry from which 
we import the largest quantity of 
medicines? •

Shri Karmarkar: I should like to 
have notice.

Dr. P. S. Deshmukh: Are^there any 
restrictions still bn the imports, or is 
this the result of removal of restric
tions on the import of medicine?

Shri Karmarkar: As rky hon. friend 
is doubtless aware, some of the im
ports were placed on the O.G.L. No. 23. 
while some of the medicines, were on 
a restricted basis, but a fairly liberal 
one, so far as the latter period was 
concerned.

Dr. P. S. Deshmuldi: .\re there..iny
restrî *t\ons on any drugs imported
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into &dia now, or ^ave they been 
conapletfely nSn«rtned?

Shri ILacmarkar; The volume of im
ports is necessarily restricted in the 
case of certain drugs, on foreign ex
change considerations. In respect of 
some other drugs, there was an 
O.G.L. 23 which still continues to be 
in force at the time.

Itar. P. S. Deshmukh: Is there any 
quota tixed lor the year 1952-53 and 
if so v/hat Ls it?

Shri Karmarkar: As my hon. friend 
doubtless knows, the quota fixed for
1952 was announced on 15th January, 
and the quota fixed for the latter half 
o f the year wiil be announced on the 
15th June.

Shri Gurupadaswamy: Has it come 
to the notice of the Government, that 
inany Indian drugs manufactured here 
are sold under foreign labels?

Mr. Speaker: The hon. Member
refers to spurious drugs or to drugs 
sold under foreign labels?

Shri Kamiarkar: The attention of 
Government has been drawn to cases 
of spurious drugs like ‘Gripewater for 
instance. There was a time when 
attempts were made in this ^country 
to fabricate that medicme and sell it 
under foreign label. Action also was 
taken in that case.

Sliri Gnrupadaswamy: May I know,
Sir, whac action have the Government 
taken against ihose people who have 
t)een caught?

Shri Karmarkar: As my hon. friepd 
knows, those who are caught are tried.

IMPORTS •

♦591. Dr. P. S. peshmukh: (a) Will
the Minister of Cpmmerce and M a s t^
be pleased to state the value of imports 
into India from various countries m the 
years 1949, 1950 and 1951?

(b) Is there any quantity fixed for 
1952?

(c) If so, what is it?
Xh^^Deputy Minister of Commerce

an4 iiidii9try (Shri Karmarkar):
(Figures in crores of Rs.)

(a) 1949 ... *Rs. 6,64* 14 (Provi
sional).

1950 ... Rs. 5,44-86 (Provi
sional).

1951 ... Rs. 8,63*82 (Provi
sional).

• Excludes land borne trade v.*ith 
Pakistan in 1949.

(b) and (c). Quantum of imports is 
fiaeed in each case having regard to 
foreign exchange position and local 
production. ,

Dr. P. S. Deshmnkh: In view of the 
adverse balance of trade, is it propos
ed 10 restrict imports in the current 
year?

Shri Karmarkar: The matter is
under our consideration at the 
moment.

Shri M. L. Dwiyedi: May I know. 
Sir,' if there has been an abuse of *,he 
facility of importing completely 
knocked-out cars from foreign coun
tries as personal luggage?

Shri Karmarkar: Sir. by ‘abuse’ my 
hon. friend perhaps means that in the 
past it was our policy to admit as 
luggage what were called home deli
very cars especially from the sterling 
area. In view of the representations 
of automobile manufacturers in the 
country, we have restricted that privi
lege to a large extent at the moment.

I n d ia  S t o r e s  D e p a r t m e n t , L o n d o n

*592. Dr. P. S. Deshmukh: (a) Will 
the Minister of Works, Housing and 
Supply be pleased to state the actual 
expenditure incurred during 1950-51 on 
the maintenance of the India Stores 
Department, London, and what was the 
departmental charges for. services 
rendered in each year?

(b) Are these departmental charges 
for services rendered fixed on any per
centage basis?

(c) If not, what is the basis of these 
charges?

(d) What is the value of transaction 
done through the India Stores Depart
ment, London in the above years?

(e) What is the proportion of the 
Indian employees to the total number 
of employees in this Department?

(f) What is the total monthly salary 
of the Indians and non-Indians?

(g) Are the transactions entered into 
by the Stores D^artment in London 
examined by audit?

(h) If so, are there any serious 
objections raised by the auditor?

The Minister of Works, Himstaig and 
Supply (Sardar Swaran Singh): iD
The actual expenditure incurred on 
the maintenance of the India Store 
Department in London was —

Financial year 1950-51... £255,108= 
(Rs. 34,01,440).

Fmancial year 1951-52... £314.661= 
^ (Rs. 41,95,480>.



Oral Amwers 9 JU m  1952 Oral Answers

Departmental charfes actually re
covered for the services rendered

Financial year 1950-51... £343.875= 
(Rs. 45.85.000).

Financial year 1951-52... £360,417= 
(Rs. 48,05,560).

(b) Yes.
(c) Does not arise.
(d) The value of transactions carri

ed out was—
Financial year 1950-51... £31,570,895 

=  (Rs. 42,09,45,266).
Financial year 1951-52... £16.526,561 

=  (Rs- 22,03,54.146).

(e) The proportion of the Indian 
employees to the total number of em- 
plovees in the Department is 43 8 per 
cent.

(f) Monthly salaries £ 7,878=
of Indians. (Rs. 1,05,040),

Monthly salaries £10,637=
of Non-Indians. (Rs. 1,41,826).

(g) Yes.
(h) Cases of importance noticed by 

the Audit are mentioned in the annual 
Audit Reoort which is olaced before 
the Public Accounts Committee and 
the recommendations of the P.A.C. are 
attended to.
' Dr..P. S. Deshmukh: Sir, is it the
policy of Government to Indianise ihe 
Department increasingly and if so, 
when is it likely that a larger percent
age of Indians would be employed? ‘

Sardar Swaran Sin^h: The desire is 
to have as large a proportion of 
Indians as is possible consistent with 
convenience and efficiency.

Dr. P. S. Deshmukh: Sir, with res
pect to the reply to part (d) of the 
question; what are the causes which 
have led to the transactions bein^ re
duced to more or less half the amount 
of the previous year, 1950-51?

Sardar Swaran Singh: This was
mainly due to the decision to decrease 
purchases on account of wagons and 
coaches.

Dr, P. S. Deshmukh: Do we get any
purchase commissions on the transac
tions for the purchase of stores?

Sardiu* Swairan Singh: I have
attempted a reply to this and if the 
hon. Member had carefully listened to 
part (b )..........

Dr. P. S. De^mnkh: The hon.
Minister has not understood my ques
tion. I want to know whether there

is any commission given by large 
stock-owners iot the purchases we 
make.

Smanm Sinlli: Of counie,
yes.

Shri B. Shiva Rao: Have any steps 
been taken to rationalise the working 
of this Department on the lines re
commended by the Estimates Com
mittee, with a view to checking the 
practice of placing abroad orders for 
articles of very small value?

Sardar Swaran Singfa: Action has 
been taken and that matter is under 
consideration.

Shri M. L. Dwivedi: May I know. 
Sir, if the terms of contract as advis
ed by the Public Accounts Committee 
have been formulated?

Sardar Swana Singh: That point is 
under consideration. An India Stores 
Audit Section is added to this pur
chase organisation and the forms of 
contract are approved by them.

Shri Badshah Gnpta: May I know. 
Sir, what is the pay of the highest 
paid employee in the department and 
to what nationality he belongs?

Safdar Swaran Singh: I require
notice for that, Sir.

Shri B. S. Murthy: Are the Govern
ment contemplating to close down this 
department in London.

Sardar Swaran Singh: No, Sir, the 
closure is not contemplated.

C e n s o r s h ip  o f  F i l m s

*593. Shri Jhonjhunwala: WiU the 
Minister of Information and Broadcast
ing be pleased to state whether Govern
ment have censored the existing films 
which are being exhibited in India?

The Deputy Minister of CkHnmerce 
and Industn  ̂ (Shri Karmarkar):
Under the Cinematograph Act, 1918,- 
no film is permitted to be exhibited 
unless it has been certified as suitable 
for unrestricted public exhibition or 
for public exhibition restricted tô  
adults only. Films are censored by 
the Central Board of Film Censors 
which has been constituted under the 
Cinematograph Act.

^  f  ?ft TO" ^  SZTPT ^  
t  ?

[Shri Jhunjfaiinwala: While censor
ing films what considerations are kept 
in view?]
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' Shri Karmarkar: The principal con
siderations that are kept before them 
by the Censor Board are naturally: 
anjrthing against public morals and 
public interest.

^5^3151 W f^Tf 3TTift t ^

^  3fk

w rtfeft ^  ^|lr I  ?

[Shri Jhunjhimwala: Am I to under^
5tand that these considerations were 
kept in view when the films being 
exhibited at present in India, were 
-censored and that these films do not 
offend against public morality?]

^  3n^t f  # 7Tq ^-5
i r ^ i  I

[Shri Karmarkar: Yes, Sir, the
films which come before the public
are in my opinion, quite proper.]

sft ^

^  Q I
[Shri Jhnnjhimwala: Am I to u '̂der- 

stand that the films exhibited these 
days are not against public morality?]

Mr. SP/aker j

I [He has already re
plied that it is so.] It is a matter of 
opinion.

Shri B. S. Mnrthy: May I know. 
Sir, whether the Censor Board has 
been advised to take a lenient view of 
■these films now produced in view of

■ rrogress we have altained?

Karmarkar: No. Sir. They have 
iDeen advised to take tiie correct view.

Shri Muniswamy: May I know. Sir, 
if the films taken in Russia during the 
recent visit of Indian cinema stars like 
7̂ . S. Krishnan, and T. A. Mathuram 
Tiave been disallowed to be exhibited 
in India?

Mr. Speaker: He refers to a certain 
film which has been disallowed in 
India.

Shri Nambiar: A certain film was 
taken in Russia during the visit of 
Indian cinema stars. Is .* there any 
prohibition on its exhibition in India?

Shri Karmarkair: I should like to 
have notice. Does he refer to the 
film.........

H5 TO iT̂ r
'sfr % Tw ^

f̂ RTrq '̂ srr? ft;

% *r|f I  ?

[Seth Goyind Das: In spite of the 
censorship, has the hon. Minister re
ceived any complaints to the erTect 
that certain films which are exhibited 
are not proper from the point of view 
of morality?]

3TRft f  sftr ^  arRft
I  ^
arrf? i I ^

^ ^ ^  ^  t  J
[Shri Karmarkar: Such complaints 

are sometimes received but in that- 
case the films are reviewed according 
to our rules. The hon. Member can 
know the facts by referring to the 
rules.]

WRITTEN ANSWERS TO QUESTIONS 
A. I. R. Stations *

♦594. Shri M. L. Dwivedi: Will the 
Minister of Information and Broadcast
ing be pleased to- st'ate the main 
changes or improvements effected since 
1947 in each of the A.I.R., stations 9t 
Delhi, Madras, Bombay and Calcutta?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): A
statement giving the requisite infor
mation is laid on the Table of the 
House. [See Appendix III, annexure 
No. 44.] '

F i v e  Y e a r  P l a n

*595. Pandit Munishwar Datt 
Upadhyay: Will the Minister of
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Plaimingr and BiVer Valley Sciiemes
be pleased to state: . »•

(a) the extent of progress in the
execution of the Five-Year Plan in
different States; and

(b) whether there has been decentra
lisation in the execution of the schemes 
or they are being organised and control- 
Jed by the Central or State Govern
ments?

The Minister of Planning and Biver 
Valley Schemes (Shri Nanda): (a)
A review of the progress made in the 
execution of the Five Year Plan in 
different States during 1951-52 is 
under preparation.

(b) State Governments have been 
requested to break-up their plans, so 
far as possible, into district plans ana 
to ensure that, within their field of 
work, local bodies are able to partici
pate in the' implementation of the 
Plan. They have been addressed for 
information about the extent to which 
such decentralization has taken place 
or is contemplated.

Japanese Co -operation in Five 
Y ear Plan

*596. Pandit Mnnishwar Datt 
Upadhyay: Will the Prime Minister
be pleased to state:

(a) v/hether there is any understand
ing between India and Japan for co
operation in India's Five Year Plan; 
and

(b) what Japan can contribute to 
India and whether they want any re
turn for such contribution?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
(a) No.

(b) Does not arise.
Raising of Coal

*̂ 597. Shri A. C. Goha: Wm the
Minister of Production be pleased tri
state:

(a) whether Government have got 
any comparative statement of per 
ccpita coal raising in India and other - 
industrialised countries;

(b) whether Government have taken 
any ?.teps to increase the per capita 
coal output in our country;

(c) whether Government have con
sidered the question of imeconpmic 
small collieries; and

(d) the number of such collieries?
The Minister FroducHim (Shri 

K. C. Beddy): (a) A statement show
ing the overall output per manshift in

India duri^  1951 and 1952 and in 
some industrialised yTesterri countries 
for the period January to April 1951, 
as available, is laid on the Table of 
the Huuse, î yee Appendix III, annex- 
^ e  No. 45.]

(b) It is not possible for the Gov
ernment to take any direct steps to 
improve the per capita output In the 
existing mines. Before according per
mission for opening new mines, the 
Government however, ensure that the 
layout plan and the extent of mecha
nisation are such as would be condu
cive to improved production.

(c) Presumably the Member is 
referring to colliery units which are 
so small that they cannot be worked 
economically and systematically from 
the point of view of sound mining prac
tice.' If so. the question was* recently 
considered by the Working Party on 
coal who have ‘ recommended their 
amalgamation into economic units. The 
recommendation have been accepted 
in principle.

(d) It is not easy to designate, on 
any absolute standards particular col
lieries as "‘Un-economic”. A state
ment showing the number of mines 
classified according to the monthly 
output is however, laid on the Table 
of tile House. [See Appendix III, 
annexure No. 46,]

Five Y ear Plan

♦398. Shri K. C. Sodhia: (a) Will the * 
Minister of Planning and River VaHey 
Schemes be pleased to state whal 
agency, if any, t'.iey propose to set up to 
scrutinise the progress made and ex
penditure incurred on the'execution of 
six years plan in the States?

(b) Is' there any differentiation 
betv/een Part A, Part B "find Part C 
States?

The Minister of Planning and River , 
VaUey Schemes (Shri Nanda): (a)
According to its terms of reference, 
the Planning Commission is responsi
ble for appraising from time to time 
the progress achieved in the execution 
of the Five Year Plan in the States. 
The Commission is in close touch with 
State Governments regarding all 
aspects of the working of the Plan.

(b) No.
Disposals

*599. Shri K. C. Sodhia: (a) Will the 
Minister of Works, Housing and Supply
be pleased to state the approximate 
price of the surplus stores Ijdng with 
Government at present and the pro
bable date by which they hope to dis
pose it of?
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(t>) Wliat was the streng^ of 
^  Of P ir^ ra te  General of Dls- 

p^^^dvurmj? 1947-194« and durir^

(c) What was Uie approximate value 
of the surplus stores at the beginni&s 
of 1947-48?

Ifie Minister of Worki, Heuaiiig: and 
Supply (Sardar Swaran Sin^h): (a)
The book value of all surplus stores 
available for disposal with the , Dis
posals Organisation as on 30th April,
1952 was Rs. 37i crores approximately. 
It is expected that bulk of these stores 
will be disposed of by the end of this 
financial year.

(b) A statement showing the posi
tion of staff of the Disposals Wine of 
the Directorate General of Supplies 
and Disposals as on 1st March, 1947, 
irath February, 1948. 1st March, 1951 
and 29th February. 1952 is placed on 
the TQb> of the House. [Sec Appen
dix III, annexure No. 47.]

(c) The value of all surplus stores 
available for disposal as on 1st April,
1947 was Rs. 200 crores approximate
ly.

Textile Prices (Fixation)
*600. Shri K. C. Sodhia: (a) Will the 

Minister of Commerce and Industry be
pleased to state whether the Textile 
Commissioner, Government of India is 
assisted by any Committee or Commit
tees in the fixation of the prices of 
textile goods?

(b) If so. what is the composition of 
these?

The Deputy Minister of Commerce 
and Indu^t^ (Shri Karmaikar): (a)
No, Sir.

(b) Does not arise.
Indian Labour to Malaya

. *601. Shri M. R. Krishna: (a) WiU
the Prime Minister be pleased to state 
whether it is a fact that Malaya is in 
need of Indian labour?

(b) If so, what are the condition? 
under which Indian labour is given?

The Parliamentary Secrê <ary to the 
Prinie Minister (Shri Satish Chandra):
(a) .yes.

(b) Emigration from India is gov
erned by the Indian Emigration Act. 
The emigration of unskilled worl^ers 
to Malaya is banned at present, while 
skilled workers are allowed to emi
grate at the discretion of the Emigra
tion authorities in India if the terms 
and conditions of service are reason
able.

N e w s p r im t  and P b in t in g  P aper

674
C :

*602. Shri Bamuui: (a) Will the
Minister ol Commerce Industry be
pleased to state what are the materials 
used in India for preparation of paper* 
pulp?

(b) Is it a fact that the fibrous 
residue of sugar-cane can be used as 
such raw material?

(c) What are the requirements and 
present production in India of news
print and printing paper?

(d) What steps are being taken to 
make the country independent of im
port in this matter?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
Important basic raw materiah aie 
bamboo, sabai grass, rags, waste 
paper, wood pulp, hemp and old hemp 
rope cuttings, jute and hessian cut
tings.

(b) Yes, Sir.
 ̂ Estimated Production

(c )________ requirements in 1951
(Tons) (Tons)

(i) Newsprint ... 60,000 Nil
(ii) Printing and 100,000 79,263

______ Writing paper._________________
(d) Every facility is bein" triven to 

the parties concerned in creating addi- 
tion̂ il capacitv by settin? up new units 
or by expanding the existing mills.

SiNDRi Fertilizer Factory
*603. Pandit M. B. Bharfifava: Will the 

Minister of Production be pleased to 
state:

(a) what is the extent of the total 
capital invested by the Government of 
India so far in the construction and 
working of the Sindri Fertilizer 
Factory;

(b) what is the maximum productive 
capacity of this factory;

(c) what chemical fertilizers are 
being manufactured at present and 
what are the future prospects;

(d) At what price the chemical ferti
lizers produced by the factory are 
being sold in the market and how this 
compares with the imported fertilizerc 
from outside;

(e) whether there are any other 
factories in India engaged in manufac
turing fertilizers. If so, what is their 
productive capacity and what has been 
that actual value and quantity of the 
different varieties of fertilizers produc
ed by these factories during the year
1950-51; and
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(f) what was tfee total quantity and 
value of different varieties of fertilizers 
imported into India from foreign count
ries during the year 1950-.51? .

The Minister of Productioii (Shri 
K. C. Reddy): (a) About Rs. 23 crores. 
The exact figure is not yet available 
as the booking and finalisation of the 
accounts has not been completed.

(b) 1,000 tons per day or 350,000 
tons per year.

(c) At present the factory is manu
facturing only ammonium sulphate. 
There is, however, under considera
tion a proposal for setting up an ancil
lary plant for the manufacture of 
Urea or Ammonium Nitrate prills. '

(d) The Sulphate of ammonia pro
duced at Sindri and that imported 
from abroad is distribute.d to State 
Governments according to their de
mand through the Central Fertilizers 
Pool- The retail market prices are 
determined by the State Governments 
after taking into accounts overheads 
and handling expenses, etc.

(e) There are 19 other factories in 
India engaged in the manufacture of 
artificial fertilizers, viz, ammonium 
sulphate and superphosphate. The 
productive capacity of these factories 
and the quantity and value of the two 
varieties of fertilizers produced by 
them in the year 1950-51 are as 
follows:—

Capacity Production Value
Tons. Tons. Rs.

Ammonium
Sulphate. 77,000 45,260 18,10,00,000
Super ,
Phosphate. 1,35,000 55,810 12,50,00,000

(f) 3,88,042 tons of ammonium sul- 
.pbate valued at Rs. 12,30,20,430. No
superphosphates were imported.

Community Projects
•604. Shri M. L. Dwivedi: Will the 

Minister of Planning and River Valley 
Schemes be pleased to state:

(a) the States in which State Deve
lopment Committees have already been 
formed, as envisaged in the Govern
ment of India Planning Commission 
Community Projects Administration 
Draft Outline, April, 1952;

(b) in how many States Community 
Projects programme is undertaken for 
implementation; and

ĉ) to how many States loiy? term 
loans have been sanctioned?
_11ie Blinister of Planning and Shrer 
y?fley Schemes (Shri Nanda):

Bihar, BomJbay, U P ., P u n i ^  
Bharat and IMadras.

84 P.S.D.

fb) jy i  Part A, B and C States.'
(c) Nil.
Planning Departoients in States
*605. Shri M. L. Dwivedi: Will the 

Minister of Planning and River Valley 
Schemes be pleased to state:

(a) whether the Planning Depart
ments in various States in India are 
proceeding with planning work in ac
cordance with the policy and pro
gramme laid down by the Government 
of India or what; -

(b) whether the Planning Bodies in 
the various States are functioning in 
co-ordination with the Planning Body- 
at the Centre;

(c) whether Government propose to 
lay on the Table of the House a state
ment containing different allocations 
project-wise, the amount of work done 
in each State so far and the cases in 
which sum of money or property has 
been wasted or lost; and

(d) at whose recommendation pro
jects are ^elected for execution in 
States? »

The Bfinister oi Phuyitaig and Biver 
VaU^ Schemes iSiai Nanda); (a) 
The Planning Commission has formu
lated the plans for the States in con* 
sultation with State Governments.

(b) Yes.
(c) A report on the working of the 

Five Year Plan during its first year 
will be placed on the Table of the 
House.

(d) The selection is rhade on the 
basis of recommendations by toe State 
Governments.

^  acFTo 1^0 f^wiOr ?

(^ )  5?
sftr 3ftT9T ^  ^

(^ )  ^  
sftr ^  STTTH ^

;

(̂ t) ^  f^nrvt

^  f  ?
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D isplaced  P e r s o n s  in  V in d h t a  P radesh

[•C06. Shri R. S. Tiwari: WiU the 
Minister of Behabilitatloii be pleased
to state:

(a) the number of displaced per
sons in Satna, Datia and Orchha, in 
Vindhy^ Pradesh; '

(b) the number of those among 
them who are engaged in farming, 
and of those who have taken to trade;

(c) the number of those who have 
not yet got any employment; and

(d) the extent of land provided for 
farming and the places where it is 
situated?]

The Minister of Rehabilitatton (Shri 
A. P. Jain):

L i

(a) Satna 
Datia 
Orchha

... 6,035 persons. 

... 5,148 persons. 
... Nil.

 ̂ , Total ... 11,183 persons.

(b) 213 families are engaged in 
farming and 2,029 families in trade.

(c) Nil.
(d) 4,178 acres in Tikamgarh, Datia 

and Chhatarpur districts.

V ff H 3TR fvrnfeRT mflcT

*^o\9  ̂ 3JKo x^o  :

:

{ ^ )  T O  %  3RT ^  3ft?:

f̂ PTTftRT ^  ftn: ?ir
^  t ;

(^ ) 2T.5T ^  w r  ferr w  ^, 
^  'TTr ^

(»T) m  if 3 T O  T O

t ?
D isplaced  P e r so n s  f r o m  Ea st  B engal

[•607. Shri R. 15. Tiwari; Will the 
Minister of Rehabilitation be pleased 
to state:

(a) whether all the displaced per
sons who came to West Bengal from

East Bengal towards the end of 
have been rehabilitated;

(b) if not, how long it will take to 
complete the work; and

(c) what is the present position in 
this regard?]

The Minister of RehabiUtatta 
(Shri A. P. Jain): (a) to (c). The hon. 
Member’s attention is invited to the 
reply given by me in Parliament on 
the 9th February, 1951 to Starred ^ e s -  
tion No. 1312 by Dr. Ram Subhag 
Singh.

TO

( )̂  ̂ ^  ^  TO

(^ )  wTfT ^ ^  ^  ^

(̂ ) g:p:r ^  ^
cf# fT«fl

^  f  ; ^

E lephants

[•608. Shri R. S. Tiwari: Will the 
lAinister of Commerce and Industry
be pleased to state:

(a) where in India are elephants 
found;

(b) how much export duty is levied 
on an elephant sent abroad;

(c) how many elephants have been 
sent to foreign countries as presents 
by the present Government up to 
this time; and

(d) how many elephants were 
exported to foreign countries during 
the year 1950-51?]

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar):
(a) Mainly in the States of Assam, 
Orissa, Madras, Coorg, Mysore and 
U.P. (Tehri).

(b) Nil.
(c) Five.
(d) There was no control on export 

of elephants during 1950-51. InformsH 
tion about actual exports is being 
collected and will be laid on the Tablo
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*of fhe House as soon as it is avail
able.'

T e n d e r s  f o r  H ir a k u d

^609. Dr. Natabar Pandey: WiU the* 
Minister of Planninsr and River TaUey 
*SchemesLbe pleased to state:

(a) whether it is a fact that for some 
-works in the Hirakud Dam Project, 
lenders were not invited; and

(b) if so, the value of such works?
The Minister of Flannin? and River 

Valley Schemcs ^Shri Nanda): (a) 
Yes, Sir. According to the approved 
procedure for allotment of works on 

,;the Hirakud Dam Project, all works 
costing not more than Rs. 2,00,000 
which can reasonably be finished by 
a contractor within 6 to 12 months are 
Jet out on work order basis within the 
Schedule of Rates sanctioned by the 
Contract Board. Works costing more 
^ an  rupees two lakhs are given after 
inviting open tenders. Some of the 
works are also done departmentally.

(b) The information is being collect- 
'Cd and will be laid on the Table of 
'the House.

Cloth (Export)
♦610, Shri Dhusiya: (a) WiU the

Minister of Commerce and Industry
l)e pleased to state how many bales of 
doth  have been exported in each of 
the months January to April 1952?

(b) What was the proportion in the 
-said export of coarse, fine and super- 
'flne cloth?

(c) How many bales of cloth were 
released for the home consumption 
'during each of the above mentioned 
months and what was the proportion 
o f  coarse, fine and super-fine?

The Deputy M in i^r of Commerce 
and Indnstiy (Shri Karmarkar):
(a) to (c). Statements are placed on 
the Table of the HOuse. [See Appen- 
jdix in, annexure No. 48.]

Hirakud Dam Project

•611. Dr. Natabar Pandey: WUl the 
Minister of Planning and River Valley 
Schemes be pleased to state:

(a) the total expenditure incurred so 
f£U“ in connection with (i) the sub- » 
jsidiary dam; and (ii) the power channel 
nt Chhiplima under the Hirakud Dam 
project; and

(b) when the works in the subsidiary 
dam and power channel started? *

the Minister of Planning and River 
Valley Schemes (Shri Nanda): (a) 
<i) Ibcpenditure incurred on civil

works of subsidiary dam is Bs. 47*0
InlrlTB

 ̂ (ii) Expenditure incurred on civil 
works of power channel is Rs. 5ff.O 
lakhs.

In addition to the above, expenditure 
has been incurred to the extent of 
Rs. 21-95 lakhs on acquisition of latM? 
and Rs. 5-55 lakhs on Power House  ̂
overhead lines and internal wiring.

(b) Work on subsidiary dam waft 
started in January, 1950 and that on 
power channel in July, 1948.

Project at Chhiplima

•612. Dr. Natabar Pandey: WiU the 
Minister of Planning and River Valley 
Schemes be pleased to state:

(a) whether the works of subsidiary 
dam and power channel at Chhiplima 
under the Hirakud Dam Project has 
been totally or partiaUy abandoned; 
and

(b) if so, when and why?
The Minister of Plannlag and River 

Valley Schemes (Shri Nanda): (a>
and (b). The works of subsidiary dam 
and power channel have not been 
abandoned. They have only been post
poned to a period beyond 1955-56 due 
to shortage of funds and the necessity 
for concentrating more on the irnga;- 
tion aspect of the project,

KOLAR GrOLD FIELDS DISPUTE
•614. Shri Nambian (a) Will the 

Minister of Labour be pleased to state 
what action Government have taken 
with regard to the joint submission 
made by the Champion Reef Gold 
Mining Co., Ltd., and the Champion 
Reef Mines Labour Association of 
Kolar Gold Fields asking the CJovem- 
ment to refer the dispute between them 
over the payment of bonus for the 
year 1950, to arbitration?

(b) If no action has so far been 
taken, what action do (]k)vermnent 
propose to take and when?

The Minister of Labour (Shri V. V.
Giri): (a) and (b). Government have 
not received a joint application for 
referring the dispute for adjudication. 
It is understood that the parties are 
thinking of submitting one. When a 
joint application is received, an adjudi
cation will be ordered if the applica
tion is in order.

Export Control

*615. Shri Namblar: WiU the
Minister of Cmnmerce and 
be pleased to state:

(a) the commodities that ------
broujtht under Control throuj^h thft
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Circular No. 289/51 dated the 6th 
October, 1951; • :

(b) whether and why. th© above 
<drciff [̂r fixed the three years 1948
1951 as the basic years of export; and

(c) whether the circular fixed any 
maximum for export of each commo
dity coming under the circular by any 
individual exporter?

The Deputy Minister of Commerce 
and Indiist^ (Shri Karmarkar):
<a) The hon. Member is presumably 
referring to E.T.C. Circular No. 289/51, 
dated 6th October 1951, issued by the 
Deputy Chief Controller of Exports, 
Madras. No commodity was brought 
under cbntrol through this circular 
which only notified the trade that ex
port of chillies, which was already 
controlled, would, with effect from
October, 1951, be regulated on the
"principle of established shippers. i.e., 
it would be permitted by these shippers 
who had exported chillies during a 
prescribed period in the past;

(b) Yes, Sir. The reasons for choos- 
kig these three years were:

(i) During these three yeais a large 
section of the trading community bad 
opportunities to enter into export 
trade in chillies, as for some period 
the established shippers system was in 
operation and, for nearly a year and 
a half exports were allowed oh ? com
petitive basis and any one could ship.

(ii) T^ese were the three years 
immediately preceding the re-introduc
tion of “established shippers” principle 
and, as a rule  ̂ we give shippers a 
clioice between three different years 
on the basis of which they can claim 
future quotas for exports.

(iii) For other commodities also e.g., 
^oundnut oil, linseed oil, onions, jag
gery, the same basic years had been 
prescribed; and

(iv) the trade which was crnsulted 
was generally in favour of this arrange
ment.

(c) Yes; the circular fixed a maxi
mum limit of 15 tons lor which a 
licence could be issued for the export 
of chillies to an individual shipper. 
This restriction, however, in no longer 
<^>erative.

Strike in Tatas Heavy Chemicals 
Factory

•616. Sliri Nfuiibifir; Win the Minis
ter df IM ata  be pteaaed to state:

( a )  w h e ^ e r  G f ly e r m h r a t  a r e  smire

Heavy Chemicals Factory in Mithapqi^ - 
■from 2lst At»ril, 1952;

(b) if so, whether it is a fact 
that hospital facilities have been

• stopped by the company to the work
ers on strike and that two workers 
have gone on hunger strike to protest 
against this action of the Company;

(c) if the answer to part (a) above 
be in the negative, whether Govern
ment propose to state why they did* 
not take note of the letter written by 
Shri A. K. Gopalan, M.P., on the 16th. 
May, 1952 on this matter and whether 
Government propose to place that 
letter on the Table of the House; and'

(d) what action Government pro
pose to take to save the lives of the 
workers on hunger strike and to settle 
the dispute amicably?

T)ie Minister of Labonc (Sbrl \ , 
Giri): (a) Yes.

(b) Government have no informa.— 
tion.

(c) and (d). A copy of Shri A. K. 
Gopalan’s letter dated 16th May 1952 
and a copy of my reply to him dated the 
28th May 1952 are placed on the Table 
of the House. [See Appendix III, an- 
nexure No. 49.]

Industrial disputes in factories 
manufacturing heavy chemicals fall 
within the jurisdiction of the State 
Governments under Section 2(a) (iiy 
of the Industrial Disputes Act, 
1947. The Central Government are,

' therefore, precluded from taking any 
measures under that Act for the settle
ment of the dispute. However, in view 
of the importance of the industry, they 
wrote to the Bombay Govemmettt on 
the 5th May 1952 requesting them tô  
make special efforts to bring about an 
amicable settlement between the* 
parties. It was learnt that the efforts 
of the Conciliation Officer to conciliate 
the dispute between the union and the- 
company had failed. The Central Gov* 
6rnment again wrote to the Bombay 
Government on the 15th May 1952 
requesting them to report the result 
of the efforts made by that Government 
to bring about a settlement betweea 
the parties. It is presumed that the 
Bombay Government are still continu
ing their efforts.

Lower Sagileru P roject

*617. Shri Eswara Reddy: Will th^ 
Minister of Planning and River Talley 
Schemes be pleased to stale:

(a) whether the Government tiir 
Madras drew the attention of the 

G<nrermi«»t to tte  
‘ m all m -
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ot Cuddapah District for the construo- 
•tion of lower Sagileru project; and

<b) whether any amount had been 
sanctioned as a loan or grant to the 
Madras Government for its construc
tion?

The Minister of Planning and River 
Valley Schemes (Shri Nanda): (a)
and (b). No, but it is understood that, 
AS a famine relief measure, the 
Madras Government recently ordered 
the excavation of channels of the Sagi- 
leru project. No loan or grant has been 
sanctioned by the Central Government 
specifically for this project. The pro
ject does not at present form part of 
the Five Year Plan of the Madras 
State.

Damaged American Cotton

•618. Shri S. V. L. Narasimliam:
WiU the Minister of Commerce and 
Industry be pleased to state:

(a) whether the attention of the 
Crovefnment of India is drawn to the 
fact that 200,000 bales of damaged 
American cotton are lying in the docks 
4)f Bombay and that the Indian fan- 
porters are not willing to take deli
very;

(b) the cost of these stocks;
(c) whetiier the goods were insur- 

«ed with Indian Insurance Companies;
(d) what was the condition of the 

^oods at the time of (i) shipment and
(ii) arrival at the port of Bombay; 

^ d
(e) what steps have been or are 

being taken by the Government in 
thisbehalf?

The Deputy Minister of Commerce 
Industry (Shri Karmarkar):

(a) and (b). The Government of 
India's attention has been drawn to 
"the fact that certain quantities of 
American cotton have arrived in a 
•damiaged condition. But the actual 
«[uantity damaged and cost thereof is 
not known.

<c) The Government understand 
liiat some quantity was so insured.

(d) The matter is under investiga
tion.

<e) The Government had already 
taken up the matter with the appro- 
■priate authorities on the first report 
0f the damage early in April. The 
Oovemment are asking their diplo
matic representatives in U.S A. to 
assist in the negotiations between 
•shippers in U.S.A. and the importing 
Interests in India. .

. PP̂ MMnNIlT
*619. Shri Bhakta Darshan: Will the 

Minister of Planning and B im  Valley 
Schemes be pleased to state:

(a) whether any of the 55 Com
munity Development Projects, approv
ed for the whole country, have been 
sanctioned for Kashmir, Himachal 
Pradesh and the hilly parts of Punjab, 
Uttar Pradesh, West Bengal and 
Assam;

(b) if so, which particular areas of 
the above-mentioned hilly States and 
regions have been selected for this 
purpose;

(c) whether, considering the special 
conditions of these areas, any varia
tions have been made in the general 
plan approved for the whole country; 
and

(d) whether any proposal is under
consideration for the association of 
the Members of the Parliament re
presenting those areas with these 
Projects? .

The Minister of Planning and River 
VaDey Schemes (Shri Nanda): (a)
and (b). The following hill areas in 
Uttar Pradesh, Assam and Himachal 
Pradesh have been selected:

(1) Almora.
(2) Cachar District.
(3) Darrang District.
(4) Two Development Blocks in 

the tribal area.
(5) Sirmur.
(6) Mandi.

No community projects have been 
allotted to the hiU areas of West 
Bengal and the Punjab. A project for 
Kashmir, outside the scope of the Indo- 
American Technical Co-operation 
Agreement, is separately under con
sideration.

(c) Detailed programmes for each
project will be drawn up by the State 
Governments after a preliminairy sur
vey of the areas, having regard to 
local needs and variations. .

(d) It has been recommended to 
State Governments that Members U  
Parliament and State Legislatures 
coming from the project are6 concern
ed should be included in the Project 
Advisory Committee set up for each 
Project
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HEBIGISI RAMPUS COLLIEItr WOBKI
* d « . £hri B. C. Bw : w m  Ok Kin^ 

Ister of Labour be pleased to state;
(a) whether it is a fact that notices

o f discharge were served on 770 work
ers of Hemgiri Rampur Colliery in the 
month of February, 1952; -

(b) whether it is a fact that as a 
result of the workers going on strike 
the conciliation officer of the Central 
Government intervened and the 
notices of discharge were withdrawn;

(c) whether it is also a fact that on 
the 12th April, 1952 again notices of 
discharge were served on these 770 
workers; and

(d) whether any settlement has 
l>een arrived at and if so, what are 
the terms of the settlement?

The Minister of Labour (Shri V. V. 
Cari): (a) and (b). Yes.

(c) Notice^ were served on the 7th 
March 1952 proposing the retrench
ment of 752 workers.

(d) Conciliation was undertaken by 
flie Regional Labour Commissioner, 
Ohanbad and a settlement was arrived 
at on 15th April 1952. A statement 
containing the terms of settlement is 
placed on the Table of the House. 
lSc£ Appendix III, aimexiire No. 50.]

B o r d e r  R aid s

♦621. Shri KasUwal; Will the Prime 
IGnister be pleased to state:

(a) the number of border raids 
throughout Indo-Pakistan border be
tween Rajasthan and Sind and 
Bhawalpur during the years 1949, 1950 
and 1951;

(b) the nimiber of cattle heads 
lifted; and

(c) the estimate of loss in himian 
life during these raids?

The ParUamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
(a) to (c). The Government of Rajas
than have been asked to supply the 
Information. It will be laid on the 
Table of the House as soon as it is 
received.

C o m m u n i t y  P r o jec ts  i n  M a dr as

«623. Shri Mnniswamy: (a) Will
the Minister of Planning and River 
Talley Schemes be pleased to state 
the centres selected for the starting 
e f  Community Projects in the Madras 
State? .

(b) If so, of what types?
The Minister of Planning and River 

Talley Schemes (Shri Nanda): (a) 
«nd (b). Six projects have iieen allot

ted to Madras in the following 
districts;

(1) Kumool-^uddapah.
(2) Coimbatore.
(3) Malabar.
(4) East Godavari.
(5) South Kanara.
(6) Madurai.

O ccu p a n ts  of  E v a c u e e  P r o p e r t y

*£24. Giani G. S. Musafir: Will th& 
Minister of Rehabilitation be pleased 
to state:

(a) whether the unauthorised:' 
occupants of evacuee property Wha 
occupied such property after 22nd 
November, 1949, are being evicted from 
such buildings; and

(b) if so, what is the policy of the 
Government towards the occupants- 
who became regular tenants of eva
cuee property after the 22nd Novem
ber, 1949, where that property was 
declared as evacuee property after
wards?

The Minister of Rehabilitation:
(Shri A. P. Jain): (a) Yes.

(b) Such cases are being dealt witlB 
in accordarice with sub-rule (1) of 
rule 14 of the Administration o f  
Evacuee Property (Central) Rules 1950.

H o u s e s  i n  P a te l n a g a r

•625. Giani G. S. Mnsallr. Will the* 
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that allot
tees of three-roomed quarters in Fatfel 
Nagar estimated at Rs. 7000 each were* 
to be charged the exact amount of the 
cost of quarters;

(b) if so, what the exact cost o f  
each quarter is;

(c) if it is less than Rs. 7,000. whe* 
ther the aUottee buyers have been re* 
funded the excess amount; and

(d) if the answer to part (c) above-
be in the negative, when these quar
ters were built and how much more* 
time is required to refund the said 
amount to the allottees? .

The Minister of RehabiUtatioir 
(Shri A. P. Jain); (a) to (d). The in
tending buyers are in the first instance- 
directed to deposit the average esti
mated cost. It is intended actually tc> 
charge only the average completion 
cost for each pattern of house. No 
refund has so far been made but will 
be made as and when found practic
able and feasible.
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Shil B. N. Misra: im  Hid 
Minister of PlaimiBS and Biver 
Talley Schemes be pleased to state.-

(a) the acreage of land acquired so 
far for the Hirakud Dam Project; and

(b) the number of (i) persons and
(ii) the families affected by the land 
acquired?

The Minister of Planning and River 
Valley Schemes (Shri Nanda): (a) and 
<b)* The information is being collect
ed from the Government of Orissa and 
will be laid on the Table of the House 
as soon as possible.

Agricultural Farm at Burla

♦627. Shri B. N. Misra: Will the
Minister of Planning and River VaOey 
Schemes be pleased to state:

(a) the area of land used as agri
cultural farm under the Burla Colony 
o f Hirakud Dam Project;

(b) since when the agricultural 
farm was started and what the 
amounts of expenditure and income 
from this are;

(c) whether the entire expenditure 
of this farm is met out of the funds 
of the Hirakud Dam Project; and

(d) the number of persons employ
ed in the agricultural farm at Burla 
and their pay?

The Minister of Planning acd River 
Valley Schemes (Shri Nanda): (a). 
22 acres.

(b) The farm was started on experi
mental basis in Kharif, 1951 and closed 
down in the same season after a few 
months. The total expenditure incur
red during that period was Rs. 9,098 
and the income realized was Rs. 639.

(c) The expenditure incurred was 
enlarged to the Hirakud Dam Project.

(d) As the farm has already been 
closed down no staff is employed there
on at present.
Quarters for Government Employees

•628. Shri Achnthan: Will the Min
ister of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that most 
of the Government servants in New 
Itelhi of the lower income groups who 
have joined services as early as 1940 
have not been provided with Govern
ment accommodation;

(b) the number of Government 
servants in the Secretariat with 5 or

more yean of service without Gov- 
arnimnt fawarnnmodation Jn the follow
ing pay groups:

(i) up to Rs. 100/-.
(U) Rs. 101-300/-.
(iii) Rs. 301-500/-.
(iv) Rs. 501 and above; and

(c) what are the immediate steps 
taken or likely to be taken to provide 
them with quarters?

The Minister of Wrirks, Housing and 
Supply (Sardar Swaran Singh): (a)
No.

(b) The information strictly accord
ing to the pay grouj>s mentioned by 
the hon. Member is not available. 
The residences are classified accord
ing to pay groups with gaps smaller 
than those mentioned in the question 
and a statement containing the re
quired information for the pay groups 
according to the classification of resi
dences, which is even more detailed is 
placed on the Table of the House

( c ) . 500 flats for officers drau îng
less than Rs. 500 p.m. and 100 fiats 
for officers drawing Rs. 500 or more 
p.m. are nearing completion. An 
equal number is to be constructed 
during the current financial year. It 
is proposed to repeat this programme 
for a few years subject to availability 
of funds: It is also proposed to modi
fy the Allotment Rules to ensure 
allotment of some accommodation to 
unprovided officers with long years of 
service.

STATEMENT

Pay group

Number of Govarn* 
ment Servants (ex
cluding class IV Go
vernment servants) 
with five or more year» 
o f  service and who 
have not been allotted 

Government accommo
dation.

Less than Rs. 76/- . 369
Re. 7 5 -9 9 /- . 1,892
Bs. 100— 149/- . 971
R b. 150-199/- . 1,511
R b. 200-249/- . 838
Rb. 250-349/- . 290
R b 350— 499/- . 114
Rs. 600/- and above. 44

Silk (Import)
*629. Shri Madiah Gowda: Will the 

Minister of Commerce and Industry
- be pleased to state:

(a) the quantity of silk imported* 
yearly for the last five years;



Wirtttefi X )
(b) wbat efforts are made by the 

Govwnment of Iwiia to mal^e the 
goduction of silk self-supporting in

The Deputy Minister o f ConMkieree 
and Industry (Sfari Kamudcar):

(a) 1947—6,37,819 lbs. V
1948—18,53,730 lbs.
1949—2,60,987 lbs.
1950—7,12,696 lbs.
1951—12,14,618 lbs.

(b) The Government of India have 
constituted a Central Silk Board for 
the development of the silk industry. 
The Board receives grants-in-aid from 
Government which it utilizes among 
ether things for affording financial 
assistance to State Governments in 
respect of schemes which have the 
approval of the Board.

D isplaced P ersons from Kashmir

•630. Shri Hem Raj: (a) WiU the
Minister of Rehabilitatimi be pleased 
to state the number of displaced per
sons families of Muzafferabad, Mirpur 
smd Gilgit belonging to urban and 
rural areas residing in Yol camp?

(b) Are they being treated on the 
same footing as those coining from 
West Pakistan?

(c) How many of them have been
rehabilitated so far and in what 
places? .

(d) Do Government propose to re
habilitate them in the new found 
colonies to keen intact their social 
and cultural life?

The Minister ef Rehabilitation 
(Shri A. P. Jain): (a) 1931.

(b) Yes.
(c) 768 families have so far been 

sent for rehabilitation on land in 
Rajasthan, Bhopal and- Jammu and 
Kashmir State.

(d) Yes. Efforts are being made to 
keep these families together as far as 
possible.

Allotment of Houses

*632. Shri Nand Lai Sharma: Will the 
Minister of Rehabilitation be pleased 
to state how many Government ser
vants amongst displaced persons have 
been allotted accommodation on hire 
purchase basis or instalment basis so

The Bfinister of Rehabilitation 
(Shri A. P. Jain): Separate figures
about displaced Government servants 
who have been allotted accommoda
tion on hire purchase basis are not

available. IJiei time and labour in
volved in collecting this information 
wiR* not be 'Cbmmensurate with the 
results achieved.

Houses to Displaced Government 
Servants

*633. Shri Nand Lai Sharma: Will the 
Minister of Rehabilitation be pleased
to state:

(a) the steps being taken to allot 
houses to displaced Government ser
vants on a permanent basis; and

(b) whether these Government 
servants can also be allotted 
accommodation on instalment basis or 
not?

The Minister of RehabiUtation 
(Shri A. P. Jain): (a) No special 
steps are being taken by the Ministry 
of Rehabilitation to provide accommo
dation to displaced Government 
servants. Accommodation is being pro
vided to displaced persons on the 
basis of certain approved priorities. 
If displaced Government servants fall 
within these priorities they are allot
ted accommodation along with others.

(b) Yes, on the same terms as appli  ̂
cable to other refugees.

Tea Garden Workers in Tripura

•634. Shri Biren Dutt: Will the Min
ister of Labour be pleased to state:

(a) how many tea gardens have 
been closed in Tripura;

(b) what is the number of workers 
thrown out of employment owing to 
the. closing down of the gardens;* and

(cT whether any step has been taken 
by the Labour Department of Tripura 
to give relief to them?

The Minister of Labour (Shri V. V. 
Giri): (a)' to (c). Information is being 
collected and will be laid on the Table 
of the House as soon as it is avail
able.

Demands o f  Mine W o r k e r s

•635. Shri Ramananda Das: WiU
the Minister of Labour be pleased to 
state:

(a) whether it is a fact that Indian 
National Mine Workers Federation 
asked several months back for the 
appointment of a new Conciliation 
Board with a view to effecting revision 
of the existing pay structure and 
remuneration of the coal-mine work
ers; and



<b) if se, wtiat is the ideclsi<m of 
llieb . Crov«nimeat in respect of tbak re*> 
presentation?

The Minister of Labour (Shri V. V. 
<xiri): (a) Yes. The Federation sub- 
jnitted a Charter of demands includ
ing a demand for revision of the 
«3cisting Wage Structure and requested 
•Government to refer the matters in 
.^ p u te  to a Conciliation Board or an 
Industrial Tribunal for settlement.

(b ) All interests cooGerned are 
4)eing consulted and Government hope 
to come to a decision soon.

Coal Mine Workers

*636. Shri Bamaaanda Das: Will
i;he Minister of Production be pleased to
«tate:

(a) the steps contemplated by Gov- 
.emment for meeting the situation 
arising out of the statutory reduction 
in the output of the metalkirgical coal, 
xesulting in the unemployment of a 
large number of coal mine workers; 
.and

(b) whether Government have taken 
^ y  steps for the employment of the 
jre^eiiched coal mine workers?

The Minister of Production (Shri K. 
■C. Reddy): (a) and (b). The st^s to 
•be adopted for the conservation of 
metallurgical coal are under examina
tion by the Coal Board. Unemploy
ment of a large number of coal mine 
■workers need not be a necessary con- 
"comittant of any steps that may be 
taken in this behalf. If such a 
-contingency were to be likely the Coal 
“Board would doubtless make appro
priate recommendations to meet 
such a situation, and Government will 
at that stage consider what action, if 

^ny, is necessary on their part.
MmiMDM Wages A ct

*637. Shri Ramananda Das: Will the 
^Minister of Labour be pleased to 
«tate:

(a) when the Minimum Wages Act 
"was passed;

(b) when it was to be implement
ed; '

(c) in how many States it has been 
implemented and in hew many indus
tries upto April, 1952;

(d) whether Government prqpose 
■to lay on the Table a staten^ent 
containing detailed information regard
ing its implementation State-wise and 
industry-wise; and

<e) what is the last date for the im- 
^ementation of the provisions of the 
Act?

The Minister «f LalMor (Shri T. V.
Cari): (« )  9th February 1948.

î bX and (e). The 31st March, 1952 
was the last date by which minimum 
rate§ of wages were to be fixed in 
respect of the emplojnnents mentioned 
in Part I of the Schedule to the Act, 
while such rates are to be fixed in 
respect of the employments mentioned 
in Part II of the Schedule before the 
31st December 1953. ,

(c) and (d). A statement is placed 
on the Table of the House. [See 
Appendix III, annexure No. 51.]

Mining Industry

*638. Shri Kandasamy: Will the
Minister of Commerce and Indosby
be pleased to state:

(a) when the committee appointed 
to enquire into the conditions of 
mining industry submitted its report 
to Government;

(b) whether Government have 
reached > any decision regarding its 
recommendations;

(c) whether the Committee reconK 
mended any special scheme for the 
rationalisation of the working of our 
mines and also for their ownership; 
and

<d) if so, what are its recom
mendations and Government’s decision 
thereon?

The Deputy Minister of Commerce 
and Ludustry (Shri Karmarkar): (a)
No such Committee has been appoint
ed by the Commerce and Industry 
Ministry.

(b) to (d). Do not arise.
Research on Effects of Irrigation

*639. Shri Kandasamy: Will the
Minister of Planning and River Yalteiy 
Schemes be pleased to state:

(a) the nature of the investigations 
which are expected to be carried on at 
the Poona Station for Central Water 
and Power Research; and

(b) whether such investigations 
Include the effects of irrigation on 
erosion, silting, growth of salinity, 
improvement in fertility of soil, pro
ductivity, vegetation, local humidity, 
drainage facilities and malaria?

The Minister of Planning and Biyer 
Valley Schemes (Shri Nanda): (aX
The Central Water and Power Research 
Station, Poona, deals with the problems 
relating to:

(i) River and Canal Hydraulics.
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(U) NavigaUoD.
(m ) SoUs ai^ soil MechiinfeK '
(iv) Concrete and materiiA o l ccm- 

stniction.
(v) Statistics.
(Vi) HydrauUc Machinery.

In addition, . the Station also carries 
out model experiments on the desi^s 
and construction of masonry structures 
to effect economy and efficiency on the 
river valley projects in India and on 
the principal waterways and harbours 
in this country.

(b) The investigations in the Station 
include silting of the canals and growth 
o f salinity only.

R esearch Centre for Development op 
Arid Zones

«640. Shri Kandasamy: WiU the
Minister of Planning and River Valley 
Schemes be pleased to state:

(a) where the Research Centre for 
Development of Arid Zones .will be 
located; and

(b) what is the nature of the studies 
which are to be made in it?

The Minister of Planning and River 
Talley Schemes (Shri Nanda): (a)
The ‘Indian Development and Research 
Centre’ is proposed to be located at 
Jodhpur.

(b) The centre, when set up, wiU be 
engaged on the task of formulating an 
integrated programme for ^ e  optimum 
development of water resources of 
Rajasthan. It will also co-ordinate and 
continue the various aspects of work 
that are being carried out by the 
Central and different State agencies for 
the reclamation of the arid lands of 
Rajasthan. Geological, geophysical, 
hydrological and other related surveys 
and investigations wiU be taken up by 
this Centre.

Community Projects in Bihar

6̂41. Shri Jhulan $inha: WiU the
Minister of Planning and River VaDey 
Schemes be pleased to state:

(a) the principles on the basis 
whereof Community Project Centres 
bave been selected in Bihar State; 
and

(b) the nature of the schemes of 
development to be executed there?

The Minister of Planning and River 
Talley Schemes (Shri Nanda): (a)
Attention is invited to my reply to 
Shri Ghamandilal Bansal’s question 
Ko. 31 on the 19th May. 1952.

(b) These are basic types as defined

Krishna R iver Valley Schemes

*642. Shri Viswanatha Reddy: WiU 
the Minister of Planning and River 
Valley Schemes be pleased to state:

(a) whether any decision has been 
reached regarding the priority to be- 
given to the various Krishna River 
Valley Schemes that have been 
investigated; and

(b) if so, what is the order o f 
priority?

The Minister of Planning and River 
Valley Schemes (Shri Nanda): (a); 
No.

(b) Does not arise.

Khaddar
•643. Shri Jhulan Singh: Will thê

Minister of Commerce and Indnstnr
be pleased to state:

(a) if the Khaddar (handspun and 
handwoven cloth) Industry ha5 been̂  
given any encouragement and pro^ 
tection by the Government of India 
and if so, the nature and extent 
thereof; and

(b) if any case of the breach of: 
the provisions of the Khaddar Wame 
Protection Act has come to the notice 
of the Government of India and if so., 
whether any action has been takeifc 
in respect thereof?

The Deputy Minister of Commerce 
and Industry (Shri Karmurkar);
(a) The Government of India haves 
decided to purchase as far as possible- 
one third of their requirements of clothe 
in the form of handloom products in— 
eluding khadi. During the year 1951-52* 
a sum of Rs. 2 lacs has been given as- 
grants-in-aid to khadi producing centres 
for promotion of khaddar production.

(b) No such case has come to Gov^ 
emment’s notice.

Working Hours op Jute Mills

*644. Shri N. B. Chowdhury: Will 
the Minister of Ccmimerce and Indus
try be pleased' to state: ^

(a) whether the working hours of- 
jute miUs in West Bengal have been 
reduced with effect from April, 1952; 
and

(b) if so, what are the reasons  ̂
therefor?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar):
(a) Yes, . Sir, with effect from 31st 

' March. 1952.
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(b) The mlBft increased fheir work

ing hcam in  :T>anBmher .-105^ Jait «s  
Increased Drodilction'wav not followed 
by an improvement in exports, the 
niills began to accumulate large stocks. 
It was. therefore, considered expedient 
to curtail production in accordance 
with the demand.

F e r t il is e r s  produced  at S in d r i

*645. Shri N. R  Chowdhuiy: WiU
the Minister of Production be pleased 
to state whether the artificial fertiliser 
produced in Sindri will be distributed 
through Government store or normal 
trade channels?

The Minister of Production (Shri K. 
C. Reddy): The entire production of the 
Sindri fertiliser factory till the end of 
1952 has been olaced at the disposal of 
the Ministry of Food and Agriculture 
who have taken it into their Central 
Fertiliser Pool for allotment to the 
State Governments, having regard to 
their demands. Distribution of the 
fertiliser within the States is the con
cern of the State Governments con
cerned and I regret I have no informa
tion at present about the arrangements 
made by them in this behalf.

The question of the arrangements for 
disposing of the Sindri fertiliser after 
1952 will be considered in due course.

C h h attisg a rh  L a bo u r er s  in  T ea 
G ard ens in  A s s a m

*647. Slsi a  N. Misra: WiU the
Minister of Labour be pleased to state 
whether Government intend to appoint 
a special Committee to enquire into 
and report on the existing conditions 
of the labourers from Chhattisgarh 
employed in Assam Tea Gardens?

The Minister of Labour (Shri V. V. 
Giri); Government has no information 
regarding the conditions of labourers 
from Chhattisgarh employed in Assam 
Tea Gardens. Enquiries are, however, 
being made from the State Govern
ment and the Controller of Emigrant 
Labour. The question of appointing a 
special Conunittee to enquire into the 
conditions of these labourers will be 
considered on receipt of the informa
tion called for. .

M ayur bh an j G lass  W o r k s

♦648. Shri R. C. Majhi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the 
^yurbhanj Glass Works Ltd., 
Bahalda Road, Orissa, was running in 
order giving supplies to Government 
orders;

(b) if so. for what reasons the^
.te xithP Jast Jew

(c) what measures Govemmeni*  ̂
intend to t^ e  for starting it again?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar):.
(a) No, Sir.

(b) and (c). For lack of finances. 
It was understood some time ago that 
the Firm had applied to the Orissa 
Government for financial assistance. 
The Central Government are not con
templating any special measures.

M a yu r bh an j S p in n in g  and W e a v in g  
M il l s

•649. Shri R. C. Majhi: Will the-
Minister of Commerce and Industry-
be pleased to state:

(a) what amount was spent for- 
establishing Mayurbhanj Spinning an& 
Weaving MiUs Ltd., Kuldiha (Orissa) 
an4 what was the amount invested b y  
the State Government;

(b) what are the reasons for its not 
running till now; and

(c) what measures GJovernment In* 
tend to prescribe for its running?

The Deputy Minister of Commerce: 
and Industry (Shri Karmarkar):
(a) to (c). The information is being: 
collected.

L abour D ispu te s

*650. Shri K. K. Baso: WiU the- 
Minister of Labour be pleased to state:

(a) the total number of industrial or  
labour disputes in Central Sphere 
undertakings sent to adjudication in
1950 and 1951 in each of the States o f  
India;

(b) the total number of awards- 
given;

(c) the number of such cases where 
the employer.did not implement the 
award;

(d) the number of appeals preferred 
against the decision of Industrial Tri
bunal (i) to AppeUate Labour Tribunal;
(ii) to the High Court, or (iii) to the. 
Supreme Court;

(e) the average period taken ta  
adjudicate finaUy such disputes; and

(f) the number of workers involved?

The r.:inister of Labour (Shri V. V.
Giri): Government referred for
adjudication in 1950 and 1951 10 and 
48 disputes respectively. The number 
of awards given by the Tribunals 
during the corresponding periods was 
14 and 30 respectively. The average 
period taken to adjudicate such dis
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pates was about 6 months. Hie re
maining information is beiAg collected- 
jand will be placed on the Table of the 
-House.

Trade Missions and Delegations

104. Shri K. C. Sodhia: Win the
-Minister of Commerce and Industry be
. pleased to state:

(a) what Trade Missions and Dele- 
tgations were sent abroad by Govern
ment during 1951-52; and

(b) what was the total expenditure 
-incurred on them.

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar):
(a) Two delegations were sent to 
Burma and Ceylon in May and Decem
ber, 1951 respectively to negotiate 
trade agreements with those countries. 
A  third delegation was sent to England 
in January, 1952 in connection with 
the purchase of British East African

- cotton.
(b) Approximately Rs. 12,300.

A gricultural Loans m N. E. Frontier 
A gency

106. Shri Gohain: Will the Prime 
iMinister be pleased to state:

(a) whether any scheme for grant
ing agricultural loans in the cuir«it 
year to the people of the districts com

. prising the North East Frontier Agency
has been approved; and

(b) if so, the amounts proposed to 
be distributed in the current year In 
each of the districts?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a)* and (b). Information 
on the subject is being collected and 
.will be placed on the Table of the 
House in due course.

Anti-erosion measures in Abor and 
Mishmi Hills

107. Shri Gohain: w m  the Prime 
Minister be pleased to state:

(a) whether any anti-erosion 
measures are going to be taken in the 
Dehang and Lohit rivers in the Dis
tricts of Abor Hills and Mishmi HiUs:

(b) the places where such measures 
are contemplated to be taken; and

(c) the amount of expenditure In
volved in the scheme?

The Prime Minister (Shri Jawahaf- 
lal Nehru): (a) to (c). Information on 
the subject is being collected and will 
be placed on the Table of the House 

vas soon as it is ready.

lin > o-iM m B  T w e  A ^ sx e m e n t

M8. Dr. Bam Sabhaff Singh: Will the 
Minister of Commeroe and Industry be
pleased to state whether it is a fa c t  
that an Indo-Dutch trade agreement la  
soon going to be concluded with a  
view to increasing the trade between 
the two countries?

The Deputy Minister of Commerce 
and bidiistry ^Shri Karmaikar):
No, Sir. There is no such proposal 
under GovcfBmeirt*s <Mosiderafion.

Exports

109. Dr. P. S. Deshmnkh: Will the 
Minister of Commme and Industry be
pleased to state the quantity and value 
of the export of jute, jute goods, 
cement, coal, textiles, tea and coffee 
in each of the years 19 9̂, 1950 and 
1951?

The Deputy Minister ot Commerce 
and Industry (Shri Karmarkar):
A statement is laid on the Table of 
the House. [See Appendix III, annexure 
No. 52.]

Entry of Foreigners into India 
(Regulation)

110. Dr. P. S. Deshmnkh: Will the 
Prime Minister be pleased to state:

(a) whether any rules have now 
been framed for the regulation of the 
entry of foreigners into India;

(b) whether, and on what conditions
foreigners can (i) obtain emplojrment 
in India; (ii) enter into partnership 
with any firm in India; and (iii) start 
business of their own; •

(c) whether Government have 
examined the position of Indians in 
each of the foreign states from which 
the foreigners have come;

(d) in how many cases reciprocal 
facilities are available;

(e) in how many forei^  states
similar facilities are available to 
Indians, and '

(f) what efforts, if any, have been 
made so far to get the same?

The Prime Minister (Shri Jawahar- 
lal Nehra)< (a) No new rules have 
been framed for the entry of foreigners 
in India. Such rules already exist. In 
this connection the attention of the 
hon. Member is invited to the reply 
given to him by the late Sardar 
Vallabhbhai Patel on the 19th February
1948 to Part (a) of his starred ques
tion No. 352. ,

(b) No conditions have been pres
cribed for the foreigners (i) to obtain
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en^Jloyment in India; (ii) enter into 
partnership with any firm, and (iii>, 
start business of their own.

(c) .to (f). (Jeneraily the yardstick 
used for measuring the exchange of 
such facilities between Iiidia and 
foreign countries is “reciprocity” .

Prices of Textiles

111. Dr. P. S. Deshmokh: (a) WiU 
the Minister of Commerce and Indns-
try be pleased to state whether there 
has been any reduction in the prices 
of various textiles.irecently?

(b) If so, what are they?
(c) What is the percentage of reduc

tion in the prices of the four qualities 
of textiles, viz., coarse, medium, fine 
and superfine?

The Deputy Minister of Commerce 
and Industry <Shri Karmarkar):
(a) to (c). Pric6s of fine and super
fine cloth were reduced in April, 1952, 
the reductions ranging from 6-25 per 
cent, to 7 per cent, in the case of fine 
varieties and 6 per cent, to 10-12 per 
cent, in the case of superfine varieties 
were affected.

Prices of coarse and medium cloth 
were reduced for the month of May, 
the reduction being 16 per cent, to 
24 per cent, in the case of coarse cloth 
and 5 per cent, to 8 per cent, in the 
case of medium cloth, compared with 
the previous prices. In June, however, 
following an inquiry into Ibe cost of 
manufacturing charges' prices of 
coarse and medium cloth were revised 
leading to a slight increase of 0 93 per 
cent, to 2-59 per cent, in the case of 
coarse cloth and 0-7 per cent. to 
1*6 per cent, in the case of medium 
cloth as compared with the May prices.

Nasik Press

112. Dr. P. S. Deshmukh: (a) Will 
the Minister of Works, Housing and 
Supply be pleased to state whether the 
new press at Nasik has started work
ing?

(b) What is the cost of the madii- 
nery installed and how much has been 
spent on buildings including land, 
"Water, electricity and residential 
accommodation respectively?

(c) What is the nimiber of persons 
employed in the press ni^v and how 
Baany persons would be required when 
it starts working in full swing?
^T he Deputy Minister of Works, Hous- 
W  and Supply (Shri Bnragoiiain):
(a) Yes, in a nucleus form.
.  fb) (0 cost «  MBKMneiy fiDatallSd 
Is Rs. 7,01.800.

(li) Cost of buildiijg:— ,
Permanent buildings for the Press 

and for residential purposes 
have not yet been constructed. 
Lahore sheds have been 
rented for temporary use on a. 
monthly rent of about Rs. 1,600. 
Water supply is being obtain
ed from the Central Railway, 
and electricity from the local 
Electric Supply Company on.: 
payment of the usual charges. 
Residential accommodation for 
a certain proportion of the 
stafT has been obtained from 
the State Government Distil
lery at Nasik, the rent of 
which is paid by the allottees.

(c) The number of persons employ
ed at present is 99. Eventually the 
press is expected to have a staff of 
about 1,200 persons.

Technical Training Centre

113. Dr. P. S. Deshmukh: (a) Will
the Minister of Labour be pleased to 
state the>number of Technical Training:: 
Centres that were working in 1946-47, 
1947-48, 1948-49, 1949-50, 1950-51 and 
1951-52?

(b) Has ttie position of these train
ing centres been examined by the 
Planning Commission?

(c) If so, is it proposed to increase 
their number or to reduce them?

The Minister of Labour (Shri V. V. 
Girl): (a) The number of Technical 
Training Centres that were working; 
imder the Ministry of Labour were as 
follows:—

1946-47 69
1947-48 87
1948-49 88
1949-50 82
1950-51 60
1951-52 52

(b) Yes.
(c) No, but the position will be re

viewed from time to time.
Wireless Receiving Sets (Import)
114. Dr. P. S. Deshmukh: (a) Will 

the Minister of Commerce and Industry
be pleased to state the total number of' 
wireless receiving sets imported into 
India from different counU'ies during 
the years 1949-50, 1950-51 and 1951-52?

(b) What was the aggregate value of̂  
these imported sets?

(c) What was the amount of import 
duty derived from the import of these 
sets?

(d) What was the total number o f 
<#hr^3s reeeMng s ^  manufactured 
mma duHng^aA Of ihese years?
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(e) What is the estimate of their 
-^aggregate value?

The Deputy Minister o t  Commerce 
-and Industry (Sliri Karmarkar):
(a) to (e). A statement is laid on the 
Table ot the House. [See Appendix III, 
-annexure No. 53.]

'  B roadcasting Machinery

115. Dr. P. S. Deshmukh: (a) WiU 
^ e  Minister of Infctfmation and Broad> 
^casting be pleased to state the value of 
the broadcasting machinery imported 
-mto India in each of the years 1950-51 

-^nd 1951-52?
(b) Is it a, fact that for want of 

'technicians the machines were lying in 
the Ports for very long time?

(c) What was the period they were 
lying in this condition?

(d) Is it -a fact that there is still 
some equipment which has not been 

.put to use?
(e) Have Government examined at 

any time what machinery was avail
. able in the Disposals Directorate?

(f) Have Government obtained any 
machinery from the Disposals Direc- 
■torate?
• (g) If so, when, what was that 
machinery and what was its book 
value?

(h) When was it obtained?
The Deputy Minister of Commerce 

-and Industry (Shri Karmaricar):
(a) The cost of broadcasting equip- 

;ment imported during:
(i) 1950-51 was Rs. 7,57^85.
(ii) 1951-52 was Rs. 6,95,600.

(b) and (c). No; the above equip
ment was mostly maintenance stores 
to meet the normal requirements of 
All India Radio’s existing Stations, 
except one record processing plant 
which could not be installed for want 

-of accommodation; arrangements for 
the installation of the Plant at Delhi 
during the present financial year are 
in progress.

(d) Besides the record processing 
plant, some of the maintenance stores 
are in stock to meet future require
ments. It may be added that some 
transmitting and studio equipment 
imported, earlier in connection with

• All India Radio’s 8-Year Development 
Plan have had to be kept in storage 

eon account of financial stringency.
(e) Yes. 
lit) Yes.
(g) The machinery was purchased 

Irom 1947 onwards and included Tran^

f initters, Receivers, electrical measur
ing equipment and tools. The total 
cost of equipment .taken over was 
Rs. 1,84,463. The book value of these 
items is about five times the amount 
paid. .

(h) In lots, every year, since 1947.

Yarn Prices

116. Dr. P. S. Deshmukh: (a) WiU
the Minister of Commerce and Industry 
be pleased to state the control price of 
yam of various counts in the years 
1949-50. 1^50-51 and 1951-52?

(b) Has there been any reduction in 
the prices of yam recently?

(c) If so, what are the prices now 
in each case?

(d) What is the percentage of reduc
tion?

The Deputy M in i^r of Commerce 
and Indust^ (Shri Karmarkar):
(a), (c) and (d). Statements are laid 
on the Table of the House. [See 
Appendix III, annexure No, 54.1

(b) Yes, Sir.
Cycles (Production and Import)

117. Dr. P. S. Deshmukh: (a) WiU 
the Minister of Commerce and industry
be pleased to state the number of 
cycles produced in India in each of the 
years 1950 and 1951?

(b) What was the number of cycles 
imported into India in these two years 
and the value in rupees in each case?

(c) Are permits necessary for im
porting cycles?

(d) If so, how many x>ermits Were 
granted and for how many cycles in 
each case?

(e) What are the prices of the 
various makes of cycles produced?

(f) What are the cycle parts that 
enjoy protection?

(g) Does it' cover all parts manufar- 
tured in India?

The Deputy Minister of Commerce 
and In dus^  (Shri Karmaricar).;
(a) 1950—103,153 '

1951—114,275

(b) Quantity Value

1950—109,593 Rs. 96,72,000.
1951—273,437 Rs. 264,97,000

(c) Yes Sir.
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(d) No. of Value No. of

lice^ces Rs. lakhs oyclee
licensed.

1950—1,899 266.79 ♦^66,790
1951—2,444 259,04 *259,040

^Calculated on the basis of Rs. 100 
per cycle.

(e) The controlled prices of in
digenous cycles are as follows:—

Hind (Standard) ... Rs. 143/8 
Hercules (India) ... Rs. 205
Eastern Star ... Rs. 177
2ebra ... Rs. 177
Army ... Rs. 177
Atlas ... Rs. 177

(f) All the cycle parts that go into
the assembly of complete bicycles 
-enjoy Tariff Protection.

(g) Yes, Sir.
Empi^yment

118. Shri Jhrnghunwala: (a) Will the 
Minister of Planniiig and River Vallej . 
Schemes be pleased to state whether 
ihe Commission, during the period they 
ivere engaged in planiung till now, 
have studied the problem of giving full 
employment to people?
_ (b) If the reply to part (a) above be 
in the affirmative, what is the decision 
they have arrived at on the point?

(c) What is the number of persons 
fully employed during the whole year?

(d) What is the number of people 
•seasonally employed?

(e) What do the people, who are 
•seasonally employed, do when they are 
•discharged from their work?

(f) Has the Planning Commission 
considered the question of annual in
crease of population in India?

(g) Do Government propose to check 
this increase?

(h) If so. what are the steps Gov
ernment propose to take to tackle this 
problem?

The Minister of Claiming and River 
Valley Schemes (Shri Nanda): (a)
Yes.

(b) Full employment can only be 
achieved by the development of the 
economy of the country, which is the 
objective of the Five Year Plan. To 
-the extent that there are limitations 
in the rate at which development can 
take place there are limitations also in 
providing full employment

(c) The information is not readily 
■available.

(d) Under the Factories Act of 1948 
the . distinction between seasonal and 
perennial factories has been abolished

and 80 the number of people seasonally 
employed cannot now be furnished.

(e) Government have no precise in
formation. I

(f) Yes.
(g) and (h). A Population Policy 

Committee has been formed to advise 
Government on the policy to be adopted 
on the question of control of popula
tion. The recommendations of the 
Committee are awaited.

Cotton

119. Pandit M. B. Bhargava: Will
the Minister of Commerce and Indnstry 
be pleas^ to state: f

(a) the total quantity and value of 
each variety of cotton, short, medium 
and long staple, grown in India during 
the years 1949, 1950 and 1951;

(b> the total value and quantity o f 
cotton of each variety imported into 
India from outside and exported out of 
India during the three years;

(c) the total value and quantity of 
each variety required for consumption 
in India in the textile industry during 
the three years; and

(d) by which date India is expected 
to be self-sufflcient for its home con
sumption in each variety of cotton?

The Deputy Minister of C/omroeree 
and Indnst^ (Shri Karmarkar):
(a) to (c). Statements are laid on the 
Table of the House. [See Appendix
III, annexure No. 55.]

(d) No definite date of self-suffici
ency can be given.

Cloth and Yarn

120. PandU M. B. Bhargava: Will the 
Muiister of Commerce and industry be
pleased to state:

(a) the total quantity and value of 
each variety of cloth and yam (coarse, 
medium, fine and superfine), produced 
in India during the years 1949, 1950 
and 1951:

(b) the total quantity and value of 
each variety of cloth and yarn (coarse, 
medium, fine and sui>erfine), imported 
into India and exported out of India 
in the three years;

(c) the total quantity and value of 
stock of each variety of cloth and yam 
at the commencement of the year 
1952; and

(d) the total quantity and value of 
each variety of yam and cloth, 
(medium, coarse, fine and superfine)* 
consumed in India during the three 
years and the approximate value of
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cloth and yarn necessary for consump
tion in the year 1952?

The Deppty Minister Commerce
and Industry (Shri Karmaifcar):
(a) to (d). Statements are laid on the 
Table of the House. [See Appendix
III, annexure No. 56.] .

Expert Committee on Presses

121. Dr. Ram Subhag Singh: (a) Will 
the Minister of Works, Housing and
Supply be pleased to state whether 
Expert Committee appointed by the 
Government of India to enquire into 
the re-orsanization of Government 
presses has submitted its report?

(b) If so, what are the chief recom
mendations?

The Deputy Minister of Works, 
Housing and Supply (Shri Buragohain):
(a) Yes, Sir.

(b) Attention of the hon. Member 
is invited to the Ministry of Works, 
Production and Supply Resolution 
No. S&P-781(14)/51, dated the 8th 
May 1952 published in Part I Section 1 
of the Gazette of India dated ihe 17th 
May 1952.

Hirakud Dam Project

122. Dr. Natabar Pandey: Will the 
Minister of Planning and River Vsdley 
Schemes be pleased to state:

(a) the total expenditure incurred 
till the 31st December, 1951. in connec
tion with the Hirakud Dam Projcct; 
and

<b) out of the amount referred to in 
part (a) above, what amoimt 1ms been 
spent on;

(i) the construction of buildings;
(ii) construction of the combined 

rail road bridge across the Mahanadi 
and its approaches;

(iii) construction of the roads and 
the railway sidings;

(iv) the erection of workshops and 
power houses;

(v) digging of canals; and
(vi) establishment charges?
The Minister of Planning and River 

Taney Schemes (Shri Nanda): (a), 
Rs. 11-68 crores approximately.

(b) (i) Rs. 91*67 lakhs excluding 
expenditure on workshops and power 
house.

<ii) Rs. 59-42 lakhs. This amount is 
not included in the figures mentioned 
at (a) above as the amount fs <HiM- 
able partly the NaUonal Hi^vMr

No. 6 and partly to the Hirakud Dane 
Project. The question of apportionment 
of the expenditure between Hirakud 
Project and National Highway No. 6- 
is still under consideration.

(iii) Rs. 3211 lakhs.
(iv) Rs. 17̂ 00 lakhs.
(v) Rs. 60.66 lakhs.
(vi) Rs. 83-91 lakhs.

Coal to Pakistan

123. Shri K. C. Sodhia: (a) Will thê  
Minister of Production be pleased to 
state how much coal was supplied tO' 
Pakistan during 1951-52?

(b) Was the supply made on barter 
basis or in cash?

(c) If on barter basis, what commo
dities were accepted in exchange and 
how much of each has been received?

(d) Have the accounts been cleared?"

The Minister of Production (Shri 
C. B«ddy): (a) 11,81,228 tons (during 
the period 1st April 1951 to 31st March 
1952).

(bi Supply was made on a cashi 
basis. »

(c) The question does not arise.
(d) Yes. We have received full pay

ment.

Projects at Chhiplima

124. Dr. Natabar Pandey: Wni th& 
Minister of Planning and River Valley 
Schemes be pleased to state:
* (a) the total extent of land acquired 
so far in connection with the subsidiary  ̂
dam and power channel and allied pro
jects at Chhiplima and the neighbour
ing villages under the Hirakud Dam 
Project; and

(b) whether after the total or partial 
abandonment of the subsidiary dam 
and power channel. Government have 
decided to return the land acquired?

■Hie Minister of Planning and River 
Talley Schemes (Shri Nanda): (a)
3,854 acres.

(b) As the work on the Subsidiary 
Dam and Power Channel has only 

. been postponed to a period beyond 
1955-56, the question of surrendering 
the land already acquired does not 
arise at present.

Treaties op Friendship *
125. Shri Gurupadaswamy: Will the 

Prime Minister be pleased to state 
which are the countries with which 
India has concluded treaties of friend-
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The Prime Minister (Shri Jawahar- 
Jal Nehru): The Government of India 
have concluded Treaties of Friend
ship with the following foreign 
countries:

(1) Afghanistan*
(2) Iran.
(3) Burma.
(4) Switzerland.
(5) Nepal.

(b) and (c)\ A statement is attadied. 
{See Appendix m ,  nnnfflnnii N a 57.1

w xo  quo finrrft i w r

F'TT :
(^ )  iTKrfVtT
JTTT \W\  ^  ^  ^ i f t d  F̂TRT 

^  »iniT;
{w ) %

■ftrfinrfwrrf % f*w?r fW  
;

(n ) s m  arnro #  
% ^  *nft

^  ^rw t; 

(*r) w^Jffwr 5RT îfTTsr 
■VTVR ^  ’T̂TT  ̂ finrnr
% P r o  f%? 3FTO 5Ttr

^  ^»nr ?
t ?

Steel

L126. Shri B. S. Tiwari: WiU . the
Minister of Commerce and Industry be 
pleased to state:

(a) the quantity of steel produced 
by the Indian Steel-producing factories 
during the year 1951;

(b) the quotas of steel thus produced 
allotted to the various Departments;

(c) the actual quantity out of the 
allotted quota that was utilised by the 
various Departments and the quantity 
that was not utilised; and

(d) the procedure by which the Gov
ernment of India ascertaizis whether or 
not the quota allotted to a Department 
has been properly utilised for its own 
purposes?] *

The Deputy BUnlster of Commerce 
and l^ustry (Shri Karmaikar):
(a) 1,073,600 tons.

(d) AH authorities to whom quotas 
are allotted have been enjoined to 
ensure toat theif allotments are pro- * 
perly utilised. For this purpose powers 
under the Iron and Steel (Control of 
Production and Distribution) Order, 
1941, have been delegated to all State 
Governments to enable them to call 
for returns, enter, search and inspect 
premises. The position is reviewed 
e^ery quarter at a meeting of all quota 
holders so that such adjustments as 
may be necessary from time to time 
are made.

^  vh v fiiv  sffifWw ifiw  

\?}9. m^o j^ o  % irrd : (^ ) w t  

^
MlaPfFH P R  ft»?T w R t  T?:

W t ^  vTTvr n̂rr

(»t) ^  #5^  w
^  fiWt?

Cultural Delegation to CtofA

[127. Shri R S. Tiwari: (a) Will
the Prime Minister be pleased to s^ate 
which places have been visited by the 
Indian Cultural Delegation sent to 
flhirifl last month?

(b) Has a ChiM-India Friendship 
Organisation been set up at Peking?

(t) When and where will the meet
ing of the said organisation be held?]

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) A copy of the tour
programme of the Delegation is placed 
on the Table of the House. [See Appen
dix in , annexure No. 58.]

(b) and (c). Yes. The organization 
was inaugurated in Peking on the 
16th May. The Government of India 
have no information about the future 
meetings of this organisation.

Labour Exchange Service 
128. Shri Kandasamy: Will the

Minister of Labour be pleased to state:
(a) whether Government have 

reached any decision regarding the 
putting of the Labour Exchange service 
on a permanent basis;

(b) whether ^  personnel em^oyed 
in the Directorate and Exchanges have 
been made permanent; and
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Cfi) for how long these people have 

OA tefti|H>rary an̂ d̂ bow
miiny o f  them ai^ ^earijrtos^- oh mth  
temporary basis?

*hc- Minister of Labour (jStari V, V. 
ijrirl): ^a)' and (b)/l^o, Sir.

(c) The entire staff has been on a 
temporary basis from the inception of 
the Resettlement and Employment 
Organisation,. i.e., smce July, 194^

- J0NK R iver  Dam  P roject

! __ Bw N. Mistra: the
of FlatoiljBg Biter VaHey

; be j^li^ea to state: • •

. ,(a) whether the survey of the 'Jonk 
River Daiii Project in M a ^ a  Pratkish 
is complete; and ' '

(b) if the reply js.m jJie allihhative, 
by. what time the construction work of 
the Dam and the irrigation channel of 
the said Project will be started?

The Minister of and Blver
VaUey Schemes (Sliri^K^nda): (a) 
No, Sir.

not.^r^e.
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HOUSE OF THE PEOPLE 

Monday, 9th June, 1952

The House met at a Quarter Past 
Eight of the Clock,

[M r. S p e a k e r  in the Chair}

QUESTIONS AND ANSWERS
(See Part I)

9-15 A.M.
RAILWAY b u d g e t —DEMANDS FOR 

GRANTS
D e m an d  No. 9A—O r d in a r y  W o r k in g  

E x p e n se s— L a bo ur  W e lfare

Mr. Speaker: We will now p r o c ^  
with the Railway Budget. I under
stand that it is agreed that Demand 
No. 9A will be taken up today ana 
five cut motions will be moved.

Motion is:
“That a sum not exceeding 

Rs. 2,61,31,000 be granted to the 
President, out of the Consohdated 
Fund of India to complete ih€̂  
sum necessary to defray the 
charges that will come in course 
of payment during the year endii^ 
the 31st day of March, 1953, m 
respect of ‘Ordinary Working 
Expenses—Labour Welfare’ .”

Compensation to dependents of rail
way workers

Shri N. R. Naidu (R a ja h m u n d ry ) :  
I b e g  to  m ov e :

“That the demand under the 
head ‘Ordinary Working Expenses 
—Labour Welfare’ be reduced by 
Rs. 100.”

Mr. Speaker: Cut motion moved:
“ That the demand under the 

head ‘Ordinary Working Expenses
62 P.S.D.
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— Labour Welfare’ be reduced by 
Rs. 100.”

Policy of the Government

Shri Nambiar (Mayuram): I bef? to 
move: ‘

“That the demand under the 
head ‘Ordinary Working Expenses 
—Labour Welfare’ be reduced by 
Rs. 100.”
Mr. Speaker: Cut motion moved:

“That the demand under the 
head ‘Ordinary Working Expenses 
—Labour Welfare’ be reduced by 
Rs. 100.”

Laboxir Welfare Policy
Shri T. K. Ghaadlmri (Berham-

pore): I beg to move:
“That the demand under the 

head ‘Ordinary Working Expenses 
— Labour Welfare’ be reduced by 
Rs. 100.”
Mr. Speaker: Cut motion moved;

"That the demand under the 
head ‘Ordinary Working Expenses 
—Labour Welfare’ be reduced by 
Rs. 100.”

Provision for more Schools etc,
Shri Barrow (Nominated— Anglo- 

Indians): I beg to move:
“That the demand under the 

head ‘Ordinary Working Expenses 
—Labour Welfare’ be reduced by 
Rs. 100.”

Mr. Speaker: Cut motion moved: 
“That the demand under the 

head ‘Ordinary Working Expenses 
—^Labour Welfare’ be reduced by 
Rs. 100.”

Welfare Services

Shri S. S. More (Sholapur): I beg 
to move:

“That the demand under jUie 
head ‘Ordinary Working Exi>enseR
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[Shri S. S. More]
—^Labour Welfare* be reduced by 
Rs. 100.”

Mr. Speaker: Cut motion moved:
“That the demand under the 

head ‘Ordinary Working Expenses 
— ^Labour Welfare* be reduced by 
Rs. 100.”

These cuts are now before the .House 
for discussion. I  am told that D ^ a n d  
No. 15 is also an agreed one. But 
then, when has it got to be discussed? 
There must be allocation of time. I 
believe today is the last day for these 
demands. *

Shrimati Sucheta Kripalani (New 
Delhi): Up to 11-30 for Demand No. 
9A.

Mr. Speaker: Very well. That means 
the discussion will go on upto 11-15 
or 5 minutes earlier than that— 11-10. 
All these are now before the House. 
Thereafter we shall have Demand 
No. 15 and Cut No. 362. This is the 
only cut I believe.

Shri R. ‘ n . S. Deo (Kalahandi- 
Bolangir); On Demand No. 15 I have 
got a cut. No. 429.

Mr. Speaker: It is outside the agree
ment. I have no objection to take it 
up.

Shri R. N. S. Deo: I do not know 
how the agreement was arrived at. 
We were not consulted.

Shri Nambiar: I think what is pro
posed by the hon. Member can also 
be discussed under cut No. 362.

Mr. Speaker: Well, I do not know 
that. But time permitting we shall 
have it but I do not expect that we 
shall be able to finish before the time 
today.

Shrimati Sucheta Kripalani: We have 
no objection to discuss that.

Mr. Speaker: The question is of
time. If time permits, we can take 
that up. Anyhow we may decide that 
later on. Now we want to proceed. 
Sardar Hukam Singh.

Sardar Hnkam Singh (Kapurthala-
Bhatinda): I am taking up Demand
No. 9A— Ordinary Working Expenses 
— Labour Welfare. If we only glance 
at the working conditions, the service 
conditions and the wages of the real 
labourer in the railway, certainly we 
will find, that their condition requires 
much of attention.

Mr. Speaker: .Order, order. Will he 
come to this side? There is constant 
humming in the House.

Sardar Hnkam Singh: I began by say
ing that when we glance at the work
ing conditions, the service conditions
and the wages of the r^al workers in 
the railway who have created, I 
should say, along with others a sur
plus of Rs. 163 crores, then the condi
tion that is revealed will certainly lead 
us to conclude that the administration 
has been somewhat careless and the 
attempt of the railway has been semi
colonial to these labourers. They 
have not attended towards their 
conditions and the betterment of their 
fate. As against Rs. 5,000 per mensem 
which is paid to the Chief Commis
sioner of Railways and Rs. 4,000 to a 
Member of the Board, the average 
class IV employee gets Rs. 1,150 a 
year for workshop labour and only 
Rs. 850 a year for non-workshop 
labour which comes— when worked 
out— to Rs. 100 per mensem in the 
former case and Rs. 75 in the latter. 
When the cost of living is looked at, 
we find that at present the index is 
439 if the basis were the year 1939 
and we also have to look towards the 
recommendations that were made even 
in 1939 which was the basic year. We 
will find that the wages of ordinary 
railway worker so far as factory was 
concerned should be at least Rs. 125 
and so far as the other labour was 
concerned, it should be not less than 
Rs. 80. And I have to submit that 
with the withdrawal of this food sub
sidy perhaps his fate would become

Then again, medical aid is supplied 
to the railway worker. He is attend
ed to. But my submission is that the 
aid given is not adequate. And even 
in one year 1950-51 6.56,800 man days 
were lost to the Railway on account 
of sickness alone.

Coming to the other facilities like 
housing which the worker is to get. I 
have to submit that the third class 
employee is not given a free house. 
Then, we have educational facilities 
for the workmen on the railwa.ys. but 
it is only for the children of the work
men that they are given, and a nephew 
or other dependant of a workman does 
not get admission in the schools even 
if there are vacancies and admission 
could be allowed. Then there are 
still 80 per cent, of railwaymen who 
have no quarters at all. The new pro
ject that we are now having would 
only touch the fringe of the problem, 
and it certainly requires larger
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amounts to be appUed for this pi^- 
pose, instead of amassing huge wealth
in the various funds.

Then, Sir, I have again to come to 
another kind of labourer, who is not, 
I should say, as a class strictly em
ployed by the railway itself; but his 
condition is more pitiable than that 
of any other worker in the country. 
We have heard here so many times 
that biswadari should be abolished, 
that zamindarx should be extinguished; 
and from every side we have heard 
that this undiluted evil of the inter
mediary must go. I must bring to 
the notice of the House that there is 
another intermediary in the railway 
who is worse, and the labourers who 
work for the passengers or provide 
other facilities are in a condition which 
provokes our pity. There is the sys
tem of vendors being employed by the 
railway contractor. Now, these ven
dors work from day till night; I can 
say that some of them have to work 
24 hours. I have seen, and I am sure 
others also must have seen, some of 
the vendors squatting on the floor in 
the middle of the night attending to 
their baskets or carts or whatever 
they have got. Some use passenger 
benches to steal a nao during the 
night; others are found snoring while 
sitting. But all of them have to be 
attentive when the train arrives and 
to go round. And for all the labour 
they put in, what do they get? Has 
the railway attended to the provision 
of facilities for them? Has the rail
way ascertained whether they get pro
per remuneration for the work which 
they do? I have to submit that they 
do not get even a bare livelihood.
They cannot earn enough for their 
children. It is the contractor that 
takes away the whole amount. And 
that intermediary can be distinguished 
from the biswadar, because at least so 
far as the land tenure system is con
cerned, the biswadar gives the land to 
the labourer, but in this case the
x*ontractor does not give an3̂ hing 
He has only to please the boss and 
win his favour, and then he can go 
on doing as he likes. If we take the 
case of Delhi Railway Station, the con
tractor has only to pay Rs. 2 in the 
case of a cart vendor and Rs. 3 in the 
case of a stall per month. But what
does he get from the vendor? The
vendor has to pay from Rs. 5 to Rs. 10 
per day to the contractor. And what 
does the contractor contribute? No 
capital; no investment; nothing of the 
sort. He has only to sit silently and 
grab Rs, 1.000 or Rs. 1.200 a day 
without doing anything. The poor 
vendor is fleeced of everything that 
he gets, and therefore he has to resort

to certain methods: the things that he 
sells must be inferior; the rate that he 
charges must be higher; and tbe 
weight that he gives must be less. And 
the passenger, because he is in a 
hurry, has to accept all that; or he 
has to wait till the next halt comes. 
But there he is disappointed, because 
he has to face worse conditions, and 
he repents and he thinks that he 
must have bought the things at the 
previous station. Most of the passen
gers have no time to make complaints. 
Probably they do not know where to 
file the complaints, and even if they 
have found out where to make them, 
there is nobody to listen to them, 
because the official is interested, and 
if he is not interested himself, his boss 
is interested, and therefore nobody 
would interfere. But in a rare case 
supposing the gentleman complaining 
has a status which cannot be ignored, 
then certainly the complaint would be 
heard. But who would be the person 
punished? Not the contractor, but the 
poor vendor: his licence would be
taken away by the contractor himself, 
and perhaps given to another man for 
a higher charge. In these circums
tances these poor people have nothing 
to complain against. J h e y  have to 
work under these conditions day and 
night, and nobody is there to listen to
their complaints. This is carried on
at every railway station. This is cor
ruption which must be checked. Huge 
amounts are made by these contrac
tors. The railway authorities have 
not attended to them. I beg to submit 
that in these cases, when these con
tracts are given, there are no auctions, 
and no tenders are invited, and no 
notice is given. The contractor has 
only to please the boss who is in
charge of giving contracts. And these 
contractors are experts in adopting 
methods which satisfy the bosses. 
Different methods may be adopted at 
different places and with different 
persons: it might be cash that might 
be paid: it might be only presents that 
might be given; it might be other 
methods that might be adopted. But 
the contractors have only to please 
their bosses in order to get the con
tracts. And once the contractor gets 
it. then there is nobody to oust him 
and he enjoys all the benefits without 
giving anything to these poor vendors. 
I submit for the consideration of the 
Railway Minister that he should take 
steps to eradicate this evil and remove 
this monopoly. It would be for the 
benefit of those labourers as 
as of the travelling public.

Then there is another matter which 
I want to bring to the notice of the 
Railway Minister under the head '‘De
mand No. 15—Construction of New
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[Sardar Hukam Singh]
Lines— Capital and Depreciation Fimd” , 
and that is only about the linking of 
Moga railway station on the Feroze- 
pore-Ludhiana railway line with Bha- 
tinda. These are two important 
stations. Moga is a grain jnarket of 
very great importance, and since the 
partition it has assumed additional im
portance because all those people that 
came from Montgomery side and had 
to cross the Ferozeoore border have 
settled down on that line. Ferozepore 
is a surplus area producing large quan
tities of grain and therefore this 
market of Moga has assumed addi
tional importance now. Bhatinda is 
already a railway junction which is 
perhaps one of the biggest in Northern 
India. Between these two railway 
stations of very great importance 
there are no direct links—no direct 
roads even. Therefore, if a person 
from Kapurthala, Jullundur or Amrit
sar has to go to Bhatinda side, he has 
to take a very long and circuitous 
route. Even from Moga to Bhatinda. 
we have to go to Ferozepore first and 
then take the other line. This is of 
the utmost importance. These two 
railway stations should be connected 
together as soon as nossible. Traffic 
would be promoted, business would be 
encouraged, and if the railway is de
termined to get more profits make a 
good contribution, and I beg of the 
Railway Minister to consider it as early 
as possible.

A ^  T̂?5T ^ ^tTT
^

^  STTT % ^

% 3?TT, W  % 3»TT

^  I ^  MdI

OTRTT ^  ffT
(District Head

quarters) # ^  t, 
(Hill Area) % ^

^  i t  I ̂ rrr t o  t  ft?

^  I

3T̂ iT5T ^
^  f  ^  3rr5T ^  WK

Prf^ST (Transport Mi
nister) ^  ^  f  3|Yt 3TOT
^  ^  aTRT ^  ^

^ ITFT
sftr ^  ^  ^  ^  3TTT

^  ^  ^  ^  f  I

^^TRT ^rhTF?T t  ^

^  A' ^  ^

^  ^  3Ttr ’TT ^

^  g, ^  ^  ^
i  \ ^  ^  3 rm 3T 5^  rT ^  ^  m m  t

% 5T^ ’TT 1̂ r=TTT f̂ F̂ TT 'STHT̂  

^  t

3TT? «wlf+ ^  ^

t  ^  ^
3ftr ^  ^  IH

% t  ^  3TT I  q r ^  ^

s r p  T5T t  ^  ^  ^
lift jftx  f e n  ŝrnr i

3T^5T ^  3ftr

if ^f)T^ ̂  t  a fk  ^

^  ^
sftr ^

3̂TTW ^  ?yfTf
3ftr ^  ? ^ fr T  ( drop)
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srTfwfsRT  ̂ aftr
% ^  ^n^fcni«id 5$
% +H.rard qPET I  I ^  ^  ^
<f\o fto  (P.W .D.) % firfro<
f  ^  ^  ^  3rj^ fagRrft^i ^  a fk

5T|̂  ?̂fhct ^  3TcmTT f v  

^  t  I ^  ^  ^
3 T ^  % STR fTT% ^

< ftl ^  5 fti #  a m f e ^ i r y  

^  VHTT f̂ RT ^ f v  irt^ ^  5>IV*i ^

f^T%^
^<.if T̂PT sftr «!^l 
W\ T̂PT I

(Roadways) ^  ^
(connected) | i Îtt Tfir
f  rr2T-3i f̂hT ,̂ tr^-3THTT 

3?V?: I;

^ t r f w  t  ^  ^  ^  

^<rft2r ?T^ ^ I ^̂ <ii f^^r 

iT^ 13TT t» ^
I , STTTR ^  3T5^ t  ^
^  ŝn^nr ^  w 2fft̂  ^  TTî  ^

3T5# ^  ^^?RTrTT
11 ^  ^  1 1 ^ ~

^  ^  ^  ^  ^  2TT ^
P̂T ?n (Communica
tion) ^  ^?fw ^  t  I

3(^J5T ?T^2T ftr^-

^  >ft ^  5
^ I «m Ri ^ f^d^i

^  ^  m  ws % ?r I
^  ^ T  TiT fn^<H 5[T̂  ^ f% ^  ^  W
^  % t  ^  ^
î ^\i\ ?r^ t  I ^  V V ^ fT T % 2 5 H ft^

^ f̂ PFRcT ^  Iĥ ĥ I
anft m \  ^ f qf^ K  ^

^  ^ irr# f w  ftr # r r :
^ T T ^  ^  ^

(Session) «tt ^  # M̂H<fn<- 
vt t̂^rafk #5TfW (D o
minate) f w  aftr ftRR w  % 

^  5f|ir f t  I fOT ^frr t j t  

t  ^  ^  ^  ^*m
(black spot) t  ^  ^  TOP 
i(ft ..........
The Bfinister of State for Fuunce 

(Shri Tya«i): No, not black. I be
long to the same State; it is not black.

Mr. Speaker: That is the hon. Mem
ber’s view. His view seems to be diff
erent from that of the hon. Minister.

«ft t o # A
%  ^ f f........

Mr. Speaker: What he means is
that it is dark on account o f the 
absence of Railways.

The Minister of CommimicaUons 
(Shri Jagjivan Ram): “Blank spot”  
would be better.

«ft ^  ^

f^ lW  ^  ?ft
^  ^  'Tf ^  ^ I

“ In view of the facilities pro
vided by the existing railways and 
roads in the area and the low 
anticipated financial return, the 
construction of the line has not 
been recommended to the Rail
way Board.”

^  ^  \ 3R
^ ^  ^  ^  TT^-

?rrfe (Economic Con
dition) 'T^ iT̂ rprrfW
«F5t^ q̂dl< ^  'STRT ^
3TT^  I ^  ^  3T̂  I

^  ^ lir ^  TOT> ^  ^
^  'STRT I ^
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s p w  ftr
^  ^  'IT ^
«PT «> d̂^n (Deputation) 
sftr ^  apiT <fi  ̂ ^  5 ®  ^  

^  ̂  srrar^ f t # r r  i

(English translation of the above 
speech) ^

Shri Chatorvedi (Etah Distt.—  
Central): Sir, I come from the Dis
trict of Etah in Uttar Pradesh. Etah 
has no railway line. I have carefully 
gone through the Budget presented by 
the hon. Minister of Railwa3rs and 1 
most earnestly request him to pay par
ticular attention to this important 
aspect of constructing a railway line 
in Etah. I find that barring the hill 
area there is no district headquarter 
in Uttar Pradesh that may not be 
linked with railway. It is therefore 
my humble request that Etah should 
be made a railway station.

Here, Sir, I have to say one thing. 
Our present Railway Minister has oeen 
the Minister of Transport in Uttar 
Pradesh and whenever he used to 
come to Etah, he always said that 
Etah must have a railway line. It is 
our goodluck that he is now the Minis
ter of Railways here. I hardly need 
emphasize the importance of this 
matter for he himself is aware of itl 
I quite realize that when the ques
tion of laying railway lines will be 
considered on all-India basis, there 
might crop up many difficulties for, 
after all, we have not merely to look 
to the needs of Uttar Pradesh alone 
but have to solve the question on a 
wider basis. But it is my earnest 
request that due attention be paid to 
this matter.

Sir, files have been moving since 
1910 or 1911 in connection with con
struction of a railway line at Etah. 
Once in 1911 or 1912, a survey was 
also carried out and it was decided to 
make Etah a railway station. But 
subsequently World War I intervened 
and the scheme was dropped. The file 
was re-opened in 1942 and I have got 
the papers of the correspondence that 
has since taken place between the 
State Government and the Railway 
Board. The Minister for P.W.D. of 
our State strongly recommended and 
fully emphasized the need of a railway 
line at Etah. He made the recom
mendation after due enquiries. The 
Railway Board sent an Inspector there 
for making enquiries, but we are not

satisfied with his report. I request 
that proper enquiries be made and no 
efforts should be spared to construct 
a railway line there.

It may be argued that Etah is con
nected with the buses of the U P. 
Roadways. But only Etah proper is 
connected by bus service with Aligarh, 
Agra and Kasganj and the rest o f 
area is without any means of trans
port. Etah is an expanding District 
with big markets and flourishing trade. 
With a railway connection it can 
without doubt compare well with any 
good district. There are four Tehsils 
in Etah District and in three of them 
there are no means of communication 
such as motor transport or any 
other.

May I Sir, in this connection also 
say that Etah is a very notorious Dis
trict. Kasim Razvi belonged to Etah. 
Many notorious dacoits are also of 
Etah. All this is mostly due to 
absence of proper communications. 
For two days, on Thursday and Fri
day, I marked the hon. Members talk
ing in the lobbies that the only 
important thing in this Session has 
been that Travancore-Cochin and 
Rayalaseema have dominated the 
scene. So it is my humble request 
that towards this black spot also. . . .

The Minister o f State for Financc 
(Shri Tyagi): No, not black. I belong 
to the same State: it is not black.

Mr. Speaker: That is the hon. Mem
ber’s view. His view seems to be 
different from that of the hon. Minis
ter.

Shri Chaturvedi: I said black
because..................

Mr. Speaker: What he means is that 
it is black on account of the absence 
of Railways.

. The Minister o f CommunicatioDS 
(Shri Jagjivan Ram): “ Blank spot” 
would be better.

Shri Chaturvedi: A letter was sent 
on the 29th April by the Chief Com
mercial Manager. I shall read it—

“ In view of the facilities pro
vided by the existing railways 
and roads in the area and the low 
anticipated financial return, the 
construction of the line has not 
been recommended to the Railway 
Board” .
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These were the contents of the letter. 
Now the question is whether the eco
nomic condition of that area would 
becoipe better after construction of 
the railway line or the railway line 
should be constructed after the econo
mic condition becomes better. I 
humbly request the Hon. Minister to 
give due consideration to my propo
sal. Our deputation has already met 
him in this connection and I shall be 
grateful if he could do something in 
the matter.

TPnft T O  :
^  iTRT ^

arrir ^  t  •
(Capitalist)

% ^  ^  t ,  m

% ^  (Railway
Board) ^ ^  ^   ̂ i

(National Railway 
Council ) ^
(Management), (Labour) 
3fk (Consumers)
^  % MPdf^r  ̂ t| I H ^  ^mrr

3TN % TFT ^  ^  ^ 3TT$ 3fk  ^  
snrt ^̂ yfTT >̂rraT ^
^\7w p: ^  ^  afh:
3TTT % 3 T T ^  I ^

(D.M.) t ^  t; ^  ^
^  ^  (G.M.) ^  feft
T̂̂T>f ^  3Trar I ^  R h ^  snwRr 

^3rr f̂ TET ^  ^  ^
^  5T^f^ 3 ^  ^

^  ^  t

^  ^ I ^  fn î*4<n % r̂PT

g  W1T+ ^  «rt I ’, 5fp^

t f t > T  ^  ^  ^  

5 # 3 fk  q ft
r^<KO % t  ^

^  f #  sftr *nt
^  ^  ^  ^  |

^  t  ft? ^ o  ^ o  3 lk

^ 0 ^ 0 ^ ^  ĴT5F̂  t  ? ^ftj5T ^  

3rPT ^  ^ ft» STTT ^
^  5FTT^, ^  |Cr

^  ^  ^  I arrr %

?T I ^  ft?T ^  ^

^ n w ^ j w f t r  ^ 3 r r r

^  iTR t  ftr ^ o

?rt fn^wH ^  ^  ^  5
^  ^  ^ o  1^ 0 ^  HTR% %

#  ^ s n r  r*i«S ^  I w  ^ T f f t >
^  ^  ^  ^  3 ik  ^  ^
W  T R  ^  ^  I ^  ^

fk̂ ffe 1^0 3ftr ^  %” 'TTR‘
^  aT55̂  m m t i  ^  ^  ^ I

^  ^  ^rrft R mV  ^
w r  ^  ?rflf t  I #■ hmh1<4 wi\ ^

^  ft? ^  ̂  f r ^  ^
«rf I ^ T W  t  ^TRt^ ^

T fh :^^  #  irq-o ĵfr̂  31^

fto ^ o  5kt ^  fiT^m (Dis
perse) ^  ffJT fsrqr ŝrrar | afh; 
^  q r  ^  I  I OT m ^

^  tN’ 3TT^ *7^ f ^  T̂T̂  f  I ^  
^  ^  
afk >ft I  3 fk  ^  fqj^

?o o  f ^  ^  11

ft^T ^  3ftr % yr^R^i
^  Wicft ^ ftnET ^  ^ '̂ ’1
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^  ^  3ftr (̂TFr
^  3hr % % frtii 'dH ^

Prm dK ftjxrr i ih ? 9 ^
^  Mi*ii % ^  ^ I

^  ^ o  ^ o  I  ^  ^

3 T ^  % 53TRWT i  I

^  ^  ^  % ^ fw  #  ^  I  3 fk
^5T % ^  ^  Pi*f>t ^
^ 1  W ^  ^  ^  3Tv^ % ŜTRRTT

1̂ *̂T‘ f^l+l 0  l̂<5*fl
3R  ^  f^RTR

« ( f^  ^  f9l«T>K «T '̂ll
f  I ^  'Ji'ini ^  ftRiTT ^  %  

^NHHd ^

t  I ^  ^  ^  ^
3TPTT T̂HT ^ lR i«  T̂?1TT ^ I 3TM

^ 3 ^  ^  ^  ^  % % ?TO

^  ^  ^ m r ^  t  I
3TPr ^  ^  ^  'TT TT^

I  ’Ttt aftr I #  #  ^
^  ^  t  I ̂  3TFT %

% T̂FT TT, ^  % ^T^ qr,
»TrEft^%?nTTqT, arrrq^ ^  *\\<¥^< 

^  r̂ẑ TTsft
3TFT ^  1 ^  ^  fW t ^  anft

. ^  3T?T ^  ^  f  I ^  ^  3TPT ^

^ r m  ' 3TT 3̂fT#7fr I

^  ^  ^T TFT ^3^ ^  ^

^  ^  STTT ^  ^  f  I ^  ^ rft

^  ^  3TPnr wTTTu f  ^

'Hdil % ^  3T ^ ^  ^ !T T ^  I

^  I  ir^<i\(\
(Judicial Inquiry) % ^
^  3TN 3T^^ f k ^  ^  ^  %

» lf 5^ ^  ^  asTPT % T̂HT# arr I 
^r?3iTT ^  ^  ^  'FFRT ^>TT I

W  ^  ^TTT ^  ^rnr ^RcTT vr v t SKPT^
I ^f+H ’R’ 3rrr % 4» *̂ii j

ft» STTT ^  wra’ *R ’TOT 5T ST^ I ^  

^TTVTT ^  ^  ^TT# ^  sftf̂ T *TT

5 :^  ^  t  I 5 ft  m  ^  ^ft fafes^Ti

STHr ^ +ld'3ĵ  ^  2T̂
1 %  qrtafh: 5T^

^  ^^nl f̂t T̂̂  ^  ^  5 -^  t» 

^  ^iWt ^ 5  3rrr
^  W  ’TT ^  *T^ ^AHi ^ r f ^  I

3|tm ff H ^ tv i : ^  ’TT ^»T  ̂ ^TT^ 

^  T̂̂  afl+i f  ftr ^  m

?t f̂ RTT f  I ^^WK ^  r̂
^T% T ^  ^  ^  ^rnr ?T^

^  t  I

TT*f^ ^  ^  ^  ^

3 T T T ^ ^ ^ t  ^  ’f k ^
% ^  I  ZTff TT  #
?T«r=^ H ^  ^  I

11̂  'TT ^  ^TT  ̂ % T̂̂ T

i f h ! ^ W ^ - f ^  ^ ^ t ^ s n f e r
^  I 3TF3f ^  TT JTT^T^

^TT^ I ,  ?rflr ̂  4  ̂  B fiT^nT^
arar % HT^ ^r? +<rii i% 5TT̂  ^  

3T̂  ^  ^  m  ^rifhH
#3T# ^  ?T^ t  I ^

JT^ 3 r t  + ’̂ ^n sft 2T^ ^  ? f̂|TT ŝrr̂ t

f^PT «l^n ̂  TPT-^t'i’1 ^ft^ ^  ^llRfitf

i \\<KA%< # ^  feTT
^  ^fe^Tpft ^  I iTft

TK ^  ^  #  JTl «ldWMI =5TT^ ^

^  f q ^  ^y?rf # ^mrrMlr ^ttt 

. sprysFrTT ^  ^  f̂ TTT# ^  eft W T  

% «rt «rt 3ttRp^  ^ « + tii



361 Railivay Budget—  9 JUNE 1952 Demands for Grants 135

^  5R TW  aftr

^  3TT ^  I I ^  ^  ^»TT^ «TT

^ o  ^ o  <5«r^o ^  ^  3rrT

#  5 ^  ^  ^  ^  5TPT

aft© ft®  3TR0 ^  »PTT «TT I ^  ^

<5'ri<

* i \< ^  ^  t 
1̂ 9iT ^  ^^1 ’TT ^  TV9T

m \ t • ^  ^
f«TR 5^

(Commercial view point) ^

m r  +^'PfTT 3 fk  ^  ^  f ^ -

5FT s p m  f t f fT  t  ^
^  ^  ^  5T^ ^  I

3TTT r̂ra" T̂FT ^  3̂TT$ ^  T̂TT %

^  ^  t̂tI ^  I

^  TT % ^  11 fr>T 3 m  ^
^  ^  ^  I ^

infirm  ^  3Tk ^3nr  ̂ %
% IT^ T?: tr̂ TTT̂  ^  ^

^  ^  TT^rrnr

W t  Pt» Î 'Jiini ^  I ^  %

sTPTTT ^Twr ^ ^  ^
^  c?^ ^  ^  ^  ^N < ll

^  "Hll ^  I T IT ^ -

5 ^ 3(Y  ̂ 3[ft ^

t  f t lT T

3fVr srf^^rRT 5nr^

^  ̂  ̂  # I ̂
^  =^T^ t  I ^  ^  ^
^  arm^ ^  “ JTTT) ^ ft f^  fR “ ^

^  ^   ̂ ^  T^ r*

I W  ^  ^  ^  f^T]|TW 3R ^

¥ 3T# *»*̂ HI ■«ll^ai ^ f% ^  
ariftfPET ^  ^  ?  I

j f t  ^  W  «I5^ ^  ̂  * f t W -  

5^ ^ asn ^ ^  I ^ T T t ^  5 ^

t  ^  ^  

^  ^Wt^f^pFOT^ (victimise) 
pRTT ^  T ^  t  I ^  % T̂PT

^  HPT ^W f ^  ^  ŝn̂  T̂Rft
^  ^  ̂  fe^JT ^  ^HTT ^  ^  ?yWf

% ^  ^ ^ r̂ ij^Pd t  ^  SFt I f t  

T̂crrar ^  T ^  t  • f e 5 f ^  #
ITR^fhr ^  ^  ̂ JTTT ftiT ^
ftqt^ ^  3ftT fesH T ^
iTRTfhr f%^RR ^  3fh: ̂ o  ^ ©

#  w  5 ^  W3?TT % ^  #  aTORTTf ?
t  I 3TIR irm h T  ^  ^ 

^  ^  ^  f̂ fTIJT ^

^  ^  ^  W  ̂ t’TT ftr JT̂  ?TiTPT
<̂iHI ŜTPT ^  ^  3PR)‘

%■ f ^  ^ o  iTjfo ^  ^)Trf

sfiT W  ^  ^  ^  ^  I

3rr3T ^  f^'hnrr^’̂  f w

^  t  ^  ^  ^  ^  

S TR  i  I ^  ^

^TIhih, ^  3rnr ^  ^tztrt ^^^

I Sfr^TTJfhT ^  ^  ^

^  «ft ^  ^  ^

^  1 ^  '»TRT, ^  ^  ^  ^  ^ fr  

flTff f f  13rnr f^^rr f̂f afVr
?  3 fk  ^  ^  ^

^  ?T^ ^  ’TT T^ f  I 3rrr

^TT^ ^ ^  ^  +?>l̂ T

f w  f w  ^  ?

3TTTl^3fk
I  anft ^  ^  ^ irmhr ^

* #  «P^ ^  trq r
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[«fi TPTift 

(air-conditioning) ^  ^  
(provision) ^  i 
^  arrr >aWdi ^

t  aftr 3TTT VifhiR

^  ^  ^  «Ft
^  t| t  I ^5^ % ^RFif

#  q r  ^  ’ T T f^  ^  TO 5T^ 

F̂55T ^ I
^  ^  +'^crr g  ft? ^  sTTsr ^

I  I ^  I
^  (compartments) ^

g r r r m ^  ^  13PR

JT^ t  ^  ^  ^  ^
a r V r ^ y ^ T K T ^  ferr^jrpr
^  ^  ^  ^  ^  FTf^HFT ^
^  ^  ^  ^  #3# ^  ^  anrnr ^  

f r o  '5n^ ^ I

^  s fT T ^ H T J R ^ a r k  ar^ 
i  I 3 fk  % ^ fw  ^

^  ^  ^ P I ^  ^

;5rraT f  ^  3̂TR ^T%
% ^  I

p\ ^  ^  t  ‘ ^  TT ^

3ft 5FT fW h r  5PqpT t> ^  ^

hP<t  t  •
^  ^  *TT 3TT% 11 ̂

5ptt 3ftr ^  ^  t  I

f  ftf)T ^  ^  ^  ^  ^

glT t  I ^  ^  ^

^  ^  ^  ^ I s p fw
^  ^  f?T ^  ^  ^  ^  ^
^  ^  I  I iTFft f e n  ^TT  ̂ I  I

3 n R 3 r r r ^ T ? : t ^  ^  ^

3fTT ^  ^ rm rt ^  I 3(N ^  5R f^  
^Wt sftr ^  i n ^  % w^ 5TT#r I

[M r . D eputy-Speaker in  the Chair}

f̂ 5<in ftj  ̂ ^HiO ?T̂
^5^ ft» (back
ward) t» feft ^
% t  •
(English translation of the above 

speech)

Shri Ramji Verma (Deoria Distt.—  
East): Sir, it is a matter ol pleasure 
that our Railways are under the Gov
ernment control at present. They are 
not run by any capitalist, nor are they 
managed by some private company. 
But 1 am afraid they can no longer 
be managed properly under the exclu
sive control of the Railway Board, not
withstanding that they are state-owned 
and state-managed. I request the 
Government to constitute a National 
Railway Council representing manage
ment, labour, consumers and otner 
interests on it, so as to avoid frequent 
conflicts and disputes. In the absence 
of such a Council, happenings like that 
of Gorakhpur would be repeated and 
you would be always occupied by 
some dispute or the other. The State 
Government of Uttar Pradesh would 
say that their District Magistrate is 
innocent, and our hon. Minister nere 
would say that the General Manager 
too does not come under any offence. 
It pained us to hear such words from 
the hon. Minister. While apprecialixig 
the steps taken by the G.M. the hon. 
Minister in his defence said that the 
G.M. is some Shri Pandey and the D.M. 
is some Shri Dubey. They cannot be 
relatives. When the hon. Minister of 
Home Affairs, who is an elderly man, 
a prominent lawyer and also who has 
been an outstanding leader in our pro
vince, says that there can be no family 
relations between the ‘Dubeys* and 
the Tandeys" as both of them belong 
to two different castes. I would most 
humbly inform him, and he would 
excuse me for saying so, that ‘Dubcys’ 
and 'Pandeys' can have family rela
tions between them as both of them 
are Brahmins and belong to one and 
the same caste.

I do not know what relationship the 
G. M. has with the D. M. But I 
submit that an inquiry should be con
ducted into this affair. Many things
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hitherto unknown would come to light. 
Please do not turn down our request. I 
would once again earnestly request the 
hon. Minister to hold an impartial in
quiry into this firing.

I remember that the D.M. has been 
often seeing in this connection one 
of our M.Ps., viz Shri Sinhasan 
Singh who is sitting here. I do not 
know what information or advice did 
he seek from him, nor do I know 
what advice he gave to him. But a 
report in the name of the D.M. and 
Shri Sinhasan Singh has appeared in 
the newspapers. I have no time to 
read out the full report here. I would 
only request the hon. Minister to study 
that report. What happened was that 
on the 23rd the D.M. was called to 
Gorakhpur, where he ordered the mob 
to disperse and the mob did disperse. 
At that time a few persons, say about 
ten, were taken into custody. An 
action of this nature roused the excite
ment of the people in Gorakhpur and 
this went on gathering momentum. 
Next day also about a hundred per
sons were arrested. On the third day 
firing was resorted to by the Govern
ment. the results of which are well 
known to this House. In this way 
when people were dispersing and tak
ing to their heels, some more persons 
were arrested in order to incite the 
mob. 1 know all the facts about the 
Gorakhpur incident. I know the D.M. 
of Gorakhpur fully well. He was in 
Deoria for several years and I have 
been in close touch with him. I know 
him perfectly well. He is a good 
hunter. But he no longer likes to 
hunt forest animals, but likes to 
hunt the human beings. He wants to 
pose as a well-wisher of the Govern
ment by killing the people. He wants 
to make a name for himself by taking 
to such nefarious practices. The 
Uttar Pradesh Government are not 
prepared even to hold an inquiry into 
his conduct at present. Our hon. Min
ister too tries to lay a smoke screen 
over the whole episode by saying that 
*Pandeys' and ‘Duheys' can h a v e  no 
family relations with each other. But 
I app eal to you, in the n am e of God. 
in the name of Congress of the past 
and in the name of Gandhiji, to hold 
an inquiry into the Gorakhour hap
penings. Many things, about which 
you do not know anything, would 
come to light. Everything would come 
out crystal clear before you. You can 
ask Shri Sinhasan Singh what advice 
he gave to the D.M. at that time, ^s 
for me I would only repeat my request 
that the hon. Minister must order an 
inquiry into this firing.

One thing that I have to submit 
particularly with regard to this hap

pening is that many things unknown 
to you,- would come to light if you 
would actively consider the question 
of holding a judicial inquiry into this 
matter. The Government would bene
fit by it much and more so the public^ 
But please do not lay a smoke screen 
over the facts. I am pained when I  
see that the Government are not pre
pared to hold any inquiry into the 
matter. I have received a number of 
lettere in this connection and thejr 
mention that when Shri Katju says 
that there can be no family relations 
between a *Pandey* and a ‘Dubey*. 
Uiey feel it much. They have written 
to me that we should not remain 
silent over this issue.

Mr. S p e y e r : The procedure in the 
House IS that everjrthing is addressed 
to the Chair. It will not be possible 
to carpr on if the hon. Members went 
on addressing each other.

Shti Ramji Verma: The other thing 
that I have to say is with regard to 
the location of the Railway headquar
ters in Gorakhpur. A  number of hon. 
Members referred to this subject; and 
demanded that the head-office of the 
North Eastern Railway should not be 
located in Gorakhpur. My hon. friend 
Dr Mookerjee is not here today, 
otherwise I would have humbly told 
him that there was no need of insti
tuting an inquiry or setting up -som e 
commission with regard to this matter 
I would have requested him to let 
^ is  new scheme work for some time. 
Gentlemen who have taken the deci
sion of locating headquarters of the 
North Eastern Zone in Gorakhpur 
have definitely taken a wise step I 
would only like to remind the House 
that in the last World War when the 
Japanese bombs hit Calcutta, the 
Government of the day moved all of 
their big offices  from Calcutta to 
Lucknow, Banaras and Allahabad, be
cause these places were considered 
comparatively safer. You might have 
heard the name o f  B. N. W. Rlv. which 
was later changed to O.T.R. 'Gorakh
pur has been the headquarter of tha^ 
^ ilw a y  for fairly a long time! 
Gorakhpur is a safe place and it is 
good that the headquarters have been 
located there. If anybody thinks that 
place to be bad from commercial 
viewpoint, I would not readily sub«;- 
m b e  to that view. If Calcutta and 
Bombay are the biggest commercial 
Cities of India, it does  not mean that 
a 1 the offices should be moved to those 
places for that very fact. If that is 
the criterion, then all the offices should 
be moved to Calcutta and Bombay, 
^ d  this Parliament too should shift 
there. In that way you will have all
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[Shri Ramji Verma ] 
sorts of so^alled faciUtte. 1

ipft out! 1 would reauest nr. 
Mookeriee to pay a visit to Gorakhpur 

^  lor Umself what the people

to Bihar, Punjab and also those 
S l l e e  gentiemen who are working 
^  aU of them are m

^ t t e  from G o J a ^ ^ -
S ?  i i s *  o"mce remain

there.
I have received a number of letters 

/li/1 nnt take any part in that strike

H °aS «n^a"^‘‘d."*V‘S
I ^ L t '^ a p p e ^ r g * :  w!S^h la W  

S u r  w t r  t ! i ; r t h e  ” tr?u lle  7 j
going through that report, would
come to know that the D_M. m hi^b»d
^d°elilerate.;“ ’ ; a t r "  f
^hlcrulUmateVy resulted in ftis  
hap. RaUway workers a r e ^ m g  vw
t im ize d  th ere  n o w  an d  I w o u ld  liKe 
to  b r in g  th is  fa c t  to  
hon. Minister. This is all what I had 
to su b m it w ith  re g a rd  to  G ora k h p u r .

Sir, I would not take much of your 
time. It was a matter of Pleasure to 
me wfien our respected friend 
Tandonji suggested that classification 
in trains should be done away with. 
You have not been able to remove 
class distinction between labourers and 
tillers on the one side and feudal lords 
and the capitalists on the other, but 
you want to keep only one class in 
trains. But how can this be done? 
On the one hand you take steos to 
run Janta trains, while on the other 
hand according to the hon. Minister 
provisions are being made for air-con
ditioning facilities. How can you put 
an end to this class distinction by 
introducing ‘Janta* trains on the one 
hand and by making provisions lor 
air-conditioning on the other. Many

hon. Members have complained that 
there are no fans in the trains. But I 
say that people ' do not require fans 
and other things at present so much 
as they require seating facilities for 
themselves in the trains. They want 
more railway compartments so that 
they may sit comfortably. The public 
would be much glad if the Government 
would take a step in this direction. I 
have to submit to the Government 
that more seating facilities should be 
provided to the public so that they may 
be relieved to know that they can 
easily have a seat in the trains.

I would like to submit one thing 
more. Being a resident of Gorakhpur 
and Deoria, it becomes my duty to 
say a few words about the inconveni
ences which passengers bound for 
Kasia have generally to undergo. There 
is no train service to Kasia— the place 
where Lord Buddha achieved his 
salvation. There is a big temple there. 
Thousands of foreign pilgrims visit 
that place every year. There are no 
rivers and mountains to be crossed 
over. It is all plain, but in spite of 
that people who visit that place nave 
to undergo a number of inconveniences. 
Most of the pilgrims blame us and 
even abuse us for not providing rail
way facilities to that place. If the 
Government would provide train ser
vices to that place, it would not only 
add to their reputation but we too 
would be spared from the abuses that 
are showered on us.

|Mr. D e p u t y -S p eaker  in the Chair]
The foreigners then, would no longer 

complain that Deoria is a neglected 
and a backward place.

Shri Bell Ram Das (Barpeta): We
want to express some of our .̂ocal 
grievances, for which we have a defi
nite mandate from our State and our 
organisation. Why can you not, there
fore. allow us two or three minutes to 
express our local grievances.

Mr. Deputy-Speaker: The hon. Mem
ber will speak for three minutes.

Shri Beli Ram Das: Before entering 
into the subject. I should like to take 
this opportunity to express our grateful 
thanks to the Government of India 
for constructing the Assam Rail Link 
at a great cost and with great speed. 
Before this link was constructed the 
people of Assam had to put up "vith 
considerable hardships. Our goods 
had to pass through Pakistan, where 
they used to detain our goods for a 
long time. The construction of this 
link has therefore come as a great



1859 Railway Budget—  9 JUNE 1952 Demands for Grants 1360

relief to us, for which we are grateful 
to the Government of India.

But the Assam Rail link has not 
been able to lift all the goods to 
Assam; the result has been that dollar 
earning commodities like jute and tea 
have got to be sent to Calcutta by 
air at a great cost. Our agricultural 
produce like oranges, pine>apples, first 
class bananas have got to be transport
ed  to Calcutta by air. There are very 
few newspapers in Assam, but even 
they have not been able to bring A eir 
newsprint, as accommodation is not 
made available for them in the Assam 
Railway. These have to be air-lifted 
from Calcutta and the air freight comes 
to Rs. 6 per ream. Even our neces
saries of life like pencils, paper, medi
cines have got to be brought by air, 
with the result that their nrice becomes 
prohibitive for the common man. The 
people of Assam cannot have this 
luxury of air lifting of goods to Assam 
for all time to come.

I  would suggest two remedies to 
get out of this situation. Government 
should use the rolling stocks of the 
O. T. Railway which has been amal
gamated with the Assam Railway for 
bringing and sending goods to and 
from Calcutta by introducing special 
goods trains. If possible, at an ^arly 
date, a double line should be construct
ed in Assam so that our difficulties 
may be mitigated.

The Assam Railway is the only rail
way which has connected Assam ^ith 
the rest of India. This railway was 
constructed by the Britishers not for 
the benefit of the people of Assam, tut 
for the convenience of the European 
tea planters. As such the Railway 
passes through jungles and never 
touches any of the big towns. You 
will be surprised to hear that tho 
Assam Railway touches only two 
towns—Gauhati and Dibru^arh an i 
none of the district and sub-divisional 
headquarters are served by this railway.
I urge upon the Government to open 
out a new line from Rangapara upto 
North-Lakhimpur to connect the 
northern districts of the province of 
Assam so that the people of North Bank 
can take advantage of the railways. 
This new line, if it is constructed will 
pass through the frontier tracts, like 
Tirap frontier, Balipara frontier and 
Subansiri frontier. In these days of 
war the importance of the frontiers 
need not be stressed and the agri
culturists will be able to bring their 
produce to market.

The country is suffering from 
scarcity of coal. There are huge

deposits of first class coal in the 
district of Garo Hills. I know the 
Government wanted to construct a 
^ e  from Garo Hills to Pandu some
times back. I do not know why this 
proposal has been abandoned. On 
two occasions the area was surveyed 
and we were told that the construction 
would be started soon. But the 
construction has not been started as 
yet and people have got to suffer.

In the matter of recruitment of staff 
for the Railways Assam is badly 
neglected. This Line is in existence for  
a long time even long before we were 
born. Assamese have not even 5 
per cent, representation in the railway 
services. To do justice to the people 
of Assam, I suggest that some 
representation should be given to  
Assam in the Railway Service Com
mission, so that their case does not 
go by default.

10 A.M.
• ^®*P“ *y-Speaker: This was
mtended for a Congress Member. I 
am prepared to give five minutes each 
to two more Congress Members.

Shri R. K, Chaadhury (Gauhati) 
rose —

Mr. Depoty-Speaker: Shri Musafir.

W  : ) i L ^  - ^

1  ^  U;*3

^

■ a * *  ^  £

Shri R. K. Chaudhory: You have 
taken away by one hand what you 
have given by the other.

Mr. Depaty-Speaker: Assam has
spokeh already.

j U i u  1  ^

)(•»>-

*j»s; £ e .,la a j i

^



{Security) ^ ,^ C . ^

U » f ^  ‘**t* ^  ^  JW a- i

U *^  i .  (j* ! i .  ^

^  J f jw

U*l » l  L>*^ ^

*J*  ̂ - i !  J t i  ^

^  ^  e»U. i_J<l ^ ,U s  ^  ^J^^

<< «L ^

^  u5^ L>̂  *S U ) ^
^ L « j  ^  j  ^ 'U .  

y^ 'r^ l ^  ^  is-feUa. ^

c S » )^  uf*- *if »45)>*»

y>- rt c>*i u ^  -  ^

5j( ^  ISa, ^  ,lft3 U < ^  »} ^  J i  

-  ^  U , l>  1^1- ^  >r>))>i> ^  1^1 

(yS  L . (_£el ( jU j

^ J * -  *>  ̂ ( J ^  l - t !  ^;,A4l-

U-! Ij ^1 ,jl J  Ua. jj ^ L ;

^  U)̂ » ^  yH r  ^

^  u /»  u5  ̂ «!!“ « ■  -  i i  e r '^

cr! ^  ^

-  4»

Shri Nambiar: Sir, on a point of 
order. We are discussing Demand 
No. 9A for labour welfare, whereas he 
is speaking on Demand No. 15, that is, 

construction of new lines.

Mr. Depnty-Speaker: I suppose the 
hon. member has nothing to say about 
labour welfare.
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y^x} : y iL ^  - ^ I  -  ^ l* S  

(Labour Welfare

' - ^ ’ Cr*^ ,j**-

L )*- -  U »* ^ ^ ■

ly. (Gangmen) i_Ca*5

H U )J^ ^ '.iV  ^3)«J i  < - M  £  

^  L»^jJ e ) ' - V  ^  ^

^  i .

- ^  ^  i  £.tk) (improvement)
If K u,l *J <* *<»}

i j

^  uaU, ^ jL ,

J lt a .  If uul< f j J  4

l i J j  ^  fS J  j  Ijji

» l  ^  '•**) L  ts-teUa. ^

(Shelter) ^  > ,  i  ^
v » * ‘» ii)l - *»

-  O *^ -  0*>^ y j > f  -

J ^ , J l I

IS,J ^  £  ffS

) i  UUU J ! ^  £  yi

( j J  ^  i=*- ^  J  y ^  • a * *

J f i f i -  f'  ̂ ^  L>*t^

U3| ^  l*S ijtr» y  »)

j n ^  a y f^ ^  u j*  c’  ̂ ( j *

(.•^ -  a  o * ^

J S  yb n  ^ 1 ,  J. J J }

.Ji ^  I  fK J .^  ,S ^

OH' ^ ‘̂ 1'^ uŜ o ' J*) '-^
J J  ^  ^ 1  - ^  W iiv
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c r i  » l  ^

O*  ̂Lt '
^  •) »• >*

U ftl^ ^  ual{ ^ )̂~)<>

^  I  o»^A*S-. ^  >j

(contractors)
.tf.»J>!) <*i!)<» i. cjl a**

yi
|.Uix;(  ̂ (Refreshment Rooms)

u/^ ^  l>* »>*•) '-^
»>*«} >!>• *^ i  (*̂
^ 1  -  ^  ^ J U  », ^  |.ljw;( ff 

))f <s>-y i j - j i *  ^ 1

>-ij.Ii> ^  cul{ ^

^.^UUL. i i  ^ O .  ^

A.^ £  fU > ,  *S
o)^»^ j U j  ,,l ^  ^ i ;  la -^  j.ito;i 

j i  ,,l ^  i- iiK J  j y  ^

4f  ̂ i=>- 

W ^  vsublet)
UjI l_fy) t j  y  ^Jito J)S jyX- ^

L  »>*i, ^  W ^

^  )i W l  J i

^  uiJ)
» > t '  H r)^  -*-*14 •’ ĵ

1  u*Jf) i » i  »J - Urfj

<aJj i_^' », iS | _^  i la .  ^

^ i i w .  e r ^ '

)^*— *-} f* W |_>*t'

W ^  fX H >1̂ £
^  W ^  >̂*)>> »l

H jw i, ^ 1  ,jl

J  » l'-^  o**'
• ^  l3ji IA« ) i  A  is-><>A 1«£4-* W 

i_£̂ | iS s ^5^
)» *«}) c5“* I_£i'
o*>* 1̂  (jJ )»> a  »*tJ l*i
-  i  'j>» IJW *<*-*)- o V  u)*

^  ^ y J
» l  W  J '**>)) 4Sr Jt)

^  lT> w 5» * « »  *!f j )  -iW
V  l+J «J »>>W) ^

*«3) ^  U>̂ () u)> (jJ
^ l_CU«5 ^  ,,| ^  lyS Jy-j

*s i j ^  L *̂® « i /  
cJ^ JiS

^  o^ ) 1^ c>*̂
r ^  ij**) * L>**“ ^

5W «Pr* 5=i- ^
U)>’ '-*'*

, y V - ^  r*^ «->-)>> f5»J
<-^l ^  ^  u^l - j**> 2 ^  

2 /  >W , _ f j ^  |*-»5

iS >r-^ •i'5} ( j J  '-^r* »J »> O **

J^y,
iJ“t y  4» J > ^  o ^  e-yk

i - i i l p  ^  JJ U “  ̂ - 

i  ^)>> i.' t̂<*)«i ^  >>*i)

^  l t I ^  H ^  i ;  u»J»j

( .!»« - *» ^ » ) - »  u w V  '^3  ̂ »■* 

JJ £ }}l ^)Xf!
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isO sM  f,U, f t .  ,j(  ^

c> ^  l t * » l  a * *

‘ j  i s - 4 » -  j j l

la- ci-64 1  J

is-H ^  lH - ^
U*W i  » l  ^  u sV ' ‘- ^

,,l K ^  ,̂1
la. ii~*4 £  FjU If )jU

^ jL .»  >4^- (J»l -  ^  *J*a-

Uioi y,i*i>.> ,jw4 ^  i 4 i ;u

- > l a .

i  ^ > ii) o * *  '"W  ))(

ji> ,  > (,«a ; , _ ^  u* la .

ŷ l » l  <5 i-Sef K

^  i»)*̂  ’̂ j*^ 
yiVa. ^  *a.j ,jl Irf

') !>*< ^ ^  ^  <J
}•> )*» ))l J l -  o * ^  »l»*vi;

i  « i ^ -  ^1 - ^  iL j .  c j y  j u

*>■) t /  cs>’- «  >* S  *) (:>>»

H >) ^  c))!̂  »l W *!?

M Uyb by O-U If C1-J.5 ^

^  i  u -»  c r i  ^

^  ) !«. 
s ' j i o ;  W*A» ^jf» ^

i:>V*3' '̂ » »  » ) * '  i  l t I

iJ^  <S o)’ L?*̂
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K ^  fj» ^ ^  ^ Jjf >•

(j»> >}l ^  ^  ly  *) ^

»a-tt ^  J*jF i- i lo . £  l>-

o r f  c»>** * i_ y ^  U H ' ‘- ^

^  l T ^  ^  j<!»=5̂  ‘ •i ^  £  

< -iil ^  >~*«i 

(Appealing ^>l«3' , _ ^
** ^  ^ authority)
W  <-iil ^  ^>4- <s-tl<) J->J» U 'l

^ (Tribunal)

*J ^ ^ ■

Ji^l iil; ^  >J(expedite)is^fifr-J^l
jjf ^  i U * i  Aia. ^  ^1, i , i

- A'-^ J -  Jii- K t_r>! ) t '^

L r r ^ '  )'  ̂ kj**^ 

u;l>“ j| "  U»* '■V
IV  » ' L>** Xj'
^ ,S U  i*A;U ^  < - i^  ^  J  tS ^  

))( «±»̂ • 
u ;.!  J i  £  j  ^  It!,^ jW?L-

aJ J » L j. UjJ ^  j j i *

i>  ) *  y j - f

^  O *^  iJ)>-*’ f }*» e /

i|! - > U .

If l=̂ l< ,}l 2y»  jK

j j y  ^  ^  »> *̂ )*
.• > U  u«<, Jt#i ^  K 1̂ i:
J  y j -  v U s . ^  ,5U  i ;  teuj; ij,r

(jiV* ut® -ii+uj
K ,1 ^ )  i  ^1 ^  i

-!<■> £»r*
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(English translation of the above 
speech)

Giani G. S. Musafir (Amritsar): Sir, 
I thank you very much for Riving me 
time to speak. I deserved it also, being 
a Musafir (passenger), on account of 
the relation between Railways and 
passengers, as is well known to you.

Shri R. K. Chaudhory: You have
taken away bv one hand what you 
have given by the other.

Mr. Deputy-Speaker: Assam has
spoken already.

Giani G. S. Musafir: I have a very 
important submission to make with 
regard to the Vonstruction of new 
railway lines. Sardar Hukam Singh 
has pleaded for linking Amritsar with 
Ferozepore by a direct line from the 
point of view of trade. It is necessary 
from the point of view of trade; but 
it is essential from the point of 
view of security as well. I had 
pointed out this very thing at the 
time of the last Budget and even 
at the time of the two previous budgets. 
One of our demands has been conced
ed. The new Pathankot-Mukerian Line 
constructed by the Railway Department 
has satisfied us to some extent. But 
the linking of Ferozepore with 
Amritsar by a direct railway line is 
essential from the point of view of 
security. The bridge at Hari Ke 
Pattan which is to link Ferozepore with 
Amritsar is nearing completion. If 
the line upto Khemkaran is also laid, 
it would be a parallel line similar to 
the Mukerian line.

Shri Nambiar (Mayuram): Sir, on a 
point of order. We are discussing 
Demand No. 9A  for labour welfare, 
whereas he is speaking on Demand 
No. 15, that is, construction of new 
lines.

Mr. Deputy-Speaker: I suppose the
hon. Member has nothing to say about 
labour welfare.

Giani G. S. Musafir: I would also 
make an important point with regard 
to Labour Welfare. The organisation 
of gangmen, entrusted with the task of 
looking af ler small portions of the rail
way line, is a fine one. The Railways 
have made one provision for their 
welfare, i.e., the hours of work lor 
them have been reduced from nine to 
seven and a half, but they have not 
taken into account the difficulties the 
gangmen have to encounter during their 
work. They have to remain at their 
posts for the protection of the line, 
without any shelter, without any pro
tection against the vagaries of nature. 
They have to carry on alike in winter 
and summer. No doubt their hours of 
work have been reduced but their

62 P.S.D.

strength has not been increased which 
means that they have to do the same 
work in seven and a half hours which 
ihey formerly did ii) nine hours. The 
number of gangmen must be increased 
so that they get some relief and perform 
their duty conveniently.

Another thing I wish to say is that 
though the condition of Refreshment 
Rooms has improved to some extent, 
the arrangements for refreshments for 
the common people are still very faulty. 
The attention of the House and the 
hon. the S:>eaker has lust now been 
drawn towards this and I can quote 
examples' of faulty arrangements for 
refreshments for the common people at 
many stations. This results in great 
inconvenience to the people. The con
tractors sublet their contracts to the 
vendors at the stations, who see to it 
that at the time of the arrival of a 
train, the watermen are absent so that 
they can se.l their lassi and other 
sweet drinks to the travellers. The 
poor travellers do not get any water 
because the watermen are absent either 
engaged in some domestic work of the 
Station Master or busy otherwise, and 
thus have to purchase tassi or the .‘̂  vveet 
sharbat. I know that these contractors 
earn Rs. 70 to Rs. 80 each daily, with
out investing anything. The only work 
they do is to receive Rs. 3 or more daily 
from each vendor, and their modus 
operandi does not result in any benefit 
to the travellers. These people pre
pare sweets of two or three varieties. 
The worst variety they palm off to the 
passengers when the latter are in a 
hurry. The best variety they keep in 
reserve to be displayed at the time of 
some enquiry. It is very essential that 
the inconveniences experienced by the 
people belonging to the middle class 
with regard to refreshment at R a ilw a y  
Stations should be removed without 
delay. It is imperative for the 
welfare of the conmion people. 
The contractors swallow up every
thing the poor hawkers earn after 
a hard day’s work, without leaving 
anything for them. The hon. Minister 
should give his attention to this 
problem.

I want to point out one difficulty 
which the low grade employees of the 
Railways have before them. A pay 
day is fixed for the disbursement of 
salaries and if any low grade employee 
happens to be absent oh account of ill
ness or due to any other reason, it 
takes him. nearly two years to realise 
the salary for that month. If he can
not be present at the time of disburse
ment of salary, he has to undergo n 
lot of trouble p n d  inconvenience. He 
has to spend a lot of money on corres
pondence and does not get hL? arrears 
of salary even after that.
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tGiani G. S. Musafir]
Another thing I want to mention is 

the defective mode of DunishinK the 
low grade employees. Their appeals 
against the punishments awarded to 
them are, more often than not, not 
heard. I suggest that tribunals, like 
the commission or Appealing Authority 
-for Post Offices, may be constituted, so 
that such cases may be expedited and 

giistice done quickly to those to w h o m  
it is due. .

As far as Class II officers are con
cerned, I would like to request the hon. 
Minister to remember that these officers 
rise from the ranks and that he should 
fix a percentage for them in connection 
with rise in pay and designation. These 
officers possess a lot of experience and 
I think that their cases should be kepi 
in vl-»v at the time of giving promo
tions to the officers. I conclude with 
these words expressing my thanks 
again to you Sir, for allowing me to 
speak.

Shri Barrow: The Bible has exhorted 
Christians from time to time to watch 
and pray. I have watched and I have 
prayed, and I do not know whether it 
is the result of my watchful prayer or 
prayerful watching that the eye of the 
Chair has at last caught my name.

. But I am indeed grateful to you, Sir, 
for calling upon me to speak.

I have moved the cut motion stand
ing in my name for the provision of 
more schools and reorganisation of the 
executive control of these schools.

Last year when I moved a similar 
cut motion, the then Minister of State 
for Transport and Railways, Mr, 
Santhanam, made two statements on 
the floor of the House. One was, that 
the Railway Ministry were considering 
the provision of cheap hostels for the 
children of its employees at large 
centres and that he believed that once 
this decision was taken, educational 
facilities for these children would be 
better than for other members of the 
community. And the other statement 
was that he was going to continue the 
present schools and to strengthen them.
I am glad that apparently no decision 
has been made in respect of these cheap 
hostels. I shall explain why I am glad, 
a little later.

At this stage I do want to emphasize 
this. We talk and we use grandilo
quent terms about the Railways being 
the largest nationalised industry in the 

. country, but we forget that the first 
charge on any nationalised industry is 
the education of the children of its em
ployees, the spread of literacy amongst 
its workers, and the provision of facili
ties for its workers to let their natural 
talents, such as taste for music and 
fine arts, grow and develop. We con
fine the workers to an atmosphere of

mechanised monotony, and, therefore, 
must help them to resist the forces of 
aull routine, of toil, of labour. We 
put their children into squalid homes, 
but we do not help to humanise them 
by providing them with sufficient 
schools.

I believe the very first requisite in 
any approach this problem— I said this 
last year, and I repeat it again now— 
is that the Railway Ministry must ac
cept the responsibility, the moral 
responsibility, for the education of the 
children of its employees. Once this 
bold decision has been taken, whatever 
the financial implicatiovs, I believe that 
the whole question of the education of 
the children of Railwajnnen and of 
spreading literacy among the Railway 
workers will be dealt with, not as at 
present in an ineffective and unecono
mical way, but that the resources will 
be properly utilised and will not be 
dissipated.' I was glad that the decision 
on this question of hostels has been 
apparently postponed. I say so, be
cause it ignores two very vital things— 
one is that these hostels only make 
provision for the children of those 
workers who can afford to send them 
to boarding establishments. Secondly, 
it does not make provision for children 
in the infant classes. I feel that it 
neglects the fundamental focus of edu
cation, that is, nursery and primary 
education, and I believe that this pro
blem can only be tackled if the Railway 
Board makes up its mind to provide 
facilities at each centre for nursery and 
primary classes.

Last year, Mr. Santhanam expressed 
the fear that thus we might be trying 
to set up a rival system of education. 
Although education is a state responsi
bility there are a number of societies— 
philanthropic societies, charitable 
societies etc., which are running insti
tutions in all the different States and 
they are able to fit their schools and

• institutions into the general system 
that prevails in the States. I do be
lieve that the Railways will be also 
able to do this, and, if and when, the 
time comes that the States can take 
over the whole system of education, 
then the Railways can come to some 
agreement with them and hand tbeir 
schools over also.

I believe and perhaps I am indulging 
in day-dreaming when I say this, that 
with a system so established by the 
Railways, they will be able to provide 
what may be termed iunior technical 
schools and then they will be able to 
provide for a line of education which 
will give them a supply of technical 
workers; but that is another matter al
together. At the present moment, I 
would appeal to the Railway Minister,
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the Railway Board to accept this 
principle of educational responsibility.

Then I come to the question of 
literacy amongst the workers. Earlier 
this year a lakh of rupees was sanction
ed in the supplementary budget for the 
spread of literacy amongst the workers. 
No explanation has been given, as to 
how this money was spent.* There are 
some points on which I would like to 
have information. The first is— what 
executive machinery was used for 
spreading this work of literacy amongst 
the workers? Secondly, was this 
campaign confined to any one area or 
was it dissipated over the whole system 
of railways? Thirdly, what system
was used— T would like to know 
whether the system of adult literacy 
as proposed by Dr. Laubach was 
used or whether there was any 
other recognised system used by 
the Railways.

I now turn to the executive control of 
schools. I should here like to pay a 
tribute to the Members of the Railway 
Board before whom I have had on 
oerUin occasions to put suggestions. T 
have been an instnmient in putting sug
gestions in respect mainly of Anglo 
Indian schools and I will say this, that 
they have accepted these suggestions 
with sympathy. They have shown 
understanding and imagination in 
accepting these suggestions, but the 
difficulty has been that when they have 
sent these suggestions to the different 
General Managers, the suggestions 
have remained there. They have been 
implemented in some cases but it has 
been a very, very slow process. I can 
describe very briefly within the time 
at my disposal the present system of 
executive control. The Secretary to 
the General Manager is called the 
Superintendent of Schools. Several 
of these gentlemen whom I have met, 
are honest, hard-working gentlemen 
but the exigencies of their duties make 
it impossible for them to devote more 
than a few hours, nay, not even hours, 
but I should say, an hour a day lo the 
running of these schools. Then there is 
a local committee consisting of a 
Chairman, Secretary and members. 
The Chairman and the Secretary have 
the executive powers. They can pass 
orders which the head of the school must 
obey. I do not say that the head of 
the school should not obey these orders 
but w'^at do feel is that the Head of 
the school who is the man responsible 
for transmittin.f? the social heritage of 
our socielv to our children is subjected 
to all sorts of dull and initiative-killing 
drudgery. I feel, that t'.ie Railway 
Board should decide once and for all to 
have Educational Officers with whom

the Heads of schools can correspond 
and to whom they will be able to 
present their difficulties. These Edu
cational Officers will have imagination 
and sympathy and they will be able to 
understand the problems of these 
schools: it is then and then only, I 
believe, that we will be doing a real 
service to Labour on the Railways.

^  IT, ^
^

(firing)

3TTWT  ̂ ftrJTT %  ?  ^  ^
% ^rnrT ^  ^  ,

^  ^  (Rail
way firing) ^  ^
f f a r t r w  % 
t

inrRÎ  ^  ^  ?T 3TRft I ^

H  ^  ^  (T. M.)
(Claims

Section) % ^
^  >3^

(Approved 
candidates) ^ ^  5?

% 3TfaPrRnff ^
^  ^  Pf ̂  ^

a m  ^  ^  ^  f̂n?TT
^  3THT

«m OTfer (de
monstration) fw ,  ^  ̂  TfT
aftr I

^  ^  ^  rft
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[«fl T ^ ]

^  fip anq

^  +^<ll I

3 fk  ^  ^ o I  ^

^  ^  5FFTT % ^  ^

•qi^dl t  I O T  %  ^  ^  f  %

^  3pT *Tnr 3 »^  ^  I

^  ^  3TRT^ ^3^ 3ftr T̂T̂  ^  ^

«f,̂ 4cL< (collec
tor) ^  ^  1 w  JT̂ itPT  ̂
3 fT 3 ^  ̂  T f r |  3ftr

(control) % ^  t,
3rnr ^  ^  v f f f v
crft% ^  ^rmr i
aftr 3t r  I spt ^

I  f% ^  ^  ^  ^
?TR ^  I ^hft ^  ^  ^

% ^  >d^*i fer f̂t Hkm^iO
%, ftRT ( firing )
% 'dH ^  4> ̂  Him I 5fT^

W[ ̂  mtt r̂#WT (work
shop) ̂  ^  ^  ^
p rf 5RTR ^  ̂

sfft ^  ^  ^  3 fk  ^  5m?T 

apTfeTT I ^  I

^  W [ s f t ^ o  ^ITo

^  fjRT ^  (harass*)
fsp^ l^HI Pt*^  ^  « ^ l

^  ft^TT I ^  TO55T 

^tJT ’'TT, ^nt»H
^  3RH: t» ^rfkVTfTlff % 

<̂ ft>d«̂ 1or % 3RTT %

T̂̂ t, tJ' 11̂  ^  ^RkTT f  ^
ipJTf ̂  I ^ o  ^ o

t̂V?: ^  arrefipff

^  f̂ TTRTTT T̂ ^  ^  *TT fPT

^  %  ^ o  ^  ^to ^ ^ o

»Tft ^»iai, ^  ?T ^  ^  # m r
^  I f̂«T>H ^rsft ^  5 T ^ ^ 3 I K f i n T t  

^  H k ^ K  W^ f?5^T I

^  7^

3TVt «lil 3 ^  VXT^ \Jo '9|l<*fl
pRMTT fiT I ^  ^  ijPt̂ TT

(Union) % arr^ ^  fii<?^<
^  f^R" ^  ^  ^ T V

^  « r T I ^  #  5TTi? ^  ^  f^  
^  ^  fiR ’TTTT ^  %

 ̂ IV ^   ̂ f%
+l»j[Hf9l+^ ?T^ ^  f ,

3fv^ ^  ^  To t  I ^ r+H

«?>̂i fV ^  ^  ^  %
^̂ TTT f  3(Vr TT

3IW 5Tf<!Tr T O  I ^  ^
^  ^  afrr ^mfvr j f  i vnrfriT
% ^  ^  farr I «TT
aflr̂ rt̂ T qr +̂ »ij +f6H
^  I ^h ft ^  I ?t

^  ?̂yT T̂T ^  «rr f ^  %
^  ^  ^  f iR  |IT ^  ^

W k  ^  ^  5T^ ^ I JTff

^  ^  fV 4)Wf<M % ^
Tt’f t  t  I ^ f+ H  ^ani ^  ̂

^  4)nR t̂ % ^  q-ft?
^  T T ^  t  afiT ^  %
T̂R* ^ <j+iqd *T  ̂ «i^ni ^ I

â T 'd’l ^  *ii<i ^  fV >dH %
# f  ^  I %f%5iT 3 R  IT^ ^  T O

 ̂fV ^   ̂ I anr ^
^  ^  ^  T̂TT ^  I ^

3R[^ TOTT  ̂fV ^  q’fr I ^  
^  ^  WTji ^  ^  ^  ^  I

arrr r̂N" «t ‘t»< iJ ^  ^  ‘t»̂ Hf
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t  ^  ^  ^  TO ^  ^  I

^  ^  ^  ^  f  ^  ^  ^  23T̂
^ fV  ^  ^  ^  % Hi1+\

? ? r ^ |  3 fk  inrfT  
^  t  %

?T̂  (protest)
JTT̂  «rr w  ^  F̂TT 'TT ’R
^  ark ^  ^  ^  ^  ^  ^  ^

^  ^  I ^  ^ %  W
f w f ^  ^  ^  ^  ^  ^  f ifs rd  T ^  
^  ^  ^  ^
3flT WTK i?PT̂ 2rT̂  ^ i t  ^  ^  
3Rf  ̂ fjrf^r^ (privilege 
leave) ^ (count) ^  ^
^rnr i ^
(privilege leave) ^  ^
I  I w  ^  3?whr

13TT t  I i : ^  ^  ^
«FTOT ^  ^  #
qK =^ ^  3fk T̂TW ^
^R  ^  I 3FTT ^T5nr^  ̂ ^  hH ^
^  ^  ^  ^if^O f^lq^'*l ^  
VT3>7 WIT ^  T̂T2T sfVr ^  ^

?TT?K^ ^dr^<ur 
^TRT ^^3TTWI

% ftHHT t  ^  ^
*il'*i'iM 5̂5% ^  i^^rf^nr ^  3^r 

p̂fRT ^  ^  ^  -41<h <

(Railway (Contractor) ^
ITT I ^ n W m  ^  r^qidfli (Stores 
Department) ^  «n %fq^
^  ^  f e n r i
^ 13T^ ^  «n< ^«*^i ^ ^
<d<rHpjT̂  ^  t  I t  ^ ^ O  ^ o  ^  
^  3lV̂  ^ o  ^  I ^ O  ^ o

^ *P^ A  ^  •fhFT T^ I*

^ W  ^  T̂T̂ fTT f  f% ^  ^  ^55^
# 5fhRt fiT̂  3ftr jtI ^  (third
grade) # ^  ^  ^  I

ifro i^ o  ^  f* ^  ^

«rt ^  ;ftwr^ ^  q r  q W  

^  (fourth grade) ^  
^ ^ t ‘ i

^  h1+0 % ^  ŜTPT ^  %  OT 
qft^TR ^  qT ^for ^  ^  i s r  w  
qf<c|K ^  f a i w  3ftT^ t ,  ^  h1̂ <=TR
^  fnai ^ 3t1t  ^  «s«M ^ I 3tVt

qftf *T^ ^ I q" % sn^^tw
q r w  ^  ^  q frm r % ^ ^ -ft«?«r
qiT I ^  hI'ji^h ^^^  q ^  f
^  5TTf^fsrq 3TT^ «rr ^  ftrt

qqr «n 3 (^  ^  ^
qt?5t qrr f^rqrn: p r  i qr^ ŝrrar | ^
q f  ^ o  ^ O  sjft q ^  qq firWHT fSTT I

^f+H qH *f q ^  ft* €t^  q R  qm f  i 
q^ qfir Hi^H l¥  q^ qrr afh: fV^r
^  i f t ^  3̂  ̂ qft I q  ^  qjT

H^eqidq f3TT 3flr q  ^  ^  ^  

^ q | i  q ^ ^ ^ ^ ^ q i q - l i ^ q f t  
^  ^qr^ ^ r f ^  af)’̂  ^  qq q t^ -  

q r tq  ^tqr ^ ^ q  qr i i arq s t r  ^?qnT 
O T% >rrfqfr q ^ R l-^ ^ q ^  q f q a r ^  

^  I

^  q̂iT 3fk qrfqqf qft 
gfqqraff % qĵ  ^ qrarq̂ Tq (Cut- 
Motion) q^ I ^
#  q^ q ^ ^  ^i^di ^ i% arrq qr̂ r
^  ^  q q itr  q^  t  q^

q r q q ftr q q T ^ I
qTTt ^qrq rft ^TTqq q^ PlT ^TR I

q q q * ^  qq w n  ^  ^  f
qr 'sft qqrir qqrq ^   ̂q̂  q^
qnrsft^ 1 1  iT^ ^  q q ror #  q q r f
qf «ft I q̂  ^  «ft I TO
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^  ^  ^  ^

t  I ^  ^  ^  W
T̂T afiT t  ^  ^  ^

gft 5̂TT7  ̂ #' ^

ilT^  % 3 1 ^  ^  ^  I ^  ^

^ o  ^ o  ^ ^

ft  TO ̂  2|7t 5̂  (black
list) ftiTT w  t  ^  ’'tt̂  prr
f t  ^  ^  3ftr ^

(Contract) w  i
^  ^  ^  I ^  ^
VFRtX ^  t  I

«i(d *t>̂ »fi
I  f t  ^  ^  t  ^
% 3iTTnT ^  ^  ^  f^rTirnT ?rf)f |  i

gft ^  t  ^
% t  3 f^  1 ^  ^  % t  I f t ^  ^

*RT | f t ^  ^  

^  ^  fe rr  w  t  I ^(+H 3nn:

f t #  % 3TT 3mr ^  ^

% f t #  *̂nfT̂  5Ti  ̂^  I f t #  ^R>R ^  

(Verandah) ^   ̂ \ 
f t j j  3m r ^  ^T^>Ht ^  3fT^

1 ^  ITep ^TFRT ^ #  w p

3T5^ ^  I ^  #

% 3 n ^  t  I ^ T T W  ?T ^

3PR ^  3TT^5rnrrt# a ftr#

v t ^ ^ T T # t
^ f t  ^  ^  ^  *Hld< f  ^  

^  ^  ^  ^  a*ti«l4> f  I ^

I  f t  snn: 3#3f srTTPT
?rff #  «ft ^  #  «ff W tK

arrsT #  ^
inriT ^ 'R  ^  ^5^tr ’k
^  t  sftr f t #  ^3# ?TT̂
% v n t r  t
trCt Mi^nl f  f t  #  ^^\i\ ^  ^

t  ^  #■ ^TTiRT ft^nr
5̂rnr srtr ^  sn# «wi<i<. vtt#

^Tnr?T^T^ '*iif̂ << I
^  ^  ^  ^  ^  #  rnrpfhfe*

^  ^  5̂T#»ft I

^  % WT  ̂ #

=^rpT ^  I 3 n x r d ^  I

3 ftr ^  ^  fjT̂ iT 3rr^

I  I 3TR ^  f t #  ^  ^  ^ w f w  T̂T

*\\im^< #  ^^n?rr t  i ^

^  11  ^ jftm  ^  % f t #
^  % f t ^ r  3lt^ ^ ti  T T ^  ^  I  I 

^  % ft f r  #  ^  ?TKTT
#  m #  3n% ^ 3tVt ^  ^r « r ^

f t #  $  I 3 R r r f ^ ^  ^̂ TPT 

^  % WTV  ̂ ^  f t
^  ^  ^  ^  ^  #  I 3rnr

?RT f t ^  ^  t  • ^  ^
#  3mT ^  ^  *̂n# #
^  ^  ^  I ^ j f w  ^ 5  ^ s m R  ^  

f t ^ W  ^  P̂TPT ^ t#  ^fcT ^  

^ ^  f t #  ^  ^T¥T 
f  " W  ^ r f ^  I ^  3HR ^  ^TT# #  

^  ? T ^  %

^  ^  ^  ^  I »TF

^ r r f t ^ t f t a p f t  i R ^ #  W ^ ^ « T F T  

f t n  ^5Ti#  ̂ I

# t  # f t  ^  ^ a T R T #  #  c f ^  
^  I ^ptf 2THT ^TT^ 5T5^

1 1  ^  *1# ^  ^  ^ n #  5
aftr «rr  ̂% f t r  5̂tt#  f ,  ^  % 3rr%
^  #?TFT #  «TT % r̂rrnr

a r r e s t  ^ tM h r  cnpt^y 

% 3TTf# r^rgf^R  %  ^  ^
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^  ^  I ^  3TrT ^  '3TRT

3rrr srrFPrtv % ^  mi *̂1 i sftr
Jtrr HNHI  ̂ ft» aPR ^  T̂T ^

3Fi^- ^
f i m  T̂PTT I

^  3ftr ^  "̂ TTf

% f W  ^  8^ t  ^  3rf*n> ^^^
?T ^  ^  M̂r\ ^  ^  +^H( T̂̂ <TT ^
f e  ir>

«T^ '̂1 <1 r̂pT I  I 3PR
^2T^*TPT
^  ^  ^ ^  ^rnr
2IT ^  ^  fsrff^ir ^  (privilege
leave) r ^  ^  ai^

?y*T*T ^  ^  ^ ^  ^  T̂3TT?r̂  ^
feTT WR ^  ^  ^
^Tw| I ^ ’TTart t̂3tt-
Tsrr 5Tf f 3f|i: ^  ^  ^̂ r̂

5Tflf ^  3T50T 5T^ ^  I

^  ^  ^  ^  aflr
TT^ % HHifc^ ^nm ^  ^
^  5TR1|R =3TTf̂  ft» ^  %?rr^
f e f t  ^  ^  ^  ^  I ^

^ I

(EngVsk translation of the abctve 
speech).

Shri Sinhasan Sinffh (Gorakhpur 
District—South): Sir, since Shri Ramji 
Varma, a member from Deoria, men
tioned my name more than once in 
connection with the firing at Gorakh
pur, I feel like saying something in 
this connection before this House.

The firing at Gorakhpur was of 
course a tragic incident, more so as the 
authorities did not handle the situation 
properly. If they had properly handl
ed it, probabljr it would have been 
averted. As I have a lrea ^  described, 
it was quite a trivial incident. Some 
clerks of the T.M.’s Office were agitat
ing as a protest against the proposed

transfer of certain clerks of the Claims 
Section to Calcutta and against the 
inability of certain approved candidates 
to appear in the examination. When 
it had been agreed upon between the 
General Manager and the representa« 
tives of the clerks that the clerks would 
ventilate their grievances through their 
representatives it was not proper and 
desirable on the part of the clerks to 
approach him direct. All along the 
day they raised slogans • and made 
demonstration before the residence of 
the T.M. Then they went to G.M /s 
residence where they were told by the 
G.M. that they should send ‘ heir re
presentatives to him for talks. Well, it 
is fortunate that the G.M. of the 
Northern Railway is a quiet man who 
would not like to put anyone to harm. 
His only concern is to raise the prestige 
of the Railway and t'le country. There
fore on hearing such slogans he 
phoned to the Collector— and this was 
only natural—asking him to take the 
whole matter into his hands as it had 
gone out of his (G.M.’s) control. The 
G.M. told the Collector that although 
eight to ten days had passed since the 
matter rose and the agitators were not 
prepared to enter into proper' negotia
tions with him. Consequently, the 
Collector reached the spot. Such inci
dents had unfortunately occurred twice 
before in Gorakhpur but the then Col
lectors had settled the matter very 
peacefully without opening fire or even 
arresting anyone. Once In 1948, when 
the workshop was entirely closed down. 
Shri Durga Prasad Singh, the then 
Collector, accompanied by. some of us, 
went to the spot and settled the entire 
dispute. All the workers resumed 
their work. Later in 1950 ^ so , the 
Collector— this time it was Shri S. M. 
Tripathi—had the strike called off 
without ordering any lathi charge or 
harassing anybody. But the dispute 
in question was far smaller than the 
one described before. There was no 
strike even. I can say that the only 
factor responsible for the development 
of this tragedy was the changed out
look of the authorities. What Xvis 
really needed was that after the depar
ture of the G.M. the Collector shoulil 
have patiently and generously asked 
ihe demonstrator.! as to .vvhat their 
grievan.^es were. Instead of rrresting 
ten persons at the spot he should hcive 
politely told them that they should not 
mind if the G.M. or the T.M. did not 
listen to their grievances as he was 
prepared to give them a patient hear
ing. These words would have done the 
trick. But not behaving in this way he 
arrested some persons.

On the 24th the matter grew worsb 
and about 70 persons were rounded 
Up. They also included some workers



1381 Railway Budget—  ̂ 9 JUNE 1952 Demands for Grants 1382

[Shri Sinhasan Singh]
of our union, who had no connection 
whatsoever with the incident. We 
later told them that all the arrested 
persons were prepared to give them in 
writing that th.-y would not in any way 
violate the law, if they were released. 
But the authorities would not release 
them even on this condition. The 
situation grew worse and worse and 
subsequently it culminated in a police 
firing. It is difficult to say who was 
really to be accused for this. Brick- 

^ais were freely thrown from either 
side. I refuse to say anything 
defniite in this connection without 
makmg full inquiry into the matter. 
Although it cannot be said as to who 
was responsible for the firing, the fact 
remains that these people did not, in 
any way, want to hamoer the work of 

Railways and that they treat 
-railways as national property. Their 
demand was that their colleagues 
should be released. Now they all have 
been released. Now they have two or 
three demands. I would suggest to the 
Government that they would do well to 
have an inquiry instituted into 
the said firing incident. Unless 
an inquiry is instituted the fault 
cannot be ascribed to any one party 
or the other. While the Railway 
authorities have held the strike as 
illegal, the workers say that it was no 
strike at all. According to the worker.s 
it was merely a protest and they re

, mained absent and as soon as their 
demands were fulfilled they resumed 
their duties. They, therefore, demand 
that they should get the pay for the 
period of the so-called strike and in 
case no pay is given at least the period 
should be counted as privilege leave 
as they are entitled to fourteen days’ 
privilege leave. This incident has 
caused wide-spread dissatisfaction 
among the people. May I say that it 
was due to the attitude of this Collec
tor that the Congress had to suffer 
defeat and five Socialists were return
ed in Deoria. If the Government agree 
to count the period of strike as privi
lege leave and give them pay for the 
said period there can oe possibility of 
ttie agitation cooling aown. otherwise 
not.

The next thing is that one of the 
two persons, that were killed as a re
sult of the polire firing, was a yoang 
Railway employee and the other wa.-; 
the son of a big Railway contractor. 
The former served in the Stores De
partment and his father is also a retir
ed Railway servant. He has another 
son who has passed the Intermediate 
deamination I spoke about him to the 
G.M. as al50 to the D.M The latter 
told me that since that boy’s fore
fathers had been serving in the Rail

way, he was also desirous of serving 
in the Railway. The D.M., however, 
assured me that he would do his best 
to provide him with employment. The 
boy wants some post of the third 
grade but the G.M. says that he can 
take him in the lourth grade and not 
in the third grade. I would like to 
appeal to the Government that the 
poor man should be provided with some 
employment so that he may maintain 
his family which consists of a widow, 
his old father and himself. None else 
is there. I would appeal once again 
to the Government to provide for the 
maintenance of that family. The 
deceased youth v%̂as a quiet man. His 
only fault was that he had joined the 
procession. So he was shot dead. 
He is reported to have been hit by 
a shot fired by the D.M. himself, but 
the fact is still unknown. None can 
say with authority as to whose bullet 
caused his death. Neither the post 
mortem was held nor was his dead 
body handed over to his relatives. 
This is, of course, very regrettable. 
What was desired was that his dead 
body should have been sent for post 
mortem  and then, handed over to his 
relations. Now it would be a generou*; 
act on the part of the Government to 
provide his brother with employment.

With respect to the cut motion 
moved to discuss the provision of more 
amenities to passengers I would say 
that the Railway quarters now being 
constructed are so weakly-built thai 
they can hardly sustain even a human 
kick. Although plenty of money in 
being spent by the Government on the 
construction of these houses, they are 
so worthless. Then there was  ̂
cemented road constructed in Banaras- 
Life of cemented roads is normally sup
posed to ba at least twenty years. But 
when I went there with the G.M. T 
found that that cemented road had 
broken at places only in one year’s 
time. Asked whether the name of the 
contractor concerned was included in 
the black list the engineer told the 
G.M. that the contractor had secured 
a still bigger contract. So what I want 
to say is that these houses are very 
flimsy structures.

The other thing which I want to say 
is that the desiflu of these houses i«5 
such as does not provide any comfort 
to the workers. Out of the houses so 

' far built some are single-roomed anH 
others are double-roomed. Some of 
the workers have been allotted single
roomed houses while the others have 
been allotted double-roomed ones. 
But these houses do not provide any 
extra accommodation ^'ith the res î*' 
that if any guests come it becomes
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difficult to arrange for their stay even. 
In none of the houses is verandah pro
vided. Government will, therefore, do 
well to provide verandahs outside 
these houses. We in India are ac
customed to have verandalis in our 
houses. In the absence of a verandah 
women are put to great inconvenience 
should some guests arrive in the 
house. The workers complain of «o 
many things regarding their houses. 
They say that when Britishers did not 
care for their comforts it could be 
understood but now that their own 
brethren had the control of administra
tion they should not follow in their 
predecessors’ footsteps. I, therefore, 
submit that in the houses already con
structed verandahs should be pr6vided 
outside and in the future care should be 
taken to see that all houses have 
verandahs. This would go a long way 
to remove many inconveniences new 
being faced by the occupants of these 
houses.

Then I would like to say something 
about Kasia. It is a place of inter
national im.portance where a good 
number of Buddhist Bhikshus come 
every year. Such visitors have to 
detrain at Deoria or Gorakhpur from 
where they cover a distance of about 
35 miles uoto Kasia by bus. There 
is no other means of transport for 
Kasia. Especially in winter thousands 
of Buddhist pilgrims who visit this 
place are put to much inconvenience. 
It being a place of international im
portance requires to be connected with 
Railway. Deoria is a newly-formed 
district. If even that place is connect
ed with railway then also this hard
ship can be alleviated to a great 
extent. Kasia being the place where 
Bhagwan Buddha got salvation must 
have Railway link. If that is done, I 
am sure, not only the local populatioij 
but the outsiders will be much grate
ful. I, therefore, hope that provision 
would be made for this in the .next 
Budget.

The next thing relates to Bansgaon 
which is one of the most densely- 
popul.^ted tehsils. There is no other 
means of transport than a national 
highway. This road is washed away 
by the river when it is in spate. It 
was proposed to construct a railway 
line upto that place but the scheme 
had had to be dropped on account of 
the war. The residents of Bansgaon 
tehsil are to be found all over India 
Wherever you go you will find people 
belonging to this tehsil. I would sub
mit that if it has not been possible to 
make such provisions in the present 
Budget care should be taken to see 
that this is done in the next one.

Since many an hon. Member wants 
to speak I would not take more time 
and would only add that it is upto us 
to quell the agitation arising out of 
the firing incident. If certain \le- 
mands of the workers are fulfilled the 
situatio.n can be brought under con
trol. Theif demands are that they 
should get the pay for the period nf 
.strike or that period should be count
ed as privilege leave, the relations of 
the deceased persons should be pro
vided with some employment and 
compensation should be paid to the 
injured persons. It would be no good 
for us to insist on not giving com
pensation or not fulfilling tlieir other 
demands. We should consider them 
as our own ‘ brothers and should not 
in any way treat them with any harsh
ness whatsoever. That is all I have 
to say.

Shrl B. C. Das (Ganjam South): I 
am new to this House. Therefore, 
naturally, I went through the Debates 
on the Railway Budget of the previous 
years. What I find in these discus
sions is that the same criticisms' are ' 
levelled against the Railway adminis
tration from year to year. These 
criticisms centre round two glaring 
lapses of the administration. The 
criticisms are first that the Railway 
administration has failed miserably to 
satisfy the needs of the third class and 
inter class passengers who constitute 
the majority of the passengers in our 
country, and secondly that the Railway 
administration has not satisfied the de
mands of the railway workers who run 
the railways. The railway workers, 
who run the Railways derive little 
benefit from the Railway administra
tion. So also, the third class and inter 
class passengers, who contribute the 
largest s’lare to the railway revenues, 
derive little benefit from the Railways. 
One should not be surprised- at this. 
Those who know the history of our 
Railways, know that the British did 
not lay these thousands and thousands 
of miles of railways for the love of 
India. They laid these linos just to 
serve their imperialist interests, com
mercial and military interests and
therefore, they never cared for the
amenities of the passengers, nor for 
the welfare of the workers.

Shri B. Shiva Rao (South Kanara— 
South): On a point of order, Sir, is this 
cut motion in respect of passenger 
amenities?

Shri B. C* Das: Introduction, Sir.
Let not the Member be impatient

Mr. Depnty-Speaker: This cut relates 
to labour welfare.
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Shri B. C . l>as: 1 a m  co m in g  to that.
Mr. Depuij-Speaker: Are passenger? 

included in the category of labour?
Shri B. C. Das: It is a matter of 

reference. My hon. friend should not 
be impatient.

Shri Nambiar: The.workers also
travel in trains.

Mr. Depaty-Speaker: The hon. Mem
ber will proceed directly to labour 
welfare.

Shri B. C. Das: Therefore those
who are mainly responsible for 
ronning the Railways, drive no benefit 
from the Railways in India.

We know that the British laid the 
railways in India not for our benefit, 
but for serving their imperialist 
interests. And so, the people, the 
common people, and more especially 
the workers, do not derive any benefit 
from the railways, and they never 
were made to feel that the railways 
were their own. The machinery that 
the British had devised, the methods 
they had adopted, I am sorry to say, 
even now remain unchanged. That is 
why, even today the railway workers 
do not feel that the railways are their 
own. I am sorry to say that after the 
assumption of office by the Congress, 
the railway workers are meeting with 
more severe repression. Their salar
ies are being reduced. Their trade
union liberties are being increasingly 
encroached upon. Their work-load is 
being increased. They are meeting 
with greater hardships under the Con
gress regime than even under the 
imperialist regime. That is the sad 
lot of the workers today. And a Gov
ernment, or any system which wants to 
become a public utility service No. 1 
has to respond to the desires of the 
people, has to adapt itself to the re
quirements of the people, to the re
quirements of the workers who are 
mainly responsible for its working. I 
am sorry today the administration runs 
in such a way that it remains very 
insensitive, unresponsive to the
demands and the desires of the working 
population. And just a few instances 
I may be permitted to cite as to how 
the workers are suffering under the 
present regime.

The Central Pay Commission, basing 
its recommendations on the stability of 
the price level, fixed certain scales of 
pay. But as we Tcnow, there is no 
stability in the price level, and the 
prices have soared up much higher 
than the price level visualised by the 
Pay Commission. But we see no indi
cation on the part of the administration

to adjust wages to the price level. Not 
only this but the wage increase that 
has been given by the recommenda
tions of the Pay Commission is sought 
to be reduced again, taken away from 
the workers by devious methods. We 
all know that the grain shop conces
sion has been withdrawn, certain edu
cational facilities, certain travelling 
facilities and certain other privileges 
which the workers once enjoyed, have 
been withdrawn from them. All this 
we know.

I shall then come to cases where the 
Pay Commission’s recommendations are 
in favour of the workers and which 
have not been implemented. I shall 
now cite the instance of the Stores dis
tributors. These Stores distributors’ 
lot is the hardest of all. Their work 
involves physical hardship, personal 
danger. Because of the hardship o f 
their work, they were given certain 
higher wages, higher pay than the 
ordinary ministerial staff. When the 
ordinary ministerial staff used to get 
a basic pay of Rs. 30. they used to get 
Rs. 65. The Pay Commission, as is 
the case with any other Commission, 
could not be exliaustive in its recom
mendations. So, naturally, the Pay 
Commission enumerated certain cate
gories of staff and fixed ttie salaries 
for them and laid a broad principle 
for fixing the salaries of other cate
gories. But unfortunately, for these 
store distributors, we find that they 
are today getting 16 per cent, less than 
what they were getting before the re
commendations of the Pay Commisslon. 
They have been crying hoarse over it. 
They have been waiting in deputations 
on the Ministers and. the high officials. 
Their immediate high authority. 1 
mean the Deputy General Manager of 
the Railways, knows what their job is, 
knows their hardship^, and he has 
also recommended for an increment 
in their salary. So also, the Railway 
Advisory Board has also recommended 
for increment in the salaries of these 
distributors. But unfortuna'ely today, 
the administration remains jilent. It 
takes no steps, and in spite of the 
prayers and deputations of these 
distributors, nothing is being done.

Now, I will come to the housing 
conditions of the labourers. In 1945, 
Dr. Ambedkar, when he was an Execu
tive Councillor, visited Kharagpur. 
He saw the hutments of the labourers. 
He wrote down his .opinion that these 
places were not fit for human habita
tion. And also our Prime Minister 
has more than once given his opinion 
that these buildings deserve immediate 
dismantling. In spite of Government
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spokesmen giving their view in favour 
of dismantling these hovels, we find 
they are continuing. They are there, 
and in these uninhabitable plaoes the 
workers are made to live. Moreover, 
there are 9- lakh Railway labourers, 
but we have got these miserable hut
ments only for 2 lakhs, and the rest 
have not got any place to live in. 
Further, if the scheme that has been 
suggested b y ‘ the Railway Ministry is 
to be put into practice, it will take 80 
years for all the workers to get a 
place of living. That is the tragedy of 
it. If the workers do not have a roof 
to live under, if they cannot gel suffi
cient food, if they live always in sore 
distress, if they always think of their 
bread, if they always think of their 
clothing, if they always think of their 
housing, you cannot expect them to be 
satisfied, you cannot expect them to 
feel that the Railway is their own, that 
it is a national railway, is meant for 
the benefit of the entire country. This 
sort of psychology cannot be cieated 
when conditions are so miserable and 
the administration is so apathetic to 
the considerations o f the requirements 
of the Railway population.

The Government spokesmen have 
said that there are a few schools, 136 
or so. for the entire labouring popula
tion in this country, the entire railway 
labourers in this country. Now, th e^  
labourers once used to send their 
dependents to the schools. Now, they 
have been asked not to send their 
dependents to the schools. Only thwr 
own sons and daughters are to be 
sent, but if a brother or a nephew who 
is dependent on the Railway employee 
wants to study, he has to go elsewhere. 
He cannot go to the Railway school. 
The doors of the school are closed to 
him. This is a new offensive by the 
Government.

The medical facilities also are being 
curtailed. Now only the daughters 
and sons of the railway employees can 
go to these hospitals. If other 
dependents go to the hospitals, they 
have to nay for the diet, they have to 
pay for the medicine. In this manner, 
what is paid with the one hand is 
taken away by the other hand. This 
is being done. So also when there is 
some increase in pay, one man is made 
to do the work of^w o men. The gang- 
man is forced to turn out the work of 
two persons. It is the same case with 
ot’ier categories of workers also. The 
consequence is that if a person is over
worked, works at a stretch, without 
any rest, he makes mistakes which 
in the running of railways, cost 
thousands of lives. If there is a rail
way accident as a result, then they 
say ‘sabotage’, and the railway worker

is brought to book and punished. 
Those administrators responsible for 
the management of the labourers do not 
think of the human aspect of the pro
blem, they do not consider that a human 
being is running the machinery, and 
that human beings are responsible for 
running the railways; they go scot-free, 
they are not punished; they talk from 
high the sermon that the workers are 
responsible for sabotage. The workers 
feel that they are crushed, and being 
made to work day in and day out. 
When they are over strained they make 
a slip, it costs thousands of lives in a 
railway accident. I place the responsi
bility for these accidents at the doors 
of the Government. It is the Govern
ment that has endangered the lives of 
thousands of our people, b«-cause of its 
callous and anti-national policy.

I would like to bring to the notice 
of the House, another grave injustice 
being done to another category o f 
workers,—the station masters of the 
East Punjab Railway. They served as 
Assistant Station Masters for 15 to 18 
years, and had to perfom night duties 
which are very arduous and difficult 
in nature, after which they became 
Station Masters. Now they have 
been reduced again to the category 
of Assistant Station Masters, and asked 
to perform those very same arduous 
duties again at their late stage in life,- 
when they are 45 to 50 years old. In 
their old age, they are asked to under
go the arduous strain of the apprentice
ship of an Assistant Station Master, 
perform night duties while they h^ve 
already served as such for a period of 
some 18 to 20 years. The human as
pect is totally absent from the railway 
administration. The railway system 
is a national asset, it is the people’s 
railway system. The people must be 
made to feel that the railway is being 
run for their well-being, and as it is a 
national asset, every one derives benefit 
out of it  They should be made to feel 
that it is not the imperialist railway 
system which was laid in the country 
for their benefit, to achieve their mili
tary ends, to take huge quantities o f 
raw materials from interior of India to 
Indian ports for export to their own 
country. Now that it is a nationalised 
undertaking, the function of the railway 
is to see that the Indian peoole are 
benefited, that Indian industries flourish, 
and that the Indian workers who run 
the management feel inspired that the 
railways run for their good, for the 
interests of the nation. They should 
be made to feel that they are managing 
the railway system not as tools, not as 
slaves, but as masters, as co-sharers. 
If this attitude is not adopted I i m 
sorry to say, the railway administra
tion will fa il Today the Government
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are trying to tramole under foot the 
just claims of the workers. But' the 
writing on the wall must be needed. 
The workers who constitute the back
bone of the nation cannot be ignored, 
and cannot be trampled under foot. 
The time of the worker has come, his 
“day is going to dawn soon, in spite of 
slanders, disruption and repression 
adopted by the Congress regime.

The Minister o f Labour (Shri V. V. 
G iri): I am grateful to you for the op

, portunity you have given me to inter
vene in this debate on the issue of 
Labour Policy relating to Railway 
Labour. You are aware that I have 
been connected with the railwaymen 
and railway organisations for at least
32 years, and the railwaymen have a 
claim on me whether I am a trade 
unfonist, a Minister in the Province or 
at the Centre, or a public man. I may 
be permitted to deal with this question 
objectively and from the point of view 
of fundamental principles.

Railway Unions are intmiately con
nected with the Labour weTfare of 
Railways. But for railway unions and 
railway organisations putting forward 
before Government from time to time 
their difficulties in the matter. Labour 
Welfare will not advance. I may state 
the history connected with the railway 
organisations in the country, as briefly 
as possible in a minute or two. In or 
about 1920, Railway Labour seeing 
their weak position and the way in 
which the employers treated them began 
to organise themselves as railway trade 
unions. Individual railwa> organisa
tions came into existence throughout 
the length and breadh of the country, 
and many of us joined those unions as 
workers, and tried to organise them in 
a proper manner. We found however 
that unless there was co-ordination in 
the matter of the work of these rail
way unions, nothing much could be ad
vanced, and therefore we organised the' 
Railwaymen’s Federation to which most 
of the railway unions that existed were 
affiliated. It was on account of that 
organLsation that not merely individual 
and collective grievances of different 
railway systems were discussed with 
the respective managements, but gene
rally where the issues affected railway
men of different categories in the 
country, we tried our humble best to 
ask the Government then existing, to 
meet the Railwaymen’s Federation from 
time to time. It was after five or six 
years of agitation, in the year 192B, 
Sir George Rainy, the then Railway 
Member agreed to a Joint Standin<{ 
Machinery of a kind which meant half-

yearly meetings between the Railway 
Administration and the Railwasrmen’s 
Federation. Later, we found that the 
result was unsatisfactory, that there 
was only mere recognition of railway 
unions on paper, almost a mere record 
of the meetings between the railway
men and the Railway Board on paper. 
When the Royal Commission came into 
existence to go into the grievances of 
workers generally, the Railwaymen’s 
Federation placed before them their 
difficulties in the form oX a memoran
dum and insisted that there must be 
a joint standing machinery to deal with 
all matters connected with railway
men’s demands and grievances at all 
levels, the first level being the railway 
unions in the districts dealing with the 
district officers, then, bigger questions 
to be dealt with between the Agents 
and the Central Councils of Railway 
Unions, and still bigger questions of 
wider importance between the Railway 
Board and the Railwajmnen’s Federa
tion and so on. I am glad to say that 
the Royal Commission on Labour made 
very good recommendations which in
sisted that at every level, representa
tives of the workers and representa
tives of the management should come 
into close quarters and discuss across 
the table all manner of grievances so

* that strikes and strifes may be avoid
ed. and satisfactory conclusions reach
ed between the parties concerned. It 
was unfortunate that in soite of the 
fact that so many years elapsed the 
then Government could not accept 
their recommendations to that effect.
I am indeed glad ihe former Railway 
Minister. the hon. Gopalaswami 
Ayyangar, and later the present Minis
ter, who took time by the forelock to 
begin a study of these questions in a 
magnificent manner, have given the 
assurance that the joint standing 
machinery has come today into exist
ence and it is for railway labour and 
the organised railway unions in the 
country to take advantage of that 
machinery. Most of the points that 
have been referred to by my predeces
sors who spoke, if they utilise the 
opportunity through their organised 
unions to put forward these demands 
and grievances I am absolutely certain 
that most of them can be decided or 
conclusions arrived .at satisfactory to 
both the parties. I would like to repeat 
that a great duty is cast on railway 
labour leaders and their organisations 
to build them on a sound basis. They 
will remember that when we started 
these railway organisations 32 years 
ago, railwajrmen were afraid to come to 
meetings and hear us because if they 
attended, the next day they would not 
And their seats in their offices.



1391 Railway Budget— 9 JUNE 1952 Demands for Grants 139^

Shri Nambiar: Is it happening today?
Shri V. V. Giri: I hope not. If it 

is happening, we shall not allow
it. I can assure my good friend
on the other side who is very 
much interested and who has done 
great work for the railway workers 
that we shall try our humble best to 
put the industrial relations between 
raUway management and railway 
workers on a proper footing. But let 
me tell him and all my friends who are 
most interested in railwaymen who
number nearly a million people and with 
their families I may almost say they 
are as big as the population of Ceylon, 
I am sure a duty is cast on them, and 
they must realise that they must build 
these unions on a sound basis, . on a 
democratic basis so that they will not 
only advance the cause of railway 
workers but assure oeace and security 
on the railways in this country for the 
benefit of the community. Therefore, 
the first object that they w an flo  attain, 
if that object is to be attained, is that 
they must build unions on a sound 
and healthy basis so t’lat they can make 
proper representations to the proper 
quarters and get redress grievan
ces. The conciliation machinery that 
has been put into effect must be utilised 
at every stage and in every manner 
possible to secure the necessary results. 
I have said always that internal settle
ment of disputes is certainly far more 
preferable and more abiding than the 
imposition of a decision by an external 
authority, whether they are courts or 
even Government. I therefore want 
that railway union leaders should re
alise that they should depend for the 
settlement of disputes and differences 
through the joint standing machinery 
and avoid at every stage any external 
authority, even the courts that are now 
existing.

11 A.M.
You must always remember that 

legislation alone cannot get you the 
welfare measures that you require. 
Legislation is useful, but in my humble 
view, mutual agreements, conventions 
and traditions that are built up 
through the association of railway 
unions and railway management 
will be far more abiding than any- 
Uiing else. These are some of the basic 
facts that you have to understand, 
and I say the railway administration 
and railway managements have to 
understand and I appeal to them and I 
appeal to you to have, a soirit of con
ciliation. to come together at every 
stage, to use the joint standing machin
ery at every, stage, and I am absolute
ly certain that an era of progress and 
prosperity will await the railway 
workers and the railway administra
tion in the country.

I d:/ not wish to take more time and 
I am absolutely certain that if there is 
a greater understanding and a spirit o f  
give and take, there is great hope for 
railway workers and the railway ad
ministration. I want to tell the unions 
that they should not merely pamper to 
the demands of railway workers and 
speak as it would please them. W e 
have a duty to the railway workers, 
the railway workers have their duties 
and responsibilities and if they realise 
their duties and responsibilities, rights 
and privileges will follow. I want that 
my suggestions be considered by rail
way unions and the railway adminis
tration; and I can assure you the 
Railway Minister, will do his very best 
to look into all matters fairly r:nd 
squarely, and he has shown by the 
study that he has made in so short a 
time of Railwaymen’s problems that he 
will be capable of dealing with them 
very successfully and bring peace and 
contentment on the railways.

Mr. Deputy-Speaker: I will caU th- 
Railway Minister at 11.10. There are 
still 9 minutes left. I will call 
Mr. C. N. P. Sinha from Bihar. He 
must conclude in 9 minutes.

Shri C. N. P. Sinha (Muzaffarpur 
North-West) : I should be indeed very 
thankful to you. Sir, because I catch 
your eye and generally many people 
who desire to speak cannot get a 
chance to do so. I really appreciate 
your difficulties in the vast ocean of 
500 human heads. Anyhow I have 
been given an opportunity to speak for 
which I am very thankful to you.

I have to speak on Demand No. 15» 
but 1 have also to speak on Demand 
No. 9. It is very essential because I 
belong to North Bihar, Muzaftarpur 
district and I have to put certain 
suggestions here and I am afraid I 
will not get time after 11.10. So, first 
I will take up Demand No. 15 and for 
this I am begging your pardon. Sir.
I support the demand of our Railway 
Minister because I am not one with 
those who have si^nt lot of their time 
in destructive criticism in order to get ‘ 
applause outside the House. I am 
talking about the Members of the 
Opposition. They are for better am
enities to the passengers. They are for 
increasing the number of trains, 
opening of new lines and no retrench
ment in the staff without any further 
additional expenditure or aHditional 
grant. But as far as I think that is 
not possible without any additional 
grant. Now, I propose to confine my
self to two or three things in the 
Railway Budget. T.et me tell you. Sir 
that the Railway Budget is customary^ 
in its outlook.
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One of the encouraging features of 

Ihe Railway Budget is the fact that the 
railway fares are not increased. The 
level of railway fares in our country 
is high in comparison with the level of 
per capita income. In this connec
tion, I would like to mention, Sir, that 
the poor people of this country who 
travel when they must under the 
existing conditions of travel are terri
fied at the level of fares. Although 
the Railway is the only cheapest means 
of transi>ort in our country, many poor 
class people have avoided travel at all 
out of the consideration of the high 
fares. It will do no good to compare the 
level of fares obtaining in tlus country 
v.'ith the fares obtaining in other count
ries such as the United Kingdom and 
America because the per capita income 
in those countries is much more than in 
India. Here I would urge the Govem - 
jnent to consider whether the time has 
not come for giving the common man in 
this country some relie'f by a nominal 
reduction in the railway fares which 
-would go a long way to establish the 
goodwill of the masses that contribute 
more than 75 per cent, of our railway 
revenues.

Regarding the improvements in the 
railways in recent years, I would
congratulate the Railway Minister
because numerous improvements have 
been made and the most important 
among them are the complete rehabilita
tion of the railways, trains running to 
the scheduled time and other facilities 
to the passengers. Accidents too have 
■been reduced and I do hope that the 
train disasters will be reduced to zero 
in the long run by devising some more 
efTective means.

Now coming to the point I would
like to remind the Hon. Minister
about the urgent need of restoring the 
dismantled lines and exploring new 
lines particularly in North Bihar. As 
you know, Sir, North Bihar is not fully 
developed. It is well-known to you, 
Sir. that the failure of monsoon caused 
chaotic famine in North Bihar and at 
that time the Government was ai its 
wit’s end how to transport foodgrains 
to the famine areas. In North Bihar 
there are few  communications even 
though it is rich in soil. The earliest 
system of railway development proved 
profitable to South Bihar as all the 
coal fields were concentrated in South 
Bibar. The whole system of railways 
was built with a bias in favour of 
Calcutta and South Bihar. We neglec
ted all that at that time. Now within 
another few  years you would have 
electricity from the Kosi project and by 
thf source of electricity you would have 

:small and medium-sized industries.

Sir, I shall take two or three minutei 
more. It is very essential that some 
newlines should be constructed there 
Now, in this connection I would like to 
draw the attention of the Hon. Minister 
that the construction of new lines in 
North Eastern Railway is very essei> 
tial. The social and economic develop
ment of the vast area roundabout 
Sitamar and MuzafTarpur in North 
Bihar is not possible unless there is a 
line between these two places. It is 
also an urgent need that this line 
should be connected with the Nepal 
Tarai for strategic purposes and defence 
purposes. There are vast possibilities 
of increased commercial traffic in this 
area and I would request the Railway 
Minister to look into the- question 
afresh. This area has not even 
been connected with any national 
highways. So for the lack of 
roads and for the lack of the rail
way facilities, the people of this area 
are forced to live a life backward 
economically.

Now, coming to the other point— be
cause the time is very short at my 
disposal, I had to say so many things 
Sir—the most important problem con
fronting the people of that area is the 
construction of the Ganga bridge 
which will connect North Biha) with 
South Bihar. The Hon. Minister 
will have no difficulty in the case of 
this part of m.y proposal as ihe import
ance of the said bridge is an accepted 
proposition. The difference of opinion 
centres round the location of the 
bridge which I hope will not take 
much time to be settled. Personally 
I find no difference whether it is cons
tructed at Mokamah or Patna. But 
it has got some advantages at Patna. 
The construction of Ganga Bridge is 
not only essential for the defence of 
our country especially today when 
there are troubles and turmoils beyond 
our northern frontiers, but it will also 
facilitate the huge transport of 
perishable goods such as plantains, 
mangoes, vegetables etc. It will also 
increase the purchasing power of the 
population. I have got very little 
time. I shall finish in a minute......

Mr. Depaty-Speaker: The hon.
Membei must resume his seat. Yes. 
the Hon, Minister.

The Minister o f Railways (Shri L. 
B. Shastrl): Several matters other than 
labour and their welfare have been 
discussed and I am afraid it will not 
be possible for me to deal with each 
and every point raised before the 
House. But I shall try to deal with 
as many as time permits.

As regards labour welfare work, I 
think the House will agree that it has
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expanded very much during the last 
two years. It will take much time 
to recount all the activities being 
conducted by Government agencies. 
However, I shall give the House in 
brief an idea of the main activities of 
this branch, especially regarding pay 
scales which were referred to by one 
of the Hon. Members of the Opposi
tion, and regarding dearness allowance 
and the negotiating machinery. With 
regard to pay scales, it will be of 
interest to Members that the total 
pay bill of gazetted officers as well as 
the average emoluments of gazetted 
offi<ers have gone down in the past 
12 years, unlike the case of Class III 
and C’ass IV officers. We have pre
pared a memorandum on the subject, 
and if any hon. Member of this House 
would like to see it, I shall be happy 
to show it to him and discuss it fur
ther with him. As a result of the 
action taken by the Railway Board on 
the recommendations of the Central 
Pay Commission in so far as they 
relate to railway servants, the follow
ing important improvements have been 
made— which I shall read just now— 
regarding pay scales and allowances: —

The minimum pay for Class TV 
employees has been raised from Rs.
10 to Rs. 30. The minimum for class 
HI staff hns also been raised from Rs. 
35 to Rs. 55. The scale of skiUed 
-workers has been fixed at Rs. 55— 
Rs. 130. which is in excess of what the 
Central Pay Commission itself recom
mended.

Shri Feroce Gandhi (Pratapgarh 
Distt.— West cum Race Bareli Distt.— 
Ea.' t̂): May I know what the mini
mum D.A. is? Is it Rs. 30?

Shri L. B. Shastrl: Minimum
dearneFs allowance: Rs. 45 in addition.

Shri Nambiar: Minimum dearness
allowance is Rs. 40?

Shri L. B. Shastri: Rs. 40 and Rs.
45.

The pay and allowances of running 
start have been revised and standardiz
ed. As regards leave rules, liberalised 
leave terms have been sanctioned for 
all categories of staff. Distinctions for 
leave purposes between various cate
gories of staff have been removed, 
and leave salary has been raised from 
substantive pay to average pay for the 
first two months. In the case of 
Class IV staff and semi-skilled and 
unskilled workmen, leave has been 
raised from 10 and 20 days a year to 
l/22nd and 1 /1 1th of duty, depending 
on the length of service. Besides that, 
temporary staff with over one year’s 
service "has been given the same bene
fit as permanent staff for purposes of 
.’♦?ave. As regards provident fund, all

railway employees including temporary 
staff with over 12 months’ service have 
been brought on as compulsory subs
cribers to the railway provident fund, 
instead of the previous system of only 
a limited number of staff having the 
benefits with certain others being 
optional subscribers. The Govern

. ment contribution in the case of 
temporary staff is credited on con
firmation only.

As regards dearness allowance, I 
have already said in this House that 
Government propose to appoint a 
committee in order to determine what 
this portion should be. I may inform 
the House that the proposal of the 
Railway Board, regarding the forma
tion of that committee has been 
finalized and it is now under the consi
deration of the Finance Ministry. I 
hope the announcement of the appoint
ment of this committee will be made 
soon.

I shall say a few words regarding 
the working of the negotiating 
machinery. Members are aware that 
with a view to bringing a ^ u t  an im
provement in labour relations a per
manent negotiating machinery for 
dealing with disputes between railway 
labour and the administration has 
been set up on railways with effect 
from 1st January, 195 .̂ The machinery 
is envisaged in three tiers. At the 
lowest level, the recognised branches 
of unions wouM contact the district 
or divisional officers. The head offices 
of the unions, as opposed to the 
branches, would contact the General 
Managers. And the Railway Board 
would deal only with the two federa
tions of the unions. If agreement  ̂
between the federations and the Rail
way Board could not be reached on 
any important matter, it would be 
open to Government to agree to a 
reference being made to an ad hoc 
tribunal which would be composed of 
an equal number of representatives of 
labour and of the Railway Board, 
wifh a neutral chairman. Govern
ment would of course reserved its 
right to accept, modify or reject the 
decisions of the tribunal if it consider
ed it necessary to do so in exercise of 
its powers as Government, as separate 
from its position as employer.

As regards one or two other points 
made here regarding railway schools 
and hostels and the sons and daughters 
of the employees not being given faci
lities which they used to get before in 
the existing institutions of the railways,
I shall in one or two minutes briefty 
deal with them. Shri Bijoy Chandra 
Das said that railway schools are
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reserved for the children of the rail
way employees and the dependents of 
those employees like brothers and 
sisters get no preference. Well, the
difficulty is that there is a scarcity of
accommodation and therefore it has 
been decided to give the children pre
ference over dependents.

Shri Nambiar; Preference may be 
given, but others also may gei some 
chance if there are vacancies.

Shri L. B. Shastri; If there is a
vacancy they will get a chance. 
There is no doubt about it.

Shri Nambiar: That is denied.
S ^ i  L. B. Shastri: No, it is not

denied. If there is  a vacancy, it will 
^  given. I shall see that if there 
is any change in the rules, it does not 
create any unnecessai-y haidship.

As regards medical service, the hon. 
Member said that it is not available to 
dependants. That is not wholly 
correct. Dependants also are treated 
by railway Doctors, but, of course, 
not free. Employees and their families 
get f r e e  m e d i c a l  a t te n t io n , but t h e y  
h a v e  t o  p a y  f o r  the treatment of 
dependants.

The hon. Member Shri Barrow said 
that the State Governments should be 
persuaded to take over railway 
schools.

Shri Barrow: No, I did not say that. 
I said that when the time comes for 
the State Governments to take over 
railway schools, then some arrange
ment can be made.

Shri L. B. Shastri: I thought that the 
hon. Member had said that. But any- 
hov/, in this matter we have been at
tempting to do this for some time, 
and only recently—perhaps last year— 
the State Governments were asked to 
take over spme schools, but they have 
declined to take them over for various 
reasons. The hon. Member said that 
the scheme of hostels has been given 
up. But that is not so. In fact 
Government propose to establish at 
various suitable centres hostels where 
children of railway employees working 
at wayside stations reside, education 
being imparted in existing outside 
schools. At present in addition to 
the schoo!® the Administration gives 
assistance to class III employees in
cluding skilled artisans for the educa
tion of their children if they have to 
^end them to schools at places other 
than their own headouarters. This 
assistance comprises of part payment

of the school fees and part payment of 
boarding charges. When the hostels 
already referred to have been estab
lished it is proposed to reconsider 
whether the subsidies should be dis
continued.

Shri Gurmukh Singh Musalir refer
red to a commission in the Posts and 
Telegraphs Department for dealing 
with appeals. This Commission which 
was established about three years ago 
was abolished as it was found that it 
did not work satisfactorily. We have 
recently enlarged our disciplinary pro
cedure by which an employee who has 
been dismissed or removed from 
service can approach the General 
Manager for a revision and request 
him to consult the Railvfay Rates 
Tribunal also.

One of the hon. Members from Etah 
District in Uttar Pradesh— I think it 
was Shri Rohanlal Chaturvedi— and 
another hon. Member from Bihar made 
certain suggestions regarding their 
Districts and their States. Wel!», the 

, suggestions made by the hon. Member 
fDom Bihar will certainly be examined. 
As regards Etah it is true that it ii> 
perhaps the only District headquarters 
in Uttar Pradesh which is not connect
ed by rail. It is difficult for me to 
say anything with certainty just at 
present but I shall certainly ask the 
Railway .Board to let me know as to 
how and where the matter stands 
regarding the Etah railway line and 
Etah Railway station.

Sir, I have nothing more to add. I 
have already expressed my views 
regarding labour and welfare in my 
two speeches which I made the other 
day. I can only say that the interest 
of labour will always be my main con
cern and I shall see that the facilities 
allowed to labour are implemented 
quickly. I shall in future be happy io 
expand our welfare activities to serve 
the best interests of labour.

Shri Nambiar: A word ftbout the
labour situation in Gorakhpur after 
the shooting there may also be men
tioned.

Shri L. B. Shastri: That motion is
not being discussed just now and 
therefore I did not say anything on 
it.

Shri Nambiar: The point has been
raised. •

Mr. Deputy-Speaker: That is not
relevant to the cut motion moved.



1399 Railway Budget—  9 JUNE 1952 Demands for Grants 1400

Now I shall put all the cut motions 
under Demand No. 9A together unless 
any hon. Member wants his cut 
motion to be put separately.

Shri Nambiar: No. 345 relating to
the Gorakhpur situation after shoot
ing may be put separately.

Mr. Depaty-Spcakcr: The question
is:

“ That the demand under the 
head ‘Ordinary Working Expenses 
—Labour Welfare’ be reduced by 
Rs. 100.”

th e  motion was negatived.

MSr. Deputy-Speaker: The question 
is;

(i) “ That the demand under the 
head ‘Ordinary Working Expenses 
—^Labour Welfare’ be reduced by 
Rs. 100.”

(ii) “ That the demand under the 
head ‘Ordinary Working* Expenses 
— Labour Welfare’ be reduced by 
Rs. 100.”

(iii) “ That the demand under 
the head ‘Ordinary Working Ex
penses— Labour Welfare’ be redu
ced by Rs. 100.”

(iv) “ That the demand under the 
head ‘Ordinary Working Expenses 
—Labour Welfare’ be reduced by 
Rs. 100.”

The motions were negatived.

Mr. Deputy-Speaker: The question .
Is: .

“ That a sum not exceeding 
Rs. 2,61,31,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year ending 
the 31st day of March, 1953, in 
respect of ‘Ordinary Working 
Expenses—Labour Welfare’.”

The motion was adopted.

D em an d  No. 15— C o n str u ct io n  of  
New L in e s— C apital  and D epr ec ia 

tion  F und .

Mil Deputy-Speaker: A .̂otion is:
“ That a sum not exceeding 

Rs. 31,83,000 be granted to the 
President, out of the Consoli
dated pund of India to complete 
the suni necessarj’ to defray the 
charges that will come in course 
of payment during the year ending

62 P.S.D.

the 31st day of March, 1953, in 
respect of ‘Construction of New 
Lines— Capital and Depreciation 
Fund’.”
What are the cut motions?
Shri Nambiar : No. 362.

Refusal of Supplies 

Shri N. R. Naidu: I beg to move:
“ That the demand under the 

head ‘Construction of New Lines—  
Capital and Depreciation Fund’ be 
reduced to Re. 1.”

Mr. Deputy-Speaker: Cut motion
m oved:

“ That the demand under the 
head ‘Construction of New Lines— 
Capital and Depreciation Fund* be 
reduced to Re. 1.”

Shri N. P. Damodaraa (Tellicherry): 
Undoubtedly the Railways are the 
biggest nationalised undertaking in 
India; but unfortunately our people 
have not begun to feel so. They do 
not look upon the Railways as their 
own. You cannot blame them for 
that. They have not been made to 
feel by the authorities that the Railways 
are nationalised and Belong not to 
the companies but to the people.

Th^ present Railway system in India 
is too meagre considering the size and 
population of the country. As one 
of my hon. friends, Shri Raghava- 
chari was pointing out, people in 
some places have sometimes to walk 
sixty or a hundred miles even to see 
a railway train. This is rather a 
sorry state of affairs in a country 
which is becoming increasingly im
portant among the great countries of 
the world. Republican India needs 
more railways and more highways. 
They are the great unifying forces in 
a nation of varying languages, climate, 
cultures, customs and manners. The 
pace at which new lines are under
taken and executed is very slow. 
Most of the lines dismantled during 
the war have not yet been replaced, 
the Shoranur-Nilambar Railway in 
Malabar is one such, the replacement 
of which has been promised from 
time to time by the Railway Ministry.
I am glad that it is in the current 
list of dismantled lines to be restored 
but what I want to point out is that 
though it has been promised to be 
restored from time to time it has never 
been done so far. This line which 
was a reality till a couple of y«ars 
^ o  and served a very useful purpose 
is now existing only in the imagina
tion of the Railwtiy Ministry and in 
certain files of that Ministry.



1401 Railway Budget—  9 JUNE 1952 Demands for Grants 1402

[Shri N. P. Damodaran] .
The South West Coast of India has 

only one railway l i n e  n in n i^  atong the

S S r ^ ? S S s e r C a S u l ‘̂ m »  r a f
Unk is undertaken without delay and 
completed early, and 
Quilon-Trivandrum metre gauge n e 
lson converted into broad gauge and 
extended up ô Cape Comorin, the 
coastai towns and villages / J f  
South West Coast of India can all 
connected by this Une. This ^  
be a great unifymg factor m Kerala 
and wiU bring closer the People of 
the two Southern States of Mat^as and 
Travancore-Cochin. Incidentally, this 
may also help in the formation o f a 
new Kerala State and may play a 
very important part in the economical 
and political life of the State. I 
would also draw the attention of the 
House to the need for linking Manga
lore with Bombay by rail. Of course 
this is likely to be a very costly pro
position and I only request the 
Government to consider this proposal 
at leisure and bestow some thought 
on it.

The Malabar coast is not connected 
with the uplands by rail. A  quarter 
o f a century ago, there was a proposal 
to connect Tellacheriry in Malabar 
with Mysore through Coorg. I under
stand that preliminary investigations 
and surveys were conducted in those 
days for connecting Tellicherry^ first 
with a place called Makut in Coorg.
I do not know why the proposal was 
dropped. There might have been 
sufficient reasons then, because the 
country was administered by Briti
shers; Mysore was a native State, under 
a Maharaja; Coorg was a Commi
ssioner’s province; and the South 
Indian Railway was administered by a 
Company, a separate Mysore State 
Railway operating in Mysore. In 
those circumstances, it may not have 
been possible to push through the pro
posal. Today, the circumstances are 
different and are favourable. India is 
free. We are our own masters. Ours 
is a welfare State. Madras, Mysore and 
Coorg are component States in the 
great Indian Republic, although their 
categories may be A, B and C. The 
Government have taken over the 
management of the South Indian and 
Mysore State Railways and have 
regrouped them into one Southern 
Railway. Coorg is a very important 
and enlightened place and it has no 
rail connection with any other part of 
India^ It has great potentialities of 
becoming a big tourist centre. Telli- 
cherry port provides the easiest and . 
nearest outlet for the hill produce of 
Coorg, Mysore and Malabar. The 
distance from Tellicherry to the

nearest rail point on the Mysore- 
Chamarajanagar line is hardly 100 
miles. The Tellicherry railway station 
is now being reipodelled and it can 
easily be made a junction station if 
the idea of linking it with Mysore at 
a future date is borne in mind.

At this stage, I would Uke to bring 
to the notice of the House that some 
of the big works undertaken by the 
Railways involve the squandering and 
wasting of public money due to lack 
of sufficient imagination and care on 
the part of the persons who are in 
charge of the works. A  portion of 
the new Tellicherry station has gone a 
few inches underground during the 
process of remodeiiing. The place where 
the new station is being constructed is 
marshy and the authorities ought to 
have made allowance for these factors 
before they undertook the construc-* 
tion of a huge building of the present 
magnitude at the present site. I do 
not know \<^ether the work which 
had been suspended when I left the 
place has since been resumed. Thou
sands of rupees have been sunk in the 
construction of a waiting shed at
Jagannath Temple Gate Railway
station near Tellicherry. Here the 
building collapsed before it was
completed, and the result has been 
that the passengers have not only had 
no waiting shed but they are put to 
a lot of difficulties due to the 
existence of the remnants of the 
collapsed shed not having been re
moved. The same fate overtook a 
well dug at Cannanore. It has been 

 ̂ abandoned after a poor labourer had 
been crushed to death inside the well 
by the falling off of the bricks when 
it was being constructed. Stringent
measures should be adopted for 
preventing this kind of squandering 
and wastage.

I do not know whether there is .pro
vision for an overbridge at the 
Tellicherry station in the remodelling 
scheme. If provision has not been 
made, I would request the Railway 
Minister to provide an overbridge 
under the remodelling scheme, as it 
is an urgent necessity. Tellicherry 
town proper is on the western side 
and the station is on the eastern side 
of the railway line. I was speaking 
on the need for a Tellicherry-Mysore 
rail link when I was forced to make 
this digression.

I shall now refer to the main point, 
and that is that there is considerable 
public feeling in favour o f the pro
posal. A number of local bodies and 
popular organisations in Malabar nave 
passed resolutions requesting the
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Government to undertake the con
struction of this new line. The 
leading Malayalam Daily, Mathru- 
bhoomi, has made an editorial appeal 
to the Government and to the Mem
bers of Parliament to move in the 
matter. I am sure the people of 
Coorg and Mysore are also in favour 
of this proposal. The proposed line 
will benefit them also equally. Even 
if in the previous regime the scheme 
may have been thought to be not 
sufficiently remunerative, I am certain 
that under the changed conditions of 
today the proposed line will be 
remunerative, as every place through 
which this line will pass has been 
thickly populated now and all the 
lands there are under cultivation. 
The laying of the new line will very 
greatly help the industrial and 
agricultural advancement o f Malabar, 
Coorg and a portion of Mysore. I 
would request the Government to 
bestow their serious attention upon 
this proposal and re-open the question 
which had once been taken up and 
subsequently dropped. This line will 
also provide an alternative route from 
the west coast to the east coast across 
the peninsula through Mysore and 
Bangalore.

One of my hon. friends here has 
just now brought to my notice the 
need for the construction of new 
railway lines in Vindhya Pradesh. 
Vindhya Pradesh is the biggest State 
in India, and it looks curious that 
Vindhya Pradesh has got only a
stretch of 100 miles of railway line. 
It has been suggested that two new 
lines may be laid, namely, one from 
Anooppur to Sengrowli and another 
from Sengrowli to Rewa. I request 
the Railway Ministry to give this 
proposal their careful attention.

Before sitting down, 1 wish to refer 
to one or two local grievances.
Badagara is an important town and 
big busineiss centre in Malabar. It 
requires a big and. spacious railway 
station. The existing one is very
small and quite out of proportion to 
the size, importance and population
of that town. I request that Bad
agara may be included in the South
ern Railway’s scheme for remodelling 
of stations in this year. Calicut 
railway station also requires remodel
ling. It is impossible for passen
gers to move about on the platform. 
It is always full of parcels. I would 
therefore, request the provision of 
a parcels shed there. Also there is 
need for an overbridge on the north
ern sidj o f the railway station. At 
present, the traffic is very much held 
up at this place due to the level- 
crossing.

PayyoU and Vellayil are two 
important stations on the Southern 
Railway which lack proper station 
buildings. At present. instead of 
proper buildings, you have got dilapi
dated railway bogeys which are used 
for this purpose. They have been 
there for the last so many years. 
Many representations were made to 
the Government and to the railway 
authorities from time to time to cons
truct buildings at these stations. I 
find that in the previous Parliament, 
cut motions had been moved by a 
Malabar Member to discuss this 
matter. When, the then Minister of 
State for Railways. Shri Santhanam, 
visited Malabar, a deputation went to 
him and impressed upon him the need 
for constructing a building for the 
Payyoli station. I was told that the 
Minister agreed and gave his word 
that the station would have a big 
building before long. The leader 
of that deputation, an advocate of 
Payyoli, perhaps purposely, and ironi
cally asked the Minister whether he 
would be there to see the new 
building. The jovial and well-mean
ing Minister gave a reply in the 
affirmative. But alas! before the 
Minister could fulfil his promise the 
leader of the deputation to whom he 
gave that promise breathed his last; 
and on his own part, the Minister 
went out of office to some other place 
from where he cannot do anything 
in the matter. This story was 
narrated to me by the deceased advo
cate’s son, who is also a practising ad
vocate there. So, at least before 
another generation passes away and 
before another Minister goes out of 
office. I humbly pray that Payyoli 
may have a pucca station building.

Mr. Deputy-Speaker; I would like to 
remind hon. Members that there should 
not be too much of digression. This 
is a cut motion wherein it is desired 
that refusal of supplies must l>e done. 
Whenever refusal of supplies is the 
subject-matter of a cut motion the 
following rules are observed.

Individual grievances owght not to 
be gone into. All motions for practi
cal elimination of the whole demand 
will be entertained on the only ground 
that the hon. Member wishes to refuse 
supplies because he does not approve 
of the whole policy underl3in g  that 
Demand. In no other case such cut 
motions will be allowed.

Hon Members will kindly bear this 
in mind when discussing cut motions.

An H(mi. Member: He has already
finished his speech.

Mr. Depnty-Speaker: There are other 
Members who will note this.
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Sft : iTPpfhT

W  3TTT # ^  ^  %
^  qr ^  ^
ferr OT. % f ^  3TFT ^

3TPiTTft f  I

^  t  ferfT ^  ^
% ^5th ^  t  ^  9R 

^  ^  ^  ^  ^  1 1  3nPn> ^  ^  
3TVT ^  ^  PiHi^d 

I ^  ^  ^ 5̂«iKT
^ T ? T T % 3 f k ^ ^  ^TT »TP T ^^%

a n ft^  fsRFRT 3T5^ ^  ^
3HTt ^  T̂T̂  ^  3frr % ^

I ^  ^  ^  %
^   ̂ *f»̂  +'l|
ftn fftsrr^ #  a f k ^ ^ f t i ^
^ ^ 5 T R r ^ , ^¥3PFP: eftftiftftz fh R T

^  nf»n*fl vST̂ rf̂

^  >»H?̂ <d ^t*ft, f r o  ^  *7^

MI»qrH«»dl ^  ^  ^
^  ^  ^  3ftT%
^  ?FFnT 5T^ ^  »Tf t  I ?rRFT %
tii*iH ^  '^*11 ^ 1%

^  ^  (survey)
^  3ftr ^  T̂?7T % ^  f^
Sp^ TT < rf^  ^
a m ^ ^ w r  I  I ^  ^  v^ ^
^  ^  T̂FTT ^ r f ^  f r

^  ^  3 T r f^  ^  % cTTlRRV t  I

^  rTT̂  % f r ^  1  ̂ t  ^
*TT snft ^  KTR f̂ r*TT *niT

f  sftr ^  T̂T̂  ^  % %T % ^5$
W W W  t  ^  TT ?rf 55TT̂

ÎT  ̂ f ^  3 ft^  (River
Projects) % ^  # îf-T̂ r 

(Planning Commission)
# f w  t  ^  ^  ^ ^  ^
^l^'fl % <sTl«̂  f̂ F̂ TT t̂̂ TT
^nrf̂  I

^ r r f  % ’tI^^  r̂r  ̂ ^  ^  ^

^  ftrm^nrr 3 f t r ^  ?rf <=Tic4h 

^mR% r̂PTn 
«f)f ^ f^ 'i  ^*iiO  ^RfT #  ?T^ 3TRTT 

^  2ft^5RT3h f  I ^  «ls»Ti

^ ^ ^ f t n i T  w 1 1  OT^nnr 
^  ^  ^  n̂rsft
»rf «f|-1 tPTf^
^ H t  I h i âh  ^  ^

'R 3R” f̂tf f%̂®nr ^  ^  T^  ̂ I eft 
t  i T H ^  ^Ht ^  % m ^^  gsTTsi 
<^ îi v?*n# # fen l ^
w  # vm r^  ^  »rf ^  ^

^  ^T ^  TT ^TTTT Pi»Mi
»̂TR 3ftr ^  T̂RT ftr ^  ^nr^

^  jft^RT 5rRTT %
m^̂  «ft I

T̂  ^ +<dl
f f r  ^

«i «̂i F̂tf n̂jpy r̂rR"
«rr I ? 9 T ^ % fts r rT  %

^  aftr w  ^  ^  ^VT2i2? ^  3 7 ^
^  I in^rfhT ^rrr^ft
^  3n45TTV#^fV ^  
fq-^K ^  OT R̂TTT ^

^  T O  t  i

3nft Pt̂  # 51%̂
^  ^  «rr I 2if ^  ^  I  ftr

TE(̂  3 1 ^  t55% % fro?T  ^srr
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^  t  i ^  ^  ^ TTSTPTPT,
^  ^  ftr 3T^ I  I

^  ^  jtrV

^4, W T  3tVt  ^ % fW

3T T ^ ^  5̂lTRT % ĴJTr?T

^  ^  ^  I

^  ^  >iY ^JTrTTf ft> ^ flJT
^ asftr

w  r?T^ ^  ^  ^

f^RT ^  afh: ^
n^^Hi ^  ^  n̂r̂  ^  ^r Hô ai tt i

^  3nft ^  ^MK »T^ f f
arV?: ^  ^ T ft f  I % fM"

'jft 5?TR f c n  w  ^  ^ft2T 
F̂?r %■ T̂RT V ^  ^  ^

3fH 3T5^ rR f ^

fl'T'Ol |T I

# f e r f t  ^

JTTfwf ^  ^f^WT3ff

^ T i^  i  f% ^  5T| r5T^
'R  2?̂  f̂l" ẐTT̂  T̂HT ^ r f ^
fiRRt ^

iffPTT ^ r f ^  3(H ^  aflr
ElIPT 3̂TRT -^if^M I ^5TT^

ipft ̂  % ^?7^ ?7f iw n

^  3T̂ <T<NÎ

% «t»««t>tHI ^»3FT >TImi«

^  ^  ^  i f t ^  <ft «TT?5 ^
|5T ^

w  ^  «in«iqi *nrr t  ^

^  TpfV ^  ^  ^ ^  *T  ̂ ^

I 3R qpft ipT 5T̂ 5̂

^  ^ sftr ^  ^RT %

3fW ̂ rrft ̂  ^Ti^T ’̂Tr aflR 

*|rt ^  TF^ ^  *T  ̂T^

t i  3rer:*Nt^ ^  aft?: wtr ^  i

^  % T̂PT ^  ^rnr ^3^^ % ^  ^
% ^  ^  WTT f w  W
«rr I ^ f  f¥  ^  ^ %

^  ^  WTT 'n; f^rr i

^  WT^\ IPT^ T̂pft

5TT ^  5 ^ ^ 3 n T ^ q r  ^
^  f̂ T̂T W r  I rfhr

f  I ^  ^  ^  T̂RtT ^  ^ 2TT̂  

3TT% 1 1  ^  q r  ^  % r  
(foot bridge ) t  ^  ^  ^  

t  w  ^  ^ ?R  ^  stIt: ^ t f r  ^r ^^tr

f e jH T  = ^ T ^  f  I

^  !̂ftr®r *ii^^ ^  ^nr^r ^

*7^  T ^  +i|d1 # F̂HT f̂ fHTT «IT I 

^  ^  hh^ I m ^  ^  ^  ^

r̂ M  T»TT #  f^ n fW  ^
a i^ ^ 'R a n T ^ ftT J T T w I

^ n»id»i % r̂nr ^
^  ^ cR^ ^  +*)dl f̂ <j®n

^  3̂TRt =5rrf  ̂ I

3 f k f t ^ ^ 3 f h c O T ^  f w f w f  ^  

«t>mTP4d ^  I ^  w  ^
9fV?! «t>H i ^ ŷJSpT ^  3TPTT

^  s p t fw  2^ ^  T ^  t  I ^  ^  ^FHT^

^ tTvvrt^rm Ifv ^ a rn R T ft 

t  I W  ^  W  5TRR %

f5f%^ r̂??TT t  ^  ^

+ <H( ^fi*iTl l ^  I ^

r5T̂ *T v t  3nR §TT̂ TWT̂  R̂> f^Hi 

f e n  r̂nr rft ^ 3̂ri^  ^  5f|rT v t w

I w  % T̂Tf ^  r̂nr, 3rnr f?r ^

^  TO  ferr w  ^  ^  %
, ^fl^, «TR5T anf^

^  ^  3Ttr JT  ̂ ^  3R9rr

^  ^fW T fk r^ l 4 f  ^  ^



1403 Railway Budget—  9 JUNE 1952 Demands for Grants 1410

^  5TRH ^  ^
I ^  ^  ^  ^  Mi's’ll

»rf
*T^ I ^aHI ^  'SiM'ii ^̂ TFT

+<dl  ̂ I
(English translation of the above 

speech)
Shri Radhelal Vyas (Ujjain) : Sir. I 

am extremely grateful to you for eiving 
me this opportunity to speak on this 
Demand for Railways.

The question of opening new railway 
lines has been discussed here at length. 
This question is also related to the 
economic question and it is agreed that 
unless means of transportation and 
travel are considerably increased, the 
economic development of the country 
cannot take place. The steps now 
being taken in this direction by the 
Government are not being taken 
according to any plan. We find that 
various small schemes of opening a 
line in this State and a line in that are 
always under consideration. But no 
definite policy has been laid down by 
the Government as to the need of 
railway lines for India as a whole 
and lo the priority to be given 
to different zones. I would suggest 
to the Government lo carry out 
a survey of the whole country and to 
determine at what places railway lines 
are needed most. At the same time 
the capacity of the zones selected to 
yield revenue should also be taken into 
consideration. New lines should be 
opened in those zones, which are 
backward and neglected now, but v/hich 
can yield rich revenue for the country. 
The Planning Commission has drawn 
up a scheme for the River Valley 
Project*? keeping the needs of the whole 
country in view, the same method 
should be adopted while opening new 
railway lines.

A  country-wide survey was made 
before the war and many schemes for 
opening new lines were under the 
consideration of the then Government. 
I wonder what has happened to those 
schemes. Huge amounts o f money 
were spent on the survey of these 
lines. At that time those lines were 
felt to be extremely necessary. Thc» 
schemes for those lines must be lying 
confined to the files. It appears they 
are no longer under consideration. I 
would suggest to the hon. Minister to 
reopen all the flies relating to the old 
schemes and to re-consider them.

I would also point out that it was no 
easy task to open new lines in the 
native states. Sanction of the rulers 
had to be taken for this purpose and 
they usually caused obstructions. The 
hon. Minister should also re-consider 
this question, as the whole country 
has now been unified.

An hon. friend mentioned the 
case of Vindhya Pradesh. It is true 
that this State too is back
ward from the point of view 
of railways. Rajasthan and Madhya 
Bharat are also backward. To link 
them with the rest of the country it is 
extremely necessary that the maximum 
number of new lines should be opened 
there. In this connection I Vvould 
like to tell you that the late Sardar 
Patel had greatly felt the need for a 
broad-gauge line for Ujjain and Indore 
and he himself had written to the 
Railway Department to that effect. 
But that line has not been constructed 
so far and that plan is still in j hpyance. 
The suggestion to lay a broad-gauge 
line side by side with the metre-jcnuf'f*
Ime was also made. Both these Imes
ran function efficiently.

New lines are always for the benefit 
of passengers and in this connection,
I would say that while opening new 
lines, steps should be taken to extend 
the old lines also. A few years back 
there was a scheme to introduce a 
maij train service from Ahmeds had to 
Calcutta via Ujjain and Bhopal, but
this service was not started on the
plea of water scarcity at Ujjain. But 
now arrangements for water supply 
have been made in Ujjain by opening 
new water-works, and there is no 
scarcity of water for the purpose o f 
the mail train service. The hon. 
Minister should pay attention lo this 
matter. Last year a certain amount of 
money was sanctioned in the Budget 
for Ujjain. But I find that none of it 
has been spent on Ujjain. This money 
has been spent on Ahmedabad or other 
places. Ujjain is a place of pilgrimage. 
Thousands of pilgrims from all over 
the country visit this place. The foot
bridge on the station there is very 
small. Government should take steps 
to extend it.

So for as South India is concerned, 
a Raman Committee had been set up 
there. It made recommendations for  
solving the problems of the South and 
these recommendations were imple
mented. I would sugge.st that 
committees should be appointed for 
each of the Railway zones. Govern
ment should consider their recom
mendations and implement them. There 
is another thing to which I draw your



the destination after three years! There 
are instances even today where brok
ings to a particular place are possible 
only on not more than ten days m a 
whole year: This is a very sorry state 
of affairs. And these bottlenecks can 
only be removed either by doubling or, 
if possible, even quadrupling the lines 
wherever the bottlenecks lie. We 
should try and see that these bottle
necks are removed as soon as possible. 
As a case in point I would like to cite 
the Sabarmati transhipment where 
even today people cannot book on more 
than ten days in a year and you will 
find a lot of difficulties for getting 
things moved from one end to the 
other. I have already made these ob
servations on the Railway Budget. I 
had also mentioned that between 
Ahmedabad and Abu Road there are 
nearly forty trains running every day 
and it is not possible for them to get 
easy and adequate clearance because 
of single line working.

There is another point which I would 
like to bring to the notice of the hon. 
the Railway Minister, and that is that 
the whole of the Narbada Valley is com
pletely untouched. There is practically 
no railway to speak of, and no road 
either. There is a huge area where 
larf;,? amounts of crops are grown but 
they cannot be brought to the markets 
and the cuUivators are in a very sorry 
plight. There is at present a double 
line between Bombay and Ahmedabad, 
which is the main line between these 
two centres. But there is a small gap 
because there is still a single line of 
25 to 30 miles between Baroda and 
Anand. This creates a very huge 
bottleneck because it is not possible 
even to move the wagons easily.

Ac regards new constructions I have 
already mentioned that there are a 
number of areas where railway lines do 
not exist. I have been told that in cer- 

Rajasthan and 
Madhya Pradesh also, a similar situa- 
I k""  ̂ have mentionedabout the constituency I come from. I 
am also told just now that in Assam 
there are places where natural resour
ces could be tapped. In all these p l a ^  
railway lines do not exist, and that is 
why they could not be developed.

I may make one more point The 
?n'?hP n i ^  country
idea of«  mihtary movement and our 

adopted that policy ail 
^  Railways. The

in s id e r  that railways are an im oo^ 
tant transport, and not merely the stra
tegic or military point o f view shr'uW
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attention. The Railway line from 
Ujjain to Agar is being dismantled. 
The reason given is that the revenue 
from it is very little. It is not wise 
to close the old lines while we clamour 
for new ones. If this line is extended to 
Jhalawar, it would prove highly 
beneficial to the people, and it would 
also serve Susner, Soyat, Patan etc. 
and in this way the people of these 
places who do not enjoy the benefits 
of railway would be very much 
benefited. The Government would 
also stand to gain by maintaining and 
extending this line and it would no 
longer be necessary to dismantle it.

Shri Tulsidas (Mehsana West)* I 
thank you for giving me an oppor
tunity of making a few observations 
on Capital and Depreciation Fund 
— construction of new lines. The tot^  
amount asked for under this bead is 
about Rs. 48 lakhs. On the assumption 
that the rehabilitation programme on 
which we have entered is progressing 
satisfactorily, I urge uoon the Railway 
Minister to have a bold policy of new 
constructions.

There are several tracts where plenty 
of food crops are grown. But they 
have no railway connections for them 
to reach the markets. I know of areas 
where there are no railway stiiliun? 
within a radius of one hundred miles. 
I know of areas where large quantities 
of food-grains are stored in the pits for 
years, because there are no means of 
transporting them to marketing cen
tres. I, therefore, request the hon. the 
Railway Minister to have a bold policy 
in regard to new constructions, addi
tions and expansions.

In our country we have 34,000 miles 
of railway, which works out to 2-8 
miles of railway per hundred square 
miles. There are several countries 
where the mileage of railway is much 
more than what we have in this coun
try. We have a huge population, and 
the railiway is one of the cheapest and 
the easiest modes of transport in our 
country. We should therefore have as 
much railway put up in as short a time 
as possible. We have also a plan for 
developing industry, and commerce, 
and it is therefore essential that more 
railway lines should be put up so that 
communications are easily available.

In this expansion I would also like 
to suggest that in the present lines 
wherever there are bottlenecks they 
should be removed. I know of instan
ces where bookings were not allowed, 
and electrical and agricultural imple
ments which arrived in a port reached
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[Shri Tulsidas] 
be taken into consideration, but the 
question should be considered from the 
point of view of the commercial and 
industrial development of the country 
that is now going ahead.

12 N oon

The new Railway Minister has shown 
a very imcnnventional and courageous 
attitude towards the railway adminis
tration, and I only hope the time will 
not be far when we will have every 
village in this country not more than 
ten miles away from a railway station 
or five miles away from a highway in 
this country. With these few words I 
again request the hon. the Railway 
Ministe’* tc 'ook into the several 
matters that i have mentioned.

Shri Lokenath Mishra (Puri): I am 
sorry that sifter waiting for so many 
weeks I have at last got a enhance to 
speak, and that on the Railway Bud
get.

Mr. Depnty-Speaken Is the hon. 
Member sorry for it?

Shri Lokenath Mishra: I am really 
sorry— nobody need laugh—that after 
having waited so long I have got a 
chance to speak, and that on the 
Railway Budget and on a cut motion, 
because I have not got particularly 
anything to say on a cut motion.

Mr. Depnty-SpeaJccr. Then I am 
sorry!

Shri Lokenath Mishra: I come from 
ap oindeveloped Pnovince,
While I have heard very carefully the 
many speeches deUvered on tl^  floor 
o f this House on the Railway Budget, 
I can only think that Orissa is a 
Province that has been exploited aU 
the time and is perhaps still going 
to be exploited. People have spoken 
of Assam, Bihar, Bengal and all other 
Provinces. I can assure you that 
Orissa is a State which is going to 
grow and which will some day assert 
itself. I, therefore, bring to thp noticp 
of the House that on the question of 
new construction of railway lines, 
Orissa should have the first priority. 
Orissa which is now an undeveloped 
Province is going to be developed, 
specially after the construction of the 
Hirakud dam, and to make use of 
that dam we shall have to industria
lise that part of the country. And 
industrialisation means a new way of 
life. I am quite sure that the new 
I^ lw a y  Minister Will see that Orissa’s 
priority in such matters is not neg
lected.

I may bring to his notice that after 
the integration of so many feudal 
States with Orissa, where previously 
there were no railway lines, the de
mand for construction of new lines 
has become imperative.

Then again, many people have tried 
to speak about the grievances of their 
own States, and people have been 
holding a brief for railway labour, 
the small officials and so on. But I 
must say that as the sole and most 
important nationalised industry our 
outlook should be that any surplus 
that comes out of this industry must 
be shared by the people as a whole.

The first charge on the surplus of 
the Railway Department should be 
more lines, and not giving increasing 
amenities to passengers or giving 
more pay and facilitie.s to Railway 
labour, workers or employees so that 
throughout this great country there 
may be more facilities available to 
the common man to use these rail
way lines. That must be the outlook, 
that must be the lookout, but I find 
here that the trado unionists and all 
those people who have their own clien
tele and a political interest in these 
matters have never cared to look to 
the interests of the masses. (An Uon. 
M ember: No. no). I want to bring to 
the notice o f this House and the 
Minister of Railways that any surplus 
that will now accrue in the Railway 
Department they must first of all so  
manage as to give the benefit to the 
masses as a whole, including labour, 
the intelligentsia, all and sundry in 
this country. It is unnecessary for 
me to point out to the hon. Minister 
that Orissa is an undeveloped pro
vince, a province which is much more 
neglected and much less talked of 
and it must find a soft com er in his 
heart when he thinks of any fur
ther schemes for construction of new 
railway lines. I am told that the 
Government of Orissa had represent
ed to the Railway Ministry to cons
truct such lines and of late some 
surveys were made for the constnio- 
tion of new lines in Orissa. I do not 
know what has happened to that sur
vey or what is the result. I humMv 
request that unless he makes î  a 
special point to have new lines con
structed in Orissa, there Is no one 
here who wiU look after Orissa ir.d 
Orissa will continue to be neglected as 
it was neglected even before in British 
days. .

I  would like to bring ftnother mat
ter to the notice of the hon. Minister. 
The Railway administration has been
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rather complacent about the manage
ment. It is an undeniable fact that 
during the last 2 or 3 years there has 
been an appreciable improvement in 
railway administration and manage- 
fljent, but at what cost? 1 say it is 
at the cost of increased rates and 
fares. I do not know whether it is 
possible now to go back on those 
rates and fares. The Railway Minis
try is always unmindful because of 
the hugeness of the organization as 
to what a lot of wastage, corruption, 
reckless extravagance take place in 
that Department. Previously we 
knew that there were two departments 
in the Government (1) the P.W.D. 
and (2) the Railways which were the 
store houses of corruption. It is not 
my business to speak about P.W.D. 
now. I only say that the Railway 
Department still remains as an ideal 
place of corruption. I know that 
there is still scope for bribing big and 
small officers to get a job and because 
jobs are so lucrative there is always 
a race to get a job in the railway de
partment and that is the reason why 
there is so much corruption. I am 
sorry that the hon. Railway Minister 
said in his reply that it is not possi
ble to root out corruDtion, unless the 
people co-operate. That is certainly 
true. But supposing the people do 
not co-operate, will the Government 
keep quiet? I should say it is the 
business and the duty of the Govern
ment to manage their affairs so well 
as to eliminate corruption totally and 
unless this is done, the legacy of the 
last war would continue to stay with 
us for all time. After the war the 
people became.......

Mr. Depnty-Speaker: How is it con
nected with new lines? The hon. 
Member thinks that unless corruption 
is rooted, no new lines should be con
structed. We are on the demand 
‘construction of new lines'. It must 
have some relation to i t

Shri Lokenath Mishra: I submit
that I had marked with disgust that 
people who spoke on a particular 
cut motion have spoken on all 
sorts o f matters and no question 
of a point of order was ever raised. I 
am sorry to find that I who have risen 
to speak just now must be so much 
interfered with by the hon. Deputy- 
Speaker.

An lion. Member: He is question
ing the Chair. .

Shri Lidcenaih Mishra: I say that
new lines cannot be constructed un
less there is finance and there may
be no increase in finances unless there

is rooting out of corruption, red tape, 
reckless extravangance etc. which we 
find in the Railway Department. 
Whatever it may be, whenever I 
get an occasion to speak on the floor 
of this House, I must speak of cor
ruption, I must speak of reckless ex
travagance. That is the root of our 
malady, and I expected that after the 
war this—our own independent- -Gov
ernment should have tackled that 
very thing, but instead of doing that, 
they followed the footsteos of their 
predecessors and the result has been 
a thorough demoralization in Ihe 
whole country. You may promise 
good food, cloth and prosperity but. 
Sir, when persons with low morals are 
gettmg better jobs in the country, 
when they are getting more fame and 
honour, there is no chance for this 
nation to rise uo to its heights, to its 
genius unless we take up a firm stand 
that whatever we do for the oresent 
country beneficial "to the

My time is up and I must again 
say toat any surplus that accrues to 
the Department must first of all be

to schemes that wiU go to the 
benefit of the people as a whole and

Si methods by which this
can be done is by opening new lines 
m provinces and States which are un
developed. I submit that Orissa and
Assam ^ e  the two provinces which
are most undeveloped. I regret to
^Tl people whowill plead for them and in this wide 
world where equality and fraternity 
are fi^ u en tly  preached, unless you 
nowl in large numbers, you have no 
chance of getting a fair deal.

* 1? ^  5*  ̂ tempted tofollow the precedent of my predec^s- 
sor, ShTi Lokenath Mishra and to t^lk 
of local ^levances, but since you have 
pulled him up and since you have aiso 
given a ^ Im g  that these cut motions 
relate only to item No. 362. that is, re
fusal of supplies and local grievan
ces should not be brought in, I seek 
your permission to move my cut 
motion 429. As a matter o f fact I 
had brought this to the notice o f the 
Speaker this morning and he had 
pven  an assurance that if there was 
time, he would allow item No. 429 to 
be moved. Therefore, I crave your 
^ m iss io n  to move cut motion No.

New Lines in Orissa

Shri R. N. S. Deo: I beg to move: 
“That the demand under the

. head ‘Construction of New Lines—
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;Shri R. N. S. Deo]

Capital and Depreciation Fund’ be 
reduced by Rs. 100.”

Mr. Deputy-Speaker: Cut motion
moved:

“That the demand under the 
hejid ‘Construction of New Lines—  
Capital and Depreciation Fund’ bo 
reduced by Rs. 100.

The other hon. Member said that 
his was a lonely voice from Orissa.

Shri B. N. S. Deo: Coming to the cut
motion, I should like to explain that 
some hon. Members have been won
dering why I am interested in mov
ing this cut motion specifically rf.iatmg 
to Orissa when there was a general 
cut motion regarding construction of 
new lines, which would have covered 
Orissa State also. But I had a specific 
purpose in mind when I wanted to move 
this cut motion. In the case of Orissa, 
it is not merely a question of develop
ment of a backward area, which is 
equally applicable to so many other 
parts of the country. The case of 
Vindhya Pradesh. Assam and even 
parts of Bombay, U.P.. Bihar down to 
the south has been raised. But, when 
considering the question of construction 
of new lines, the problem of priority 
does come in. In the case of Orissa, 
it is recognised that Orissa is a back
ward province. It is un-developed. 
My purpose in bringing this cut 
motion is to draw the attention of the 
Government to the neglect that has 
been the fate of Orissa. It is not 
merely a question of having a soft 
com er or doing something out of 
charity that you should provide new 
lines for Orissa. I wish to urge upon 
the Government to take it up as a 
duty. I am making this suggestion 
for this reason. Whenever we make 
any suggestions, whenever Ihere is 
any criticism, the Members from the 
Treasury Benches are always touchy 
and they rise and say that the Mem
bers of the Opposition are merely 
making speeches or making criticisms 
in or<ier to gain popularity outside the 
House. That is not the spirit in 
which the Opposition has been m ^ -  
ing criticisms. It is with a speciflc 
purpose, namely, to draw the atten
tion of the Govemmenc to certain 
facts, and so far as Orissa is concern
ed, to draw the attention of our Rail
way Minister to the neglect that has 
been Orissa’s fate all these years.

Whenever we point out the back
wardness of any particular area, the

Members o f the Treasury Benches 
take refuge behind the Five Year 
Plan. When talking of the Five Year 
Plan, our Ministers wax eloquent. 
But, I wish to say that this planning 
has to be viewed as an integral plan, 
a coordinated plan. It is no good our 
having a Hirakud dam project or 
River valley schemes in Orissa, if 
there is no co-ordinated plan includ- 
ding construction of new RailWiiy 
lines. This has been pointed out so 
aptly in the fifth report of the Esti
mates Committee, which was so ably 
presided over by you, Sir. You have 
drawn the attention of the Govern
ment to this factor, that is, the need 
of an integrated plan. You have 
made this remark not in one place» 
but in three different places: in your 
general remarks, as well as while 
dealing with the Bhakra-Nangal pro-' 
ject and also in regard to Hirakud 
dam. With regard to Hirakud, you 
have also stated that the Orissa Gov
ernment is considering the question of 
industrialisation. But, the Committee 
does not know how far these schemes 
have progressed. That, certainly, is 
not the way to plan. There must be 
a definite coordinated plan, an inte
grated plan of development.

The other day, an ex-Minister, the 
hon. Mr. Gadgil took pride— I do not 
deny him that right— he took legiti
mate pride in the fact that there has 
been an increase of 27 per cent, in 
the power generation during his ten
ure of office. We are going to have 
even greater increase from the Hira
kud dam project. We would have got 
about 85,000 KW this year if the 
scheme had not been changed, 
and if the priorities had not been 
changed. But, in Orissa we are hav
ing the Machkund project nnd if it 
materialises according to schedule, by 
the beginning of next year, we are 
going to have 30,000 kw. The question 
is, what is going to happen to all this 
power? It is all very well ;to take 
pride in increasing our power. But, 
we should remember that like know
ledge, electricity is only potential 
power and it shall have to be utilised 
before we can derive any benefit out 
o f it. Unless that electricity is utilis
ed in industries, in agricultural deve
lopment and other things, how will 
that power benefit us? The Hirakud 
dam project, a huge project has been 
given to Orissa. But, it is not out
of charity that they are doing it. The 
Central Government is not paying a 
single pie for that scheme. The 
Centre is only giving a loan to Oris.sa. 
Originally that proiert was to
cost about 47 and odd crorcs;

. now, it has been going on ia^
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r'reasing and it now stands at 93 cro- 
res. Who is going to repay the loan 
and the interest? Last year Orissa 
paid Rs. 46 and odd lakhs as interest 
on that loan, plus 50 lakhs which had 
been added to Hirakud loan, for the 
loan given to Dalmia Jain Agencies 
Ltd., for the cement factory. All that 
is adding to the burden of Orissa. 
This year, Orissa has provided about 
89 lakhs for payment of interest on
ly. All this interest is going on pil
ing. Thanks to the bungling some
where at the top, priorities have been 
changed. After l i  crores had been 
sunk on a power channel and a subsi
diary dam, the priority has been 
changed from power to irrigation and 
that capital is now lying blocked. That 
blocked capital is likely to be utilised 
in the second phase of development in 
the next 10 years. In the mean time, 
to keep up these works so that they 
may not deteriorate, we will have to 
spend something for repairs and main
tenance. That is another extra bur
den. On top of that, on this blocked 
capital also, interest will have to be 
paid. Where will all this lead to? A l
ready, Orissa was a deficit province; 
it is still a deficit province. If I may 
quote the Finance Minister of Orissa, 
from a speech of his. only a few days 
back, introducing the Budget, he said 
that—

“ There is a deficit of three crores
and much of this is due to the
negligence of the Central Govern
ment.”

I have a complaint to make and that 
is, that the Centre has been giving tall 
promises, and relying on these 
promises, Orissa has been going on 
making investments. In the case of 
the capital at Bhuvaneswar, the under- 
stending was that the Centre would 
give a grant of two crores, and the 
balance of 6i crores as loan.......

Mr. Deputy-Speaker: Is the building 
of the capital also a new line?

Shri R. N. S. Deo: I am giving this 
only as an illustration of how promi
ses have been given and broken. This 
is also relevant to the construction of 
new railway lines. In the same speech, 
the Finance Minister of Orissa has 
referred to new Railway schemes and 
has mentioned that first priority has 
been given to the Sambalpur-Titlagarh 
scheme that comes within the Hirakud 
area. He has also mentioned about 
the proposal for the construction of 
a port on the mouth of the Mahanadl. 
With regard to the Titlagarh-Sambal- 
pur line, the Finance Minister has 
said that it is understood that it is be
ing favourably considered by the Rail
way Ministry and there is every likeli
hood of its being taken up this year.

That is a point which I wish to  
bring to your notice. There is definite 
hope, and Orissa is hoping that this 
new line is going to be taken up this 
year. It has received first priority, and 
it is under the consideration of the 
Railway Ministry. But I only wish to 
draw the attention of hon. the Railway 
Minister not to repeat the story of the 
hon. Finance Minister in letting down 
Orissa with these hopes. Let not 
Orissa proceed with hopes only and in
vest money, 'fhere is the capital where 
over Rs. 4 crores have been blocked, 
and now it cannot proceed further. All 
that money is blocked, and we are fac
ing a deficit of Rs. 3 crores. Similarly 
we will be blocking so much of the 
capital which we are getting as a loan 
from the Centre, and we will be pro
ducing electricity, we will be produc
ing many other things, but there will 
be no communication unless there are 
new Railway lines, and therefore all 
that electricity will be wasted, all that, 
money will be blocked. Similarly, 
there are so many minerals. Now, a 
Japanese delegation had come to these 
parts. There is a proposal that they 
want to take one million tons of man
ganese from Orissa, but unless we have 
these new Railway lines, we cannot 
even export. Therefore my point was 
that Orissa’s case deserves special con
sideration because it is connected with 
the Hirakud scheme, and if we are go
ing to get any benefit from those deve
lopments. there must be an integrated 
development including the railway. 
That was the point which I hope will 
receive due consideration of the hon. 
Railway Minister. I am glad that the 
other day in reply to what Pandit 
Lingaraj Misra had urged in regard to 
Orissa, the Railway Minister has al
ready given an assurance that these 
matters would receive his considera
tion, and I am grateful to him for 
these assurances.

^  T R T  ^

am ^  ^  amnri-  ̂% anr #
^  fejT I ^

f c r  ftr fip 3RT 

■ft ^

5T I arrsr ^  ^  (C u t
Motion) ^  ^  w  arrr #

^  amqrrfV ^  i
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tlH H  ^  ^  ^  w lw
( capital ) t,

^ ^
^  3TT^ % aTT îTRTT #  3 lk

^  ^TFft f  ^

3TTT %  SJTR #  ^ R T  -^l^di j  fip

I< w l ^  aTFTT  ̂ ^  ^  f  I 

^ 3 T R T ^ t  fi^ft W H  ^

^ra" ^  ^  ^  3l«r ^  ^
^  »rf t  I 3nwr?t

fe f t  fe r  ^  T ft ^ 3ftr ^Ftf ^
^^^1 f*h ^ 1^ ^  ̂ >t

^WWt ‘t>«*^Tfl aftr 
?r WR  1 1 ^  R^Ri ^

^ 1^ ^  ^  ^  ^
« f i 4 ^ ‘ ^ ^  ^  ?ftT ^  3ftr ^

^  3 T R T ^ % f ^ ,

^  ^  ĉTPTT  ̂o % ^ 0 ^  Mg"*̂
I , ^  ^  11  ^  ^
% 3T^ B̂fT ^  d'*)«fi'<l wNY ^
« r t f ^  ^  # f q z ^ # = ^ c R ^

^

% f¥  T̂Tl) ^  HTJJTf^

( Townships ) ^ | ,
^R^iPff ^  3 T T ^  f , T̂T fRT^ 5 1 ^  ^  

311  ̂ '»indi ^ITt ^  flF^a r ^

^  t ,  amipft
^  3̂̂  ̂ 3rh: ^  ^srn  ̂ ^

ŜRT̂  afTWFft % 3TT ^  ^  I

^  ^ f t w %  ^  ^  3pft T O  
< d ^ R  #  ? ^  ^  3 T T ^
g R  # T S ^  %  =?TRf c H ^  ftr^
Mii^«n f^PT %  ^  dHI*( 3 T ^ »rf^ ^
% ;r<«nPr ff  ^  ^  a fk  ^  %

amrpft ^ am  w r#  ^ ^  ^  ^  
^ 3TT T̂% 13rrr Hir») ^  F̂rar
^  WFT ^ 5^   ̂ ft» ^  ^  T̂RT-
^  ^  ^  3 T ^  ?T^ f w  T ^  ^ I

^  'it. €t. ^  wfcT «ft?T m ^

^  ^ ?̂tf^RT ^  T ^  ^ f v
^  «i?rm ŝrnr 3|̂  ^̂ far*T # 5^
5«nT f%^T ^  3TT*r ^

9>Tir?r I ^HRRT f  %  afTT

iffft % w  ^  ^
JT̂ If ^  ̂  TO ft» 3rrr ^  ^  ?^t*r,
3p̂ f̂  % '̂ rCl cR9i
^  ift^RT ^  ^  ^  I A
^ 3rnRT ^  ^  t̂TTT
^3ftr ^ f t f^ ^ ^ 3 T R
ifN^ f̂fj- srnrf^ ( priority )
^  #Rrt ( basis ) TK «̂TH
^ I ^  ^  ^  ®[?T %■

ift % 3T|̂  3T^ s r ^  % ^
% «T»K̂ ( ^ d T  ^  5 ^  f  ^  ^  

^  T̂%*TT I

% a r ? ^  A ^  «̂ TPT

^  «(ld1 ^  sftx 3ftr fr^TRT "̂ Î Cll

^  ^  f%  ^  I ̂ *fl %  iT»TT  ̂ ^  ^

T ^  t  I ^ # %T anft ^  ftr f  jtttT
^ ITT T̂TT ^T  ̂

3TT<TT<t % m̂̂TT »rqT«TT aftr 3TT5T 
^  <MNi<r ^,0 ^ ry  % ^

aftr 2T̂  arr̂ T̂  ^  T̂Tw TT ^  
T^ t  afVr 3RT 3TTT ftr̂ T̂ T̂ST ^  
cR^ ^  ^  3TTT 'TT?*T ft> ^  ^  
^  (Bridges ) T̂T 

arr̂ f̂î  3 ftT^V ?K f^^»ff 
iRff # a r k ^  ^TTamt w M  

^ t̂n" ^  T ^  % aflfVr 5TTT<R 
îtĉ i ft>2TT f̂>T̂  ^ a#yr ^nftot
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11 ^  ^  ^  arnrr^

^  t  ^  t  ^
irr ^Tzrrir t  i ^  

^  aft^.firir ( over bridges ) 
^  f e n  ?nft> 3 ft^ -

■finr ^  ^  I

^  ari* r̂̂ TTT | ft» fe e A
^  3fh: 3F?*flrt ^
%  ^  sfhrrfir^ ^

^  ^  STR  ^  5Tf^

4 ^ 0  1 1  3ftr^ fir^ t  % 
'̂ '̂1 ^

% ^n*ii Pi*T»«ni ^ fT  STR" '^Hdi 

^  ^ firS T T T %
^  ^  ^  3tt# ^rftr % a rrr  
^rrft ^ artr ^3  ̂^  ^  ^  +i'*l •j+tii»i 

«?f3RTT t  I ^  ^  #  A’

 ̂ r*iPit̂  ^  f̂ w\ f  I ^ 
f  ^  ^  ^  ^  ^  ^  #  

ÎWT, T̂PT ^  ^  3TT^

<mmm1 apr ^ u :  | ark arnr
ŝr^m ^  ih  I  ^  ^  ^  sfT̂

f  I '

T f̂t ^  3 fk  ^
t  ^  ^  ’T̂ iTT̂  I , ^
3ft̂ % ŜTRT % TPF% ^ I 'SR' 3r*T 
3TTTR7W «ft ^
^  ^  ^  ^  ^  3riH«qrl
^|tt ^  ^  t  ^  ^  ^ninwr ^ ir^ 

^ fT  ^ i !^  ^  w  t  ^
^  ciTR ftiTT ^  afh: 

^  f ? R ^  I  f v  fRTt ^ # 3 f t j p r
TT « T R  I

^  arrfr ^  ^*<fd 5rr^ ^

3flr ^  ^  ^rrf’?  v r ^  ^ aftr ^  

t  ^  f ^ 3 n r T T % 3 m ^

T P tr^  afkfsRT 3 m r %
an^̂ rranr ^  t
^  ^  ^  ^  ar^^T

^  ^  3ft^ ^  ^  ^  ^  ^

fR ’ ^  ^  %
'*TTf «idf^ t  ^  3 n f^ ^  srrf^s^

f[?: *̂TRT ^  f^^rnr

dH(H

H w r  t  I

(English translation of the above 
speech)

Shri Radha Raman (Delhi City): Sir, 
I am grateful to you for the oppor
tunity you have given me to speak 
here today. A  few days ago, I had 
expressed a desire to place my views 
on the. Railway Budget before the 
House. But there I got no oppor
tunity and it is only today that it has 
come to me. For that I feel grateful 
to you.

Our country has been making rapid 
strides towards aU-round progress for 
the last four to four and a half years. 
It is only the Railways wherein we have 
introduced nationalisation. The ben^  
fits we have derived from this nationali
sation or the extent to which it shall 
enable us to hasten in increasmg the 
facilities for passengers are matters 
that have been placed before the House 
by the hon. Minister on several oc
casions. The desirabiUty of openmg 
new lines in this country at the earliest 
occupies our thoughts. It is so be
cause it is a first pre-requisite for any 
attempts towards the economic better
ment of this country as a whole and 
the well-being of its 35 crores of in
habitants. An hon. friend has ]ust told 
us that the population of this country 
has shot UD to 35 crores and eighty 
Jacs and that it is increasing every 
moment. If. therefore, we are to 
solve the problems that, have been 
created as a result of an ever in
creasing population and have to take 
our country along the road of pro
gress with speed, the first step, that 
should engage our attei^ion, is to 
provide means of transport from one 
corner of the country to the other and 
the linking together of all ^ e s e  parts 
which are far-flung and where trans
port facilities are not available and
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[Shri Radha Raman] 
because o f which so many of our 
countrymen cannot be provided with 
the ordinary amenities of life. With 
the construction of new lines a num
ber o f facilities can be made available 
to them.

You are aware. Sir, that the Rail
ways are a source of revenue to the 
exchequer of this country. As such, 
an increase in the number of new 
lines and the spreading of Railway 
net-work in new places will, no 
doubt, add to the financial stability 
or to the assistance that we are al
ready receiving from this department. 
Many hon. friends on the Opposition 
benches have referred to a number 
of Railway lines that were dismantled 
during the war and have asked for 
their early restoration. Some have 
voiced a demand for the construction 
of a Railway line in their respective 
constituencies. The Government, how
ever, think it undesirable to open a 
line here or there and not to give 
priority to those places which are im
portant and where opening of such 
lines can prove more beneficial, to the 
public in general or where it is more 
important to link some regions to 
bigger areas. It is not possible. We 
should keep the interests of India as 
a whole before us and construct n ew 
lines, first of all, in those parts which 
can benefit the country as a whole. 
The hon. Minister two days back ex
pressed his intention of constructing 
new lines every year as also of 
gradual restoration of those which were 
dismantled during war years on the 
assumption that things could work 
without them. Many of these lines 
have already been restored and he has 
given an assurance for the restoration 
of several others. I trust that the hon. 
Minister, who is always endeavouring 
for the good of the country, will give 
more and more attention to this matter 
and in particular will keep in view 
the desirability of giving priority to 
those parts where in the absence of 
any Railway lines much loss is oc
curring to the country as a whole 
The construction of these lines will 
benefit the country much. The main 
task before us t o ^ y  is to pay more 
attention to those regions where the 
absence of a Railway line is causing 
much loss to the country as a whole.

I submit that compared to five years 
before the present position with re
gard to the working of the Railways 
is a source of much satisfaction to us. 
It is not very difficult to find fault 
even with what is held out as best. 
But whatever the case, evprybody 
will have to concede that there has

b€«n much improvement in the ad- 
n'linistration of the Railways and that 
the improvement is being maintained 
and furthered as the time passes.

Time and again a demand is made 
here for the reduction of Railway 
fares and rates. Another demand has 
been voiced for providing more ameni
ties to the lower class passengers. 
Speaking otherwise, the idea is quite 
commendable and no hon. Member 
wiU feel opposed to it. The point at 
issue, however, is what good will 
accrue to the country or the Govern
ment by conceding to these demands. 
My personal view is that a reduction in 
the Railway fares and rates will do 
us no good till a stage is reached when 
a Railway line has been constructed 
in each of the regions which are at 
present inaccessible bv railways and 
from which a continuous demand is 
received for their construction. 
Otherwise I am one with others in 
their demand for a reduction in the 
fares and rates and I want that the 
lower class passengers of our country 
should enjoy more amenities than are 
afforded by any other country. I 
want a reduction in fares of upper 
classes also. Till a stage is reached 
when there is a network of Railway 
lines throughout the length and 
breadth of this country and adequate 
arrangements of transport exist in all 
parts, it is imperative not to think in 
terms of a reduction in the fares and 
rates. Should we do so, none but we 
stand to lose. Thereby we create a 
situation which doe<= much harm 
also to the interests of the country as 
a whole. I, therefore, while conceding 
that the shortcomings pointed out by 
the Memb#»rs of Onoosition mav have 
weight in them and may be that theirs 
are legitimate comolaints which the 
hon. Minister should try to remove— 
and he has assured us that he will do 
his best̂ —plead that we should not 
lose sight of the main objective be
fore us namely spreading of a net
work o t  Railway lines whereby the 
means of transport may e.xpnnd to 
an extent which may enable one to 
travel from one corner of the country 
to the other incurring only noi-ninal 
expenses.

Next. I have to say a few things with 
reference to Delhi. Alongwith the 
objeptive of constructing new lines 
wherever possible and taking them 
to places where they do not exist at 
present, we should always bear in 
mind* that Delhi is the Capital of our 
country where the absence of even a 
minor facility is bound to aUr:o‘
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everyone’s attention. It is, therefore, 
very important that we take earliest 
steps to remove any such defect. 1 
want to bring it to your notice that 
for some years past, there has been 
an abnormal increase in Delhi’s popu
lation. The figure which was tiiree 
lacs at one time, now stands at twenty 
lacs. It is increasing every day and 
none can say whether it will not 
exceed the population of Calcutta or 
Bombay. Under the circumstanc*es, 
the programme in respect of Railway 
transport for this city should engage 
cur attention. We should see what 
we can do towards meeting the re^ 
quirements o f a city with a oopula- 
tion of twenty lacs. 3o far as 
I am aware, sometime back a 
proposal was made to lay a 
circular railway track around the 
city which might cater to the 
transport needs of the refugee town
ships and those places v/bere people 
have settled down for want of suflft- 
cient houses in the city. Ever since 
the announcement, we have been 
eagerly awaiting the construction of 
that circular railway line around the 
capital whereby all persons living in 
refugee townships, villages and the 
city suburbs will have the tacility to 
reach the city with ease. You are 
aware that Delhi citizens are under
going much inconvenience in the
matter of transport. Delhi Trans
port Service has solved the problem 
only to a very limited extent. Efforts 
are no doubt being made to
widen the scope of relief offered by 
that Service and introduce changes in 
the management whereby the common 
man may stand to benefit more. l  am, 
nevertheless, convinced that you will 
not be able to meet the requirements 
by means of buses alone. The pro
blem will remain unsolved till the
proposed circular Railway line around 
Delhi is constructed. I request the 
hon. Minister to giye this matter his 
attention and place this scheme on a 
top priority footing in the budgetary 
provisions. The construction of a 
circular Railway line around Delhi 
will remove all hardships experienced 
for lack of proper transport facilities 
in the city.

There are a few more points which 
I want to bring to the notice of the hon. 
Minister. They too concern the 
construction of new lines. I have just 
stated that at one time this city was 
designed to inhabit only three to four 
lacs of persons which figure stands at 
20 lacs at present. There is a conti
nuous increase in the population. If

you ever chance to visit the Kishen- 
ganj area, you will find all traffic 
blocked—sometimes it continues tore - 
main so fqr more than fifteen minutes 
and even upto half an hour— at a 
number of small bridges or level cross
ing?- Pedestrians, bus-passengers or 
persons using other modes of vehicles 
are made to wait while the engines are 
continuously busy in shunting opera
tions and trains continue to pass. In 
this capital city where population has 
increased so much, it is very neces
sary that all these small bridges and 
entrances are converted into over
bridges thereby diverting all traffic to 
such overbridges.

I have to say that the Railway 
Ministry has been addressed a num
ber o f times on the subject of the 
overbridge linking Kashmere Gate area 
with the city area. It is important 
that the hon. Minister gives this 
matter his personal attention. As 
many as ten or twelve engines are so 
often found stationed under this over
bridge giving out clouds of smoke. 
This smoke injures the people’s health 
very severely. We have addressed 
many conmiunications to the 
Ministry on this subject. I think we 
ran bring ?5bout considerable improve
ment in the Capital by attending to 
si’ ch minor details which not only do 
not entail much exoenditure but vull 
help in removing the general com
plaints heard so often.

Apart from this, there are one or 
+W0 ’-nnrp such level-crossing. One 
such level-crossing is on the way to 
Okhln. The existence of such level- 
crossings ma3'̂  have been justified in 
times when traffic was not very heavy. 
But with a considerable increase in the 
capital population attention to such 
ordinary things has become a neces
sity and I trust the hon. Minister will 
be able to devote some time to these 
things.

With these words. I extend my full 
support to this Demand. Looking at 
the way the hon. Minister is conduct
ing this Department and keeping in 
view the assurances he has given us,
T feel reassured that an improvement 
in the overall working of the Rail
ways shall become feasible and that 
the defects pointed out either by us 
or by the hon. friends in the Opposi
tion will be removed gradually and 
ultimately our Railways will become 
one of the most efficiently run in the 
world.

Shri L. B. Shastrl: Several propo
sals for new railway lines and new 
projects have been put forward by

62P.S.D.
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[Shri L. B. Shastri] 
various hon. Members. I cannot say 
as to what can be done in regard to 
each and every proposal But we are 
certainly prepared to examine them. 
However, I must make it clear that 
that should not unnecessarily raise the 
hopes of the hon. Members. I hope 
hon. Members realise that our ways 
and means position is limited. I 
would like to tell the House that the 
estimated cost of all lines approved 
by the Central Board of Transport 
amounted to more than Rs. 70 crores, 
and an overall review o f all new 
constructions so far approved was 
made by them in their meeting in 
March 1952.

The cost of the lines to be taken up 
ior construction during 1952-53, 1953
54 and 1954-55 will come to about 23 
crores. Therefore, it will not be easy 
for the Railways to take up newlines 
and spend more unless our ways and 
means position permits it. But I can 
well realise the anxiety of various 
Members who have put forward their 
suggestions. It is only natural that 
they should demand construction of 
new lines in their constituencies and 
in their districts and States. Regard
ing Orissa and the development o f 
railway lines there, two Members have 
spoken from this side as well as that 
side. One of the Members from Assam 
also spoke yesterday about develop
ment of railway lines in Assam. Just 
now I have received a suggestion from 
Shri Shiva Rao and Shri-MaUlah for 
the construction of a railway line 
between Mangalore and Hassan. I 
have received other proposals also: 
I need not go into them. But as I
have said just now, I shall get them
examined and see if we can invest 
more money in the in s tru ction  of 
railway lines.

I would like to make one point
clear. One of the Members of the
Opposition said that we had provided 
only 47 lakhs for the con.structlon of 
new lines. Perhaps he made a mistake 
in reading the supplementary Explana
tory Memorandum. The provision 
made is not 47 lakhs but 4*76 crores. 
Instead of 4-76 crores, he perhaps took 
it to be 47 lakhs. These 4-76 crores 
are provided for the construction ol 
new lines and restoration of dismantl
ed lines. Of these 361-47 lakhs are 
for new lines and the balance, i.e., 
114-07 lakhs, for restoration of dis
mantled lines. Besides this, as I have 
said it is not possible for me to give 
any assurance, but I shall take every 
pain to personally look into the sug

gestions and proposals put forward 
here and sent to me by various other 
Members.

tf you permit me I udll say a few 
words about the Gorakhpur incident. 
That incident has really been very un
fortunate. Many of us never thought 
that the situation would take a serious 
turn. But when one goes into the 
reasons which led to this strike, one 
simply feels bewildered. It saddens 
my heart to realise that the agitation 
which led to picketing and strike 
started on such a trivial matter. There 
were some clerks who were to appear 
before the Railway Services Commis
sion, and the House will be interested 
to know that out of 371 clerks, 277 
were willing, and in fact had written 
to the Commission, to appear before 
them. Only a few were opposed to 
that But perhaps in the name of unity 
and solidarity they were compelled to 
adopt a particular attitude. Crowds 
of workers went on from one place to 
another exhorting workers to go on 
strike. This continued for about three 
days. On the last day they met the 
Traffic Manager and the General 
Manager. The General Manager, as 
was said by hon. Members from 
Gorakhpur met a few representati\'es 
and asked them to approach him 
through the proper union because the 
general practice was that the recognis
ed unions approached him and dis
cussed and spoke on behalf of the 
workers. Well, the workers did not 
listen to this advice and continued 
demofistrating in front of his room. 
They were asked to disperse. They 
did not move; they refused to do so.
SI oceans were raised and perhans vio
lent speeches also continued. It was 
then that the General Manager re- 
ouested +he District Magistrate to take 

nf the situation. As regards 
the further action taken by the District 
Magistrate, I need not go mto it ns 
the hon. the Home Minister has al
ready dealt with it before in this 
House. But the comolaint made from 
the other side that the workers were 
ill-treated by the General Manager is 
hardly correct. I have made in
quiries through official and non-omcial 
sources and I can say with some 
confidence that the attitude of the 
General Manager was not wrong in 
any way.

An Hon. M em ber: Not wrong?

Shri L. B. Shastri: In fact the crowd 
psychology was working with the 
workers present there at a v e r y h l^
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pitch, and by the strength ol number 
they wanted to have their own way. 
General Manager or no General 
Manager. Permit me to say 
Sir, that the attitude of the workers 
at that particular moment was far 
from reasonable. If the facte are dis
passionately considered, I think every 
reasonable person will agree that the 
strike was wholly uncalled for. -^ d  
perhaps that is the opinion o f most o l 
the office-bearers of the various unioM 
too. The fear that a few clerks might 
not be selected could not and should 
not be considered sufficient reason to 
provoke the clerks to boycott the Com
mission and not to appear before 
it I personally feel that it was noth
ing short of coercion, if I niay say sô  
to prevent 277 clerks out of 371 who 
wanted to appear before the Commis
sion from doing so.

It has been said that no post n u ^ em  
took plnce. As there was absol^utely 
no doubt that the persons d i^
•Qhot wounds, no post mortem  took 
-  ace It was a'so said that they were 
not X-rayed as the X-ray was not 
working. Well, I may tell the House 
that X-ray was also not considered 
necessary by the Doctors.

Shri Nambiar: He is already dead. 
So no X-ray was necessary.

Shri L. B. Shastri: The wounds
clearly indicated that ho buUet was 
inside the body. It is wrong to say 
that the X-ray was not workmg. 
(Intermption). Well, I have made it clear 
that the wounds were clear. The 
bullet pierced one portion of the body 
and went out through the back portigi. 
So it was very clear and therefore, the 
doctor.s did not consider it necessary 
to X-ray. I can say that every care 
was taken of the wounded and proper 
treatment given in the short poriod 
they were alive. I am glad no .iudicial. 
inquiry has been demanded today. 
Afisr all. a judicial inquiry for what?
I mean to say, if it is to inquire and 
decide as to who misbehaved, the 
General Manager or the workers, it 
will be nothing but a farce if a 
judicial inquiry is conducted.

Of course, the question of compensa
tion rests with the State Government, 
I mean the Uttar Pradesh Gov^ernment. 
One of the hon. Members from 
Gorakhpur has suggested that the 
workers should be paid their wages 
during the period of the strike. But 
according to the terms of the Negotia
ting Committee which brought .the 
strike to an end, the first condition 
accepted by them is that no pay will 
be given for the days the men were on 
strike.

Shri Sinhasan Singh: On a point of 
order. Sir. It was agreed that their

pay would be recommended to the 
Board for consideration. They said 
that they could not themselves pay, 
but they would recommend, and 
perhaps they have recommended also, 
to the Railway Board for consideration 
pa^^ent during the period of the 
strike.

Shri Nambiar: That was the situa
tion.

Shri L. B. Shastri: The terms
ol the negotiating committee are 
before me. I shall read out the 
conditions. After discussion the 
following terms for termination of 
the strike were agreed upon between 
the General Manager, the Negotiating 
Committee and the District Magistrate. 
The first condition is:

“ There would be no vic-timization 
by the railway of the strikers but 
no pay would be given for the 
days the men were on strike.”

So it is quite clear. I need not say 
anything lurther. As regards what 
^ e  hon. Member said just now that 
they have written lo the Kailway 
Board for further consideration of 
this matter, well I have no knowledge 
about that. Anyhow if any such sug
gestion comes from the General Mana
ger, we may consider it. But we have 
received no information in that re
gard so far.

But as regards the suggestion that 
was made by some hon. Member that 
the sons o f the persons who died 
should be gi>^n some employment in 
order to help their families, well, it 
is difficult to say off-hand anything 
but I have mv full sympathies with 
them and I shall certainly see that 
they are provided with some job 
somewhere.

Shri Nambiar: What about compensa
tion, Sir?

Shri L. B. Shastri: I have a'ready
said that that entirely rests with the 
State Government.

Mr. Deputy-Speaker: Now I place
the cut motions before the House first; 
then Demand No. 15 and then the 
other Demands. The question is:

“That the demand under the 
head ‘Construction of New Lines— 
Capital and Depreciation Fund’ be 
reduced to Re. 1.”

The motion was negatived.
Mr. Deputy-Speaker: The question 

is:
“ That the demand under the 

head ‘Construction of New Lines— 
Canital and Depreciation Fund’ be 
reduced by Rs. 100.**

The motion was negatived.
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Mr. Oeimty-Speaker: Now Demand
No. 15. H ie question is:

“ That a sum not exceeding Ks.
31.83.000 be granted to the Presi
dent out o f the Consolidated Fund 
of India to complete the sum neces
sary to defray the charges that 
will come in course of payment 
during the year ending the 31st 
day of March 1953, in respect of 
‘Construction of New Lines—  
Capital and Depreciation Fund’ .”

The motion was adopted.
Mr. D^paty-Speaker. Now I ihaH 

apply guillotine with respect to all the 
other Demands. The question is:

“That the respective sums not 
exceeding the amounts shown in 
the third column of the order 
paper except in the case of 
Demands Nos. 1, 4, 9A & 15 ^  
granted to the President, out o f the 
ConsoUdated Fund of India to 
complete the sum necessary to 
defray the charges that will come 
in course of payment durmg the 
year ending the 31st day of March, 
1953, in respect of the correspond
ing heads of demands entered m 
the second column thereof:’

The motion was adopted.
[As directed by Mr. Deputy-Speaker
 ̂ the motions for 
crants which were adopted by the 
House are reproduced below— Ed. of 
P. P-1 '

D em an d  No. 2— A udit

“ 'That a sum nci exceeding Rs.
23 ‘̂ 7,000 be granted to the R e s i 
dent, out of t h e  Consolidated Fund 
of I 'd 'a  to comp’d e the sum 
necessary to defray the charges 
that vviLl come in course of pay
ment d aring the year end mg the 
31st day of Ma.ch. 1953, m respect 
of ‘Audit’.”

D em and No. 3— M is c e l la n e o u s  
E x p e n d itu r e

‘•That a sum not exceeding Bs-
47.50.000 be granted to the R e s i 
dent, out of t h e  Consolidated Fund
cf India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year endmg the 
31st day of March, 1953, m 
respect of ‘Miscellaneous Expen
diture’.”
D emand No. 5— O rdinary W orking  

Expenses— R epairs and M aintenance

“ That a sum not exceeding
42.16.06.000 be granted to the

President, out o f the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
ot payment during the year end
ing the 31st day of March, 1953, 
in respect of ‘Ordinary Working 
Expenses— Repairs and Main
tenance’.”

DEMA^^) No. 6— O rdinary W orking  
Expenses— O perating Staff

“ That a sum not exceeding Rs.
27.38.37.000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year end
ing the 31st day of March, 1953, 
in respect of ‘Ordinary Working
Expenses— Operating StafT.”

D emand No. 7— O rdinary  W orking
Expenses— Operation (F uel).

“ Tliat a sum not exceeding 
Rs. 9,59,58,00 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year end
ing the 31st day of March, 1953. 
in respect of ‘Ordinary Working 
Expenses—Operation (Fuel)’ .”

D et^ nd No. 8—O r d iv a r y  W o r k in g  
E x p e n s e s— O p e r a t io n  oth e r  than  

S t aff  and F uel

“ That a sum not exceeding Rs
9.59.58.00 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
"1st day of March, 1953. in resper.: 
of ‘Ordinary Working Expenses-- 
Operation other than Staff an:\ 
Fuel’ .”

D em an d  No. 9— O r d in a r y  W o r icing
Expr'7S!iS— Miscellaneous E x p e n s fs

“ That a sum not exceeding Rs.
11.94.07.000 be granted to the 
President, out of the Consolidated 
Fv'nd of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Ordinary Working Expenses— 
Miscellaneous Expenses’ .”

D emand No. 10— P̂ayments to Indian 
S tates and Companies

“ That a sum not exceeding Rs.
27.08.000 be granted to the 
President, out of the Consolidated
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Fund oL India to  complete the su ^  
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31sl day of March, 1953, m respect 
of ‘Payments to Indian States and 
Companies’ .”  .
D em an d  N o . 11— A ppr o p r ia t io iN to 

D e pr ec iatio n  R e se r v e  F und 
“ T hat a su m  n o t  e x ce e d in g  Rs.

30.00.00.000 be granted to the 
President, out of the Consolidated 
Fund ol India to complete the sum 
necessary to defray the changes 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
ut Appropriation to Depreciation 
iieserve Fund’ / ’

D e m an d  i\o. 12A— OPLi< L ine  W o r k s —  
(RLvrNLE)— L abo u r  W e lfare  

“That a sum not exceeding fts.
14,000 " be granted to the 

President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course o f  pay
ment during the year ending the 
31st da> of March, 1953, in respect 
of ‘Open Line W ork s— (Revenue)— 
Labour Welfare’.”

D em and  N o. lL*B- -Opt;N L ine  W o r k s—  
(R e v e n u e )— O ther  than  L a bo ur  

W elfare  
‘ That a sum not exceeding R«.

2.80.92.000 be granted to the 
President, out of the Consolidated 
Fund Ol India to cojiiplete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Open Line Works— (Revenue)—  
Other than Labour Welfare*.” 
D em an d  N o . 13—A p p r o p r ia t io n  lO

D e v e lo p m e n t  F und 
“That a sum not exceeding Rs.

12.00.00.000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st daj' of March, 1953, |n respect 
of ‘Appropriation to Development

D em an d  N o . 14— Âp pr o p r ia t io n  to 
R evenu e  R e se r v e  F und 

•‘Tnat a su m  not exceeding Rs.
11.47.07.000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Appropriation to Revenue 
Reserve Fund’.”

D e m an d  N o . 16— O pen  L ine  W o r k s—  
A d d itio n s

"That a sum not exceeding Ks.
9.01.16.000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, m respect 
of ‘Open U ne Works—Addisons’ .”

D em an d  N o . 17—O p en  L in e  W o r k s—  
R e pl a c e m e n t s

“ That a sum not exceeding Rs.
34.04.99.000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of 'Open Line Works—Replace
ments’.”

Demand No . ir.— Open L ine Works—  
D evelopment F und

"That a sum not exceeding Rs.
7.24.61.000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of 'Open Line Works—Develop
ment Fund’.”

Demand No. 19— Capital O utlay on
ViZAGAPATAM PORT

“That a sum not exceeding Hs.
11.88.000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course O! pay
ment during the year end?-’ • the 
31st day of March, 1953. in res pect 
of ‘Capital Outlay on Viza^ ^t"m 
Port’.”

D emand No. 20— D ividend payablk 
to G eneral R evenues

“That a sum not exceeding Rs.
34.00,16.000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953. in respect 
of ‘Dividend Payable to General 
Revenues’.”
The House then adjourned till a 

Quarter Past Eight of the Clock on 
Tuesday, the 10th June, 19,'52.

62 P.S.D.
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